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GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

No. F. M(5)-EX/87 Dated, Agartala, the 4th April, 1990.
NOTIFICATION

WHEREAS the Governor of Tripura considers that the following rules should be
brought into force at once ;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 88
of the Tripura Excise Act, 1987 and Section 89 of the said Act, the Governor is
pleased to make rules for carrying out the objects of the said Act as follows :—

RULES
These rules may be called “Tripura Excise Rules, 1990

Commence-
ment 1 .
Definitions.

2. They shall be deemed to have come into force on and from

the eleventh day of September, 1987.

3. Inthese rules, unless there is anything repugnant in the subject
or context, —

(a) “Governor” means the Governor of Tripura;
(b) “Government” means the State Government of Tripura.

(¢) “Excise Commissioner” means the Excise Commissioner
appointed under the Act;

(d) “Collector” has the same meaning as in the Act;
(e) “Act” means the Tripura Excise Act, 1987 ;

() “blending” means the mixture of spirits or wines of
different strengths or of different qualities ;

(g) “bottle” means bottle as denined in clause (b) of Section
2 of the Act; (h) “brewer of sale” means a person who
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brews beer for the use of any other person, at any place other than the premises of the

(M)

()

(k)

(1)

(m)

(n)

(0)

(p)

(@

persons for whose use the beer has been brewed, and
includes any licensed dealer in or retailer of beer, who brews
beer ;

“compounding” means the artificial preparation of foreign
liquor by the addition, to imported or locally made liquor,
of flavouring or colouring matter or both;

“contractor” means a person to whom the exclusive
privilege—

(a) ofsupplying by wholesale, or

(b) of manufacturing and supplying by wholesale,
country spirit to licensed retail vendors of the same
has been granted by the Government under Section
20 ;

a “degree of gravity” shall be taken as equal to the one-

thousandth part of the gravity of distilled water at sixty

degrees of Fahrenheit’s thermometer;

“distiller” means a person who holds a license to work a
distilery in Tripura;

“to gauge” means to determine the quantity of spirit con-
taimed in or taken from, any cask or other receptacle, or
to determine the capacity of a cask or other receptacle ;

“London Proof (L.P.)” or “proof” means the strength or
proof as ascertained by means of Sykes’ hydrometer and
denotes that spirit which at the temperature of 51
Fahrenheit weights exactly 12/13th part of an equal
measure of distilled water ;

“obscuration” means the difference, caused by matter in
solution, between the true strength of spirit and that
indicated by the hydrometer;

“ordinary denatured spirit” means spirit denatured with
the general denaturant prescribed for use in Tripura ;

“Plain spirit” means spirit to which no flavour has been
communicated and to which no flavouring or colouring
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4.

(r)

(s)

()

(u)

(v)

(x)

)

matter or other material or ingredient has been added ;

“prescribed” or “approved” means prescribed or approved
by the Government or the Excise Commissioner;

to “prove” means to test the strength of spirit by a
hydrometer or other instrument prescribed by the Excise
Commissioner ;

“rectified spirit” means plain spirit of a strength of not
less than forty degrees above proof;

“reducing” means the reduction of liquor from a higher
to a lower alcoholic strength by the addition of water;

“still” includes any part of a still and any apparatus
whatever for distilling or manufacturing spirit;

“sugar” means any saccharine substance, extract or syrup,
and includes any material capable of being used in
brewing except malt or grain of any kind ;

“wash” means material for distillation which is under, or
has undergone, fermentation by natural or artificial
means;

“company” means a company as defined in the Indian
Companies Act, 1956.

CHAPTER 1

Rules made under Section 88.

Appointments, Transfers and Punishments.

The Collector is empowered —

(2)

(b)

to promote and transfer officers of the Excise Department
of the rank of Inspectors, and

to promote and transfer and to suspend, reduce, dismiss
or otherwise punish, officers of that department below
the rank of Inspector.

APPEALS

An appeal shall lie to the Collector from any order of an Officer
exercising any power or performing any duty under the Act in
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9.

subordination to the Collector :

Provided that where an Additional District Magistrate appointed
under clause (b) of sub-section (2) of section 5 of the Act exercises
all or any of the powers and performs all or any of the duties
conferred and imposed on a Collector by or under the Act
concurrently with the Collector, such appeal shall, unless otherwise
directed by the Collector, lie to such Additional District Magistrate.

An appeal shall lie to the Excise Commissioner from an original or
appellate order made by —

(a) the Collector, or

(b) the Additional District Magistrate appointed under clause (b)
of sub-section (2) of section 5 of the Act to exercise all or
any of the powers and to perform all or any of the duties
conferred and imposed on a Collector by or under the Act
concurrently with the Collector.

Every memorandum of appeal must be presented within one-month
from the date of the order appealed against.

Every memorandum of appeal shall be accompanied by the order
appealed against, in original, or by an authenticated copy of such
order unless the omission to produce such order or copy is
explained to the satisfaction of the appellate authority.

IMPORT, EXPORT AND TRANSPORT

The Import, export and transport, respectively of the intoxicants
hereinafter specified shall be subject to the following rules, in
addition to the restrictions imposed by sections 9, 10 and 12 and
any prohibition made under section 9 and any rules made under
clause (xi) of section 88 of the Act.

FOREIGN LIQUOR

Import of foreign liquor under Bond for payment of excise duty.

10. The import of foreign liquor under a bond for the payment of the

duty imposed under section 25 of the Act may be made only by a



Passes

Procedure tobe
followed on
receipt at place
of destination.

person of one of the following clauses to whom a license has been
granted by the Collector under Section 14 of the Act, namely :—

(a)
(b)

avendor holding a license for the sale of foreign liquor,

a manufacturing chemist requiring rectified spirit for use in
the manufacture of drugs, medicines or chemicals, who has
obtained general permission from the Collector to import
such spirit under a bond, and after such person or his agent
has—

(1) executed a bond (which may be either a general or a
special bond) in favour of Collector for the payment
of the said duty, and

(i) obeyed all rules in force in the district or place from
which the export was made.

11. Foreign liquor shall not be imported under a bond as aforesaid,
unless -

(a)

(b)

12. (1)

the consignment is accompanied by a pass granted by
the Collector of the exporting district or place, or by the
Officer in charge of the distillery or warehouse from
which it was taken, and containing the following
particulars regarding each vessel in the consignment
namely, the distinctive number, the capacity and the
contents of the vessel in bulk litres to the nearest tenth of
a litre, the temperature, hydrometer indication, true
strength and obscuration of the spirits contained in the
vessel when despatched, together with the date of
despatch, and in the case of a metal vessel, the gross
weight when despatched and the weight of the empty
vessel; and

the Collector of the importing district has received a copy
of the said pass from the Chief Revenue Authority of the
exporting district or place or from the officer in charge
of the said distillery or warehouse.

Whenever any foreign liquor is imported under a bond
as aforesaid, it must, on arrival in Tripura, be taken direct
to the distillery or excise warehouse specified in this



Execution of
bond.

13.

14.

15.

behalf in the pass referred to in Rule 11, and fixed by the
Collector for the storage of such liquor.

(2) Onthearrival ata distillery or excise warehouse in Tripura of
any such liquor, it shall be gauged and proved by the Officer
in charge of the distillery or warehouse, and shall be taken
into store and entered in his accounts.

(3) Assoon as may be after such arrival, the officer in charge of
the distillery or warehouse shall certify on the importer’s copy
of the pass full details regarding the liquor received, in such
form as may be prescribed in the pass or required by the
authorities of the exporting district or place.

EXPORT OF FOREIGN LIQUOR TO STATES IN INDIA
UNDER BOND FOR PAYMENT OF EXCISE DUTY.

(1) When any person desires to remove foreign liquor from any
distillery or excise warehouse for export to any other State in
India, under a bond for the payment of excise duty, he must
execute a bond, in the prescribed form, before the Collector.

(2) Such bond may be either a general or a special bond.

(3) The Collector shall sign the bond on behalf of the Governor
as a party to the instrument.

(4) The Collector shall then intimate the fact of the execution of
the bond to the officer in charge of the distillery or excise
warehouse, who shall, after the particulars thereof have been
entered in the prescribed bond register, issue the liquor as if
duty had been paid.

No liquor shall be so issued until it has been gauged and
proved by the officer in charge of the distillery or
warehouse.

(1) A pass in triplicate shall be prepared by the officer in
charge of the distillery or excise warehouse when any
liquor is issued under sub-rule (4) of Rule 13.

(2) One copy of the pass shall be delivered to the exporter,
to accompany the consignment, the second shall be forwarded
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16. (1)

)

to the Collector of the district to which the liquor is to be
taken and the third shall be retained for record.

Each cask or other vessel containing liquor issued from a
distillery or excise warehouse under sub-rule (4) of rule 13
shall bear marks showing clearly the name of such distillery
or warehouse, and the number of the cask or other vessel
and the nature, quantity and strength of'its contents.

Each such cask or other vessel shall be sealed by the Officer
in charge, and a distinct impression of the seal shall be affixed
on the pass forwarded to the Collector of the importing district
under clause (2) of Rule 15.

17. Accounts of all exports shall be kept, in the prescribed form, by
the officer in charge of the distillery or warehouse.

TRANSPORT OF FOREIGN LIQUOR UNDER BOND
FOR PAYMENT OF EXCISE DUTY.

18. Rules 13 to 17 shall apply, mutatis mutandis, to the transport
between distilleries and excise warehouses of foreign liquor
on which full duty has not been paid under the Act.

COUNTRY SPIRIT IMPORT OF COUNTRY SPIRIT.

19. 1)

(a)

(b)
(©

20. (1)

Country spirit may be imported only with the permission of
the Collector and under a bond for the payment of excise
duty and by—

a person to whom an exclusive privilege for the supply or
sale of such spirit has been granted under section 20 of the
Act, or

a licensed wholesale dealer in country spirit,
Rules 10 to 12 shall apply to such imports.
EXPORT OF COUNTRYSPIRIT

Country spirit may be exported only under a bond for the
payment of excise duty and with the permission of the
Collector, which will not be given unless the authorities
of'the place of import allow the importation of such spirit
therein.
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)

Rules 13 to 17 shall apply, mutatis mutandis, to such exports.

TRANS PORT OF COUNTRY SPIRIT

21. Rules 13 to 17 shall apply, mutatis mutandis, to the transport of
country spirit between distilleries and excise warehouses.

DURATION AND NUMBER OF LICENSES

22. Licenses for the wholesale or retail vend of intoxicants may be
granted for one year, from the 1st April to the 3 1st March or for
any shorter period within that year, subject to the following
provisions :-

(D

)

)

()

)

22-A.

licenses for the retail vend of country spirit in Tripura may be
granted for three years beginning on the 1st April;

licenses for the retail vend of pachwai may be granted for
any number of years upto three beginning on the 1st April, in
cases where the Excise Commissioner considers this
advisable;

season licenses for the sale of fresh tari may be granted for
period fixed by the Collector ;

wholesale licenses for the supply and sale of intoxicants may
be granted for any number of years not exceeding five, as the
Government may decide in each case.

License for the sale of foreign liquor may be granted for one
year, from the 1st April to the 31st March or for any shorter
period within that year;

Licenses for the sale of absolute alcohol shall be granted by
the Collector to approved persons only. As a general rule,
such licenses shall not be granted to Vendors of potable spirit.

23. Thenumber of license which may be granted for any local area
shall be regulated by the needs of the people of that area, and no
license for the sale of any intoxicant in any local area shall be



Principles to be
applied in fixing
the number of retail
licenses for liquor.
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24.

granted unless it is required either to meet an ascertained demand
for such intoxicant or to counteract supply through illicit sources ;

Provided that the number of licenses for the wholesale or retail
vend of any intoxicant, not being licenses mentioned in section 35
of the Act in force in any local area at any time during a financial
year, shall not exceed the minimum number of such licenses which
were in force at any one time during the previous financial year,
unless the Government otherwise directs.

The general principles stated below shall be borne in mind and
shall be applied by Collector so far as possible in fixing the number
of licenses to be granted for the retail sale of liquor.

Liquor shops should not be so sparsely distributed as to give to
each a practical monopoly over a considerable area, or at least
such a monopoly should only be allowed when prices can be
effectively fixed. At the same time, two or more shops should not
be equally convenient to a considerable number of persons. In
other words, liquor shops need not be so limited in number as to
make it practically impossible for a resident in a particular area to
get his liquor except from one particular shop; but it should only
be possible for him to obtain his requirements from two different
ships at the cost of considerable inconvience, and he ought to
have as little freedom of choice in the matter as possible.

LOCATION OF SHOPS AND PROCEDURE FOR GRANT OF
LICENCE

25.

(1) Nonew shop shall be licensed for the consumption of liquor
on the vendors’ premises,—

(a) inamarket-place, or
(b) atthe entrance to a market-place, or

(c) inclose proximity to a bathing ghat, school, hospital,
place of worship, factory or other places of public
resort, or

(d) inthe congested portion of a village.

(2) So faraspracticable, an established liquor shop licensed for
the consumption of liquor on the premises should not be
allowed to remain on a site which would not, under clause
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26.

27.

28.

29.

(1) of this rule, be permissible for the location of a new shop.

(3) Inareas inhabited by aboriginal tribes or tea garden coolies,
country spirit shops shall not be licensed to be placed
immediately on the side of a main road or in any other prominent
position that may place temptation in the way of such persons.

In granting licenses for new shops, and, as far as practicable, in
granting licenses for established liquor shops, the Collector shall
have regard to the following principles :-

(a) aliquor shop should not be inaccessible to consumers, but it
should not be in such a situation as to obtrude itself on the
attention of the public or to render persons passing by subject
to annoyance from persons drinking.

(b) intowns, the position of a liquor shop should be so far public
that persons entering it should not escape observation, and it
should be such as to render supervision easy, but it should
not be so prominent as to compel attention e.g. by occupying
a whole side of a public square;

(c) aliquor shop should never occupy a position to which the
neat neighbours object on grounds which, upon inquiry,
appear to be sufficient and free from malice or ulterior
motives.

Lecenses for the retail sale of liquor at any place within three Km.of
the boarder shall not be granted unless the Excise Commissioner
so directs.

Licenses for the sale of foreign liquor for consumption on the
vendor’s premises shall only be granted in places where there
is a proved demand on the part of a class of drinkers
accustomed to foreign liquor e.g., in large industrial centres
or in towns where there is a population specially accustomed to
drinking such liquor.

Application for the sale of Foreign liquor shall be submitted to the
collector who, after verification and with prior approval of the
Excise Commissioner, may grant such licence.

29A. PROHIBITION OF GRANT OF RETAIL LICENSES TO
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CERTAIN PERSONS.

29A : Licence for the sale of Foreign Liquor, may, with the previous

sanction of the Excise Commissioner, be granted by the
Collector either by selection or by auction or by tender.

Probition of sale of  29B. Licenses shall not be granted for the sale of foreign liquor and

country Spirit and
foreign liquor on
the same primises.

Licenses not to be
granted to persons
convicted of non
bailable offences
of whose conduct
is unsatisfactory,
or who are
interested in
manufacture or
sale of intexicants
in fo reign territory
or Slates adjoining
Tripura or in
certain
circumstances, to
holders of licenses
for outstills or
distillery shops.

31.

32.

33.

No retail country

sprit license to be 4.

granted to grantee of
exclusive privilege.

30.

country spirit on the same premises.

Licenses for the retail sale of any intoxicant shall not ordinarily be
granted—

(a) to any persons who have been convicted by a Criminal Court
of anon-bailable offence, or

(b) to former licenses who are in arrears to the Government or
whose conduct has been found to be unsatisfactory or who have
been found guilty of any serious breach of conditions of their
licenses.

No license shall be granted to any person who is interested either
directly or indirectly in the manufacture or sale of any intoxicant in
any foreign territory or State bordering upon Tripura.

No license shall be granted to an outstill licensee for the retail sale
of foreign liquor or distillery spirit or tari in a shop within thirtytwo
Km. ofhis outstill.

No license shall be granted to a distillery shop licensee for the
retail sale of foreign liquor or tari in a shop within Thirty two Km.
of his distillery shop.

No license for the retail sale of country spirit shall be granted to
any person who has been granted the exclusive privilege of
manufacturing or supplying to retail vendors or of
manufacturing and supplying country spirit to retail vendors
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thereof within a specified area, or to any person who has a joint
interest either directly or indirectly with the grantee of an exclusive
privilege as aforesaid, in such grant.

PROHIBITION OF SALE TO CERTAIN PERSONS.
35. (1) Nointoxicant shall be sold—

)

(@)

(b)

to any railway servant at the time on duty, to any excise
or Police Officer below the rank of Sub-Inspector being
in uniform any vagrant under Police escort, or any insane
person, by any licensed vendor or by the agent or servant
or any licensed vendor, or

to any soldier, whether in uniform or not, or any member
of a soldier’s family, or any camp-follower, by any
licensed vendor or the agent or servant of any licensed
vendor unless such licensed vendor has been approved
by the General Officer Commanding the Division or the
Officer Commanding a Cantonment or Camp:

Provided that at Railway and Steamer Refreshment rooms
and dak bunglows —

(1)

(i)

troops and camp followers marching under the
command of an officer may be supplied with the
consent of such an officer ; and

soldiers and their families travelling in small parties
not under the command of an officer may be supplied
with a reasonable quantity if the men are in uniform
and sober.

In this rule—

@)

(ii

‘soldier’ does not include a commissioned officer, a
volunteer, or a soldier in civil employ, and

‘camp follower’ means a person (other than a soldier
or a private servant) whom the person selling an
intoxicant knows or has reason to believe to have a
right to be in cantonments ; and

(ii1) the expression ‘soldier’, ‘member of soldier’s
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family’ and ‘camp-follower’ do not include a soldier, or
amember of a soldier’s family, or a camp-follower, when
such soldier or camp-follower is absent from his

regiment.

RESTRICTIONS ON THE EXERCISE OF POWERS
CONFERRED BY SECTIONS 68 AND 69.

36.

37.

38.

39.

40.

No Excise Officer shall exercise any of the powers conferred by
section 68 of the Act, (entry, inspection, testing, seizure, etc.,) in
respect of any licensed place of manufacture or storage which is
under the charge of an Excise Officer, unless (a) he is of or above
the rank of Inspector and superior in rank to such officer-in-charge,
or (b) he has been specially authorised in writing by the Collector
to do so.

(1) Officers below the rank of Sub-Inspector of Excise or Sub-
Inspector in the Police Department or of Preventive Officer
in the Customs Department, or Kanungo in the Land Revenue
Department or persons of the Narcotics Department as may
be empowered by notification under section 69 of the Act
from time to time, may exercise in open places only the power
conferred by section 69 of the Act (arrest without warrant,
seizure and search).

(2) The expression ‘open place’ in this rule means ‘open’ in the
ordinary sense, as opposed to ‘closed’, but does not include
adwelling house.

Any officer who, outside his local jurisdiction, arrests any persons
or seizes any article under section 69 of the Act shall without delay
make over such person or article to an Excise Officer having local
jurisdiction, or to the officer-in-charge or the nearest police station.

INFORMATION AND AID TO EXCISE OFFICERS.

The information which officers referred to in section 74 of the Act
are required to give of breaches of provisions of the Act shall be
given to the Collector or the Sub-Divisional Officer or to any Excise
Officers having jurisdiction to investigate the offence.

No Excise Officer below the rank of Sub-Inspector shall request
any officer referred to in Section 74, Sub-Section (1) to aid him in
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Nature of
requisition.

41.

42.

43.

carrying out the provisions of the Act or of any rule, notification or
order make, issued or given under the Act.

(1) When any Excise Officer not below the rank of Sub-Inspector
requires the aid of any officer referred to in section 74, sub-
section (1), in making any arrest or search under the Act, he
shall send a requisition (which shall be in writing, if the
exigencies of the occasion permit) stating the nature of the
aid required and the reasons for which it is required—

(a) iftheaid ofthe police is required, to the officer-in-charge
of'the Police Station within the limits of which the arrest
or search is to be made, or

(b) ifthe aid of any other officer referred to in the said
subsection is required, to the nearest superior officer
of the department or body which he serves :

Provided that in the case of emergency such Excise Officer
may require aid from the nearest available officer.

(2) If any officer to whom a requisition is sent under sub-
rule (1) of this rule feels unable to render the aid required,
he shall forthwith inform the officer who sent the
requisition of his reasons for withholding it, and shall, if
necessary, refer to his immediate superior for instructions.

A village chaukidar shall not be required to aid Excise Officers
in carrying out any provision of the Act or of any rule,
notification or order made, issued or given under the Act, except
in the matter of making an arrest, search, or seizure or a distraint
of movable property within the village, union or circle for which he
is appointed.

GRANT OF EXPENSES TO WITNESS

Expenses of witness appearing under summons or produces before
any court in excise cases may be granted by the Court, or by the
Collector, in accordance with the following rules namely :-

(a) in the case of persons in the service of the Government
according to relevant rules regarding travelling allowance
for the time being in force.
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44,

45.

46.

47.

(b) inthe case of other persons—the rules made by the Governor
for the grant of expenses to witness in criminal cases.

GRANT OF COMPENSATION

Compensation for loss of time may be granted to person referred
to in section 88 clause (xiv) of the Act, by the Collector or by the
Magistrate before whom they are charged.

Such grants shall be made under the same conditions as grants of
expenses under the rules referred to in clause (b) of Rule 43 and
shall be subject to the maximum limit prescribed by those rules for
the grant of expenses.

ISSUE AND DISPOSAL, OF PASSES REQUIRED UNDER
THE ORDER ISSUED UNDER SUB-SECTION (1) OF
SECTION 10 OF THE ACT FOR THE TRANSPORT OF
FOREIGN LIQUOR OR MRITASANJIBANI FROM A
CUSTOM HOUSE, CUSTOM BONDED WAREHOUSE OR
EAND CUSTOM STATION.

The pass required under the order issued under sub-section
(I) of section 10 of the Act for the transport of foreign liquor
or Mritasaniibani by any person shall be in the case of transport
from a Custom House or Custom bonded warehouse be
granted by the Collector and in the case of transport from a
Land Custom Station by the Collector in which such station is
situated as the case may be, on the application of the tran porter
and on production of a copy of the invoice showing the kind,
quantify and strength of the liquor to be transported :

Provided that no pass shall be issued for the transport of
sacramental wine otherwise known as alter wine, required for
exclusive use in Christian Church rituals, unless, the
application for such a pass is countersigned by; head of the
local Chritian Mission under their seal.

The pass mentioned in rule 46 shall be in quadruplicate. The
original and the duplicate copy shall be made over to the
transporter to cover the transport; the triplicate copy shall be
forwarded to the Collector of Customs (or to the Collector of
Land Customs, as the case may be) and the quadruplicate copy
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shall be retained on the record of the officer issuing the pass. The
transporter shall after receipt of the consignment complete the pass
and return the duplicate copy of the pass with a copy of the challan
showing the amount of Customs duty paid for the liquor transported
under the pass to the Collector who issued the pass, within such
period as may be specified in the pass.

RULES REGARDING IMPORT, EXPORT AND TRANSPORT

48 (1)

)

49 (1)

)

50 (1)

)

OFMETHYL ALCOHOL

Methyl Alcohol shall not be imported into the State of Tripura
except by a licensed dealer or a person holding a permit to
possess methyl alcohol in quantities exceeding the limit of
retail sale and except under an import pass granted by the
Collector.

An import pass shall be in the prescribed form in triplicate.
The original copy of the pass shall be made over to the
importer. The duplicate copy shall be forwarded to such
authority if any, at the place of export, as may be specified
by the Government of the exporting State. The triplicate copy
shall be kept on record in the office of the authority granting
the pass.

Methyl alcohol shall not be exported from the State of Tripura
except by a licensed dealer and except under a pass granted
by the Collector.

The export pass shall be in the prescribed form in triplicate.
The original copy of the pass shall be made over to the
exporter. The duplicate copy shall be forwarded to such
authority, if any, at the place of import, as may be specified
by the Government of the importing State. The triplicate copy
shall be kept on record of the office of the authority granting
the pass.

Methyl alcohol shall not be transported in quantities exceeding
the limit of retail sale except under a pass granted by the
Collector from which such alhocol is transported.

The transport pass shall be in the prescribed form in triplicate.
The original copy shall be made over to the transporter. The

17



Application
for license.

Consideration
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duplicate copy shall be forwarded to the Collector to which
such alcohol is transported. The triplicate copy shall be kept
on the record of the office ot the authority granting the pass.

CHAPTERII.

Further Rules made under Section 88.

LICENSING AND REGULATION OF DISTILLERIES.

51. Any person desiring to obtain a license to work a distillery in any,
place in the State of Tripura shall apply in writing to the Excise
Commissioner giving the following particulars through the Collector

(D

2)

3)

(4)

()

(6)

(7)

52. (I)

the name or names, and the address or addresses, of the
person or persons applying ;

the purpose for which the distillery is proposed to be
opened, specifying in detail the nature of the business
which the applicant desires to carry on therein ;

the name of the place in which, the site on which and the
building in which the distillery is to be constructed or
worked ;

the number and full description of the stills, vats and other
permanent apparatus which the applicant wishes to work
or set up and the size and capacity of such stills, etc ;

the date from which, in the event of a license being
granted to him, the applicant proposes to commence
working the distillery;

the amount of security which the applicant is ready to
furnish for the due performance of the conditions on
which a license may be granted to him ; and

a correct plan of the building which he intends to use or
to construct for his distillery, and a plan showing the
position of stills, vats and other permanent apparatus
therein, and a list of store-rooms, warehouse, etc.
connected therewith.

On receipt of the application, and after consulting the
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(4)

Collector regarding the suitability of the site, and buildings, if
there by any already and on any other points and on receipt
of'the Collector’s opinion and after such further inquiry as he
deems necessary, the Excise Commissioner shall decide
whether the license for the opening of the distillery should be
granted or not. The number of distilleries which can be
allowed to be opened in Tripura mainly for the supply of
country spirit, is limited and in deciding whether a license for
the working of a distillery is to be granted or not, the Excise
Commissioner will take into full consideration the purpose
for which it is purposed to open the distillery and the demand
or necessity for such a distillery.

Distilleries may be opened for—

(a) supply of country spirit;

(b) supply of foreign liquor;

(¢c) Supply of spirit for the manufacture of chemicals,
medicated, articles etc.. or for other Industrial
purposes;

(d) for all or any of the above purposes combined.

Ifthe Excise Commissioner sanctions the opening of a distillery,
he shall so inform the applicant and the Collector.;

The applicant shall then be called upon to make arrangements
for the construction of the distillery. Upon completion of the
building and after the stills and other appliances and apparatus
have been set up, he must deposit two fresh copies of the
plans with the Collector, who shall cause them to be verified
in any manner be thinks proper, and then submit one copy to
the Excise Commissioner for examination and for comparison
with the plans first submitted, and for any further verification
he may think necessary. After final approval by the Excise
Commissioner, the Collector will be instructed to grant a
license to the applicant in the prescribed form. The
applicant shall be bound to conform to the wishes of the
Excise Commissioner within a reasonable time to be fixed
by the officer regarding any addition or alteration to the
buildings, stills, vats or other permanent apparatus or
plant which he considers necessary, whether before or
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53. (1)

2)

after the final plans are submitted for the proper security of
the revenue or to render illicit practices impracticable.

No addition or alteration to the buildings, stills or other
permanent apparatus as shown in the plans finally
submitted by the applicant shall be made without the
previous sanction of the Excise Commissioner obtained
through the officer-in-charge and the Collector. If the Excise
Commissioner so directs, such additions or alterations may
be permitted by the collector subject to the Excise
Commissioner’s approval. When any such additions or
alterations are made fresh plans must be submitted to the
Excise Commissioner through the Collector with a certificate
from the Officer-in-charge that they are correct.

It will be open to the Excise Commissioner to verify at any
time any of the descriptions and plans above mentioned, and
on proof of error, to require fresh ones to be submitted for
sanction. Such verification may be made by any officer
deputed for the purpose, and such officer shall be allowed
full access to the premises. Sanction to the plants may be
withheld until any point in respect of which they differ from
plans already sanctioned has been rectified to the satisfaction
of the Excise Commissioner. The distiller shall be bound to
carry out such rectification within a reasonable time to be
fixed by the Excise Commissioner.

Before the license to work the distillery is granted by the
Collector, the distiller shall give a security of Rs. 5,000.00
in cash or Government Promissory Notes for the due
observance of the conditions of the license :

Provided that in the case of a distiller who is required to
pay the fee under the proviso to Rule 55, the amount of
security shall be Rs. 1,000/-or such other higher sum as
may be fixed by the Excise Commissioner.

The distiller shall also execute a bond in the prescribed
form pledging the distillery permises, stills, all apparatus
and utensils employed in the manufacture of spirit and
the stock-in-trade for the due discharge of all payments
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which may become due to the Government:

Provided that in lieu of so pledging the distillery premises the
distiller may deposit Government Promissory Notes of such
value as the Excise Commissioner may direct, and execute
an indemnity bond of a value fixed by the Excise
Commissioner.

54. Thelicense for a distillery must be renewed annually. Such renewal

55.

56.

will be granted by the Collector subject to the approval of the
Excise Commissioner.

The Collector shall employ such officers and establishment as the
Excise Commissioner may direct to the charge of distillery. The
cost of such officers and establishment shall be borne by the
Government.

Provided that in cases in which such cost is, in the opinion of the
Excise Commissioner, likely to exceed 5 per cent of the duty on
issues of spirit from the distillery during a financial year and in case
of every Mritasanjibani distillery, the distiller shall pay to the
Government—

(a) inadvance a fee in cash equivalent to the estimated cost for
three months as the Excise Commissioner may fix, and

(b) monthly a fee in cash equivalent to the monthly cost which
the excise Commissioner may fix, within seven days after
the expiry of the month to which the fee relates.

Notes :- In computing the cost, the average of the pay
(including special pay, if any), of officers and
establishment, the contribution towards leave salary and
pension and the compensatory allowances shall be
included.

The distiller shall also provide suitable quarters, to the
satisfaction of the Excise Commissioner, for the officer in
charge and other establishment, in close proximity to the
distillery, and shall keep the same and the appurtenances
thereto in proper repair. He shall also supply such office
furniture as may be required for the use of the Officers within
the distillery.
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58.

59.

Every proprietor or manager of licensed distillery must give at
least fifteen days’ notice in writing to the Collector of the date on
which he proposes to commence working the distillery and at least
one month’s notice before he ceases to work it.

In case a distiller shall cease distilling or issuing spirit for a period
exceeding one month, the Excise Commissioner may withdraw
the establishment stationed at the distillery and may prohibit all
further distillation and issue of spirits until the distiller has given him
fifteen days™* notice in writing of the date on which he proposes to
recommence distilling or issuing spirits as the case may be.

(1) Thedistiller shall so arrange his stills that spirit shall discharge
into closed and locked receivers of such pattern that no spirit
can be removed from them unless they are unlocked. The
Excise Commissioner may require the distiller to affix to any
receiver an apparatus which will prevent the supply and
discharge cocks being open at the same time. Every pipe
used for conveying spirit of faints must be so fixed and placed
as to be visible throughout its entire length and shall, if the
Excise Commissioner so direct, be coated with oil-paint of a
particular colour, and all joints thereof shall be sealed in such
measures as the Excise Commissioner may prescribe. If the
condensing worm is made of copper, or if the spirit passes
through pipes wholly or partly made of copper, such measures
as Excise Commissioner may direct shall be taken by the
distiller in order to protect the liquor from serious
contamination by copper.

(2) There shall be no opening into any still, condenser or
refrigerator except—

(a) for connection with the wash backs or spirit
receivers,

(b) properly-secured air cocks or air valves of number
and description approved by the Excise
Commissioner.

(3) The distiller shall provide and maintain suitable and
secure-fastenings, wherever the Excise Commissioner
may deemed necessary, to all stills, spirit receivers, vats
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and other receptacles, fermentation-rooms, storerooms,
pipes, etc., to the satisfaction of the Excise Commissioner,
for the attachment of locks to be provided by the
Government. The keys of all such locks shall be retained
by the Ofncer-In-charge. The distiller shall attach his own
locks to all rooms used for the storage of spirit and may,
ifhe so desires, also attach his own lock to any other festening
but shall be bound immediately to remove such locks when
required by the officer-in-charge to allow free inspection.

The distiller shall, if the Excise Commissioner so direct, provide
between the stills and the spirit receivers a glass safe by which
the quantity and strength of the spirits which are running will
at any moment be visible to the operator, or a sampling
apparatus so constructed that for every sample drawn off an
exactly equal quantity shall be discharged into a closed and
locked receptacle. If required both a safe and sampling
apparatus shall be provided. The distiller shall also, if so
required provide branch pipes fitted with locks by means of
which spirits of different strength and qualities may be diverted
into separate receivers.

The stills, receivers and vats shall be so arranged that the
spirit may be conveyed from the receivers to the store-
room through closed pipes. All pipes and all joints thereof
shall be secured and sealed to the satisfaction of the Excise
Commissioner.

All receivers and vats in the distillery must be so placed as to
admit of the contents being accurately gauged or measured
and must be fitted to the satisfaction of the excise
Commissioner with proper dipping rods, so adjusted to fixed
dipping places that the contents thereof at each 2.54 ml. of
depth may at any time be ascertainable. The receivers and
vats shall also gauged in such manner as the Excise
Commissioner may, from time to time, direct and no vessel
shall be used as a receiver or store vat until it has been gauged
and the gauging has been checked by such officer as the
Excise Commissioner may appoint. Records of the dimensions
of such vessel shall be maintained in accordance with rules
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60.

61.

62.

63.

prescribed by the Excise Commissioner.

(7) Every cock kept orused in a distillery shall be of such pattern
and constructed in such manner as the Excise Commissioner
may from time to time direct.

(8) Thedistiller shall cause to be painted with oil colour and shall
keep so painted upon the outside of every room or place
and upon a conspicuous part of every vessel and utensil the
name of such room, place, vessel or utensil according to the
purpose, for which it is to be used, and when more than one
room, place, vessel or utensil is used for the same purpose,
he shall also paint a progressive number or on each, beginning
with the number one.

Spirit shall be stored in sound vessels. Each vessel shall bear a
serial number, painted or cut thereon. Its external parts must also
be clearly visible.

The distiller shall not cause or allow the dipping clearly place or
label of any vessel to be altered, or any device to be used to
deceive the officer-in-charge in taking the gauge of any vessel,
or to prevent him from taking a true account of all wash or
spirit in any vessel.

The materials, or bases to be used in distilling country spirit,
shall only be of such descriptions as are generally approved
by the Excise Commissioner. All materials used must be of
good quality, and no ingredients noxious to health shall be
used in distillation or added to the spirit intended for human
consumption.

(1) The distiller shall only distil wash which has been
prepared within the distillery, and no wash (except spent
wash from which all alcohol has been extracted) shall be
on any account removed from or allowed to pass out of
the distillery, except sealed samples forwarded by the
officer in charge to the public Analyst, to the Government
of Tripura under the general or special orders of the Excise
Commissioner.

(2) Except with the written permission of the Excise
Commissioner no wash or spirits not prepared or
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65.

66.

)

(4)

manufactured in the distillery shall be brought into the distillery.

All wash made in the distillery shall be fermented in the wash
backs and shall be conveyed directly therefrom into the still.

Except with the written permission of the Excise
Commissioner, the distiller shall not redistil any spirits
other than those which remain in the feints or weak spirit
receiver attached to the still and which have not been
removed therefrom.

The spirits manufactured in the distillery shall be distilled above or
below such strength and shall be subject to such periodical analysis
as the Excise Commissioner may direct, and the contractor shall
be bound to take steps to remedy any defects in this product
which the Excise Commissioner may consider material.

(D)

2)

The distiller shall give such notice in writing as the Excise
Commissioner may prescribe of the transfer of spirit from
the spirit receivers to the spirit store-room and of wash
from the fermenting vessels or wash backs to the still.
He shall also state the percentage of proof spirit contained
in the wash immediately before the distillation thereof.
This percentage shall be determined by means of
instruments approved by the Excise Commissioner.

The distiller shall comply with such orders as may be
prescribed by the Excise Commissioner for the periodical
stoppage of distillation for the purpose of ascertaining
the quantity of spirit distilled from the quantity of wash
passed into the still.

All spirit, collected in the receivers shall be transferred or
conveyed into the spirit store-room without unnecessary delay
provided that no spirit shall be so transferred between 6 P.M.
and 6 A.M.

67. (1) Except as provided in sub-rule (2) all operations in a

distillery requiring the presence of an officer of the Excise
Department, shall be stopped on Sundays and public holidays
declared as such under the Negotiable Instruments Act, 1881.
In the distillery, the distiller shall so arrange his operations
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that no officer of the Excise Department need ordinarily be
on duty for more than eight hours on any working day.

Ifthe distiller requires any officer of the Excise Department
to be on duty at the distillery on any Sunday or public holiday
mentioned in sub-rule (1) or for more than eight hours on any
working day, he shall give in writing at least twenty-four hours,
notice to this effect to the officer of the Excise Department in
charge of the distillery stating clearly the work to be done
and the ‘approximate time that the work is likely to take.

Provided that no officer of the Excise Department shall be
required to be on duty in a distillery on the following days
except under special circumstances and with the approval of
the Collector:—

(1)  Sundays.

(i) The Bengali New Year’s day.
@) The Id-ul-fitar day.

(iv) The Independence Day.

(V) The Second Day of Durga Puja (Mahastami day).
(vi)  The Bijoya Dasami Day.

(vi) The Kalipuja Day.

(viii) The Christmas Day.

(ix) The Sreepanchami Day.

(x) Mahatma Gandhiji’s Birthday.
(xi) Republic day and

(xi) May Day,

An officer of the Excise Department required under sub-rule
(2) to be on duty in a distillery on a Sunday or any other
public holiday mentioned in sub-rule (1) or for more than
eight hours on any working day shall be entitled to overtime
fee at such rates as may be fixed from time to time by the
Government. The amount payable as overtime fee shall be
recovered from the distiller.
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(4) When distillation is carried on at night and at all times when
an officer of the Excise Department is not present the distillery
gate shall remain locked provided that on Sundays or public
holidays mentioned in
sub-rule (1) the registered servantrof the distiller may'be
allowed ingress and egress between sunrise and sunset.

The distiller shall keep accurate and regular daily accounts showing
(1) the quantity and discription of materials used, (2) the quantity
of'wash and spirit manufactured, (3) the quantity of wash used,
(4) quantity of spirit passed out, and (5) the quantity of wash and
spirit in store. Under the last head the quantity of spirit remaining
in stock in each cask, vat or other receptacle shall be shown.
Such accounts shall be open at all times to inspection by the Excise
Officer in charge or other Excise Officer authorised by the
Collector, and by all superior Excise Officers.

WAREHOUSE FOR SPIRIT

Warehouse for the supply of Country spirit to retail vendors may
be established by the Excise Commissioner at convenient places
at the expense of the Government. Each such warehouse shall be
supplied with country spirit by the manufacturer or wholesale dealer
within whose area of supply such warehouse lies and shall be in
charge of an Excise Officer. The Excise Commissioner is authorised
to allow spirit to be received into warehouse from other sources
than tho’se above named, if necessary.

Persons desirous of obtaining licenses to establish private
warehouses, for the deposit and storage of spirit without
payment of duty, shall apply to the Collector concerned who
shall not grant the license without the previous order of the
Excise Commissioner.

Rules 51 to 53 shall apply, mutatis mutandis to such
applications except that the amount of the security shall be
Rs. 5000/-

70A. In addition to the cash security prescribed in rule 70, the

Excise Commissioner may require the person desirous or
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71.

72.

73.

74.

75.

obtaining a iicsnce or a person to whom licence has been issued
to produce bank guarantee or mortgage property equivalent
in value to one ‘month’s consumption of country liquor at the retail
price prevailing in the state from lime to time.

The Collector shall employ such officers and establishment as the
Excise Commissioner may direct to the charge of a private
warehouse. The licensee of the warehousing shall pay to the
Government

(a) inadvance a fee in cash equivalent to the estimated cost of
such officers and establishment for three months as the Excise
Commissioner may fix and

(b) monthly a fee in cash equivalent to the monthly cost which
the Excise Commissioner may fix, within seven days after

the expiry of the month to which the fee relates.

In computing the cost of officers and establishment the average
of the pay (including special pay, if any) of officers and
establishment, the contribution towards leave salary and
pension and the compensatory; allowance shall be included.

Rules 54, 56, 57 and 58 shall apply, mutatis mutandis, to
private warehouses and Rules 59(6), 59(7), 60 and 61 to all
warehouses.

Every warehouse shall be under the joint lock and key of the
officer-in-charge thereof and of the contractor, distiller of
licensee of the warehouse of the authorised representative of
the aforesaid persons. The lock used by the officer-in-charge
shall be a Government lock and the key shall remain in his
personal custody.

No spirit shall be received into any warehouse unless
accompanied by a pass from the officer-in-charge of the
distillery or of the warehouse from which they have been
transferred, or by a special permit authorising their receipt in
to the warehouse, or if the spirits be imported by a permit from an
officer duly authorised to grant permits for the transport of imported
spirits.

Spirits intended for a warehouse shall be conveyed in sound and
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77.

water-tight casks or approved metal vessels on which shall be
painted in white oil paint, in letters not less than 2.54 cm. high, the
number of the cask of vessel, its capacity to the nearest tenth of
five litres and the name of the distillery or warehouse from which it
has been issued. Marks other
than those specified above shall be obliterated.

Immediately on arrival of a consignment at the warehouse, the
officer-in-charge shall open the vessels and gauge and prove the
spirit in each vessel. If any deficiency in excess of the quantity
allowed by Rule 77 below is found to have occurred in any vessel
after measurement by such method as may from time to time be
prescribed by the Excise Commissioner, the whole contents of
the vessel shall, if the contractor, distiller or licensee of the
warehouse or the authorised representative of the aforesaid
persons so desires, forth-with be measured by litre measures and
the quantity thus ascertained shall be accepted as correct. He shall
then note the results in the prescribed registers, and also on the
pass covering the consignment. One copy of the pass with the
entries of receipt shall be immediately returned to the officer who
issued the consignment, and the other copy with the esntries
thereon shall be kept in the warehouse.

(1) Anallowance shall he made for the actual loss in transit by
leakage and evaporation of spirits transported or exported
under bond or duty free by land in wooden or metal vessels
at rates not exceeding the maximum quantities specified in
the following scale for wooden or metal vessels; as the case
may be, namely :-

(a) Forajourneyofnot  Maximum Metal vessels
greater duration quantities of Per cent.
than two days allowance

Wooden vessels
Per cent.
2 7

(b) For a journey of
duration exceeding
two but not
exceeding nine days. 3 1
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duration exceeding
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eighteen days. 4 1

=

(d) Forajourney of
duration exceeding
eighteen days. 5 2

Provided that, if, in any case, the temperature of the spirits on
arrival at their destination is found to be lower than™that when
they were despatched, a further allowance shall be made, if
necessary, at 05 per cent, for every degree Ferhenheit of
difference between the two temperature, in addition to any
allowance that may be made under this sub-rule.

2)

3)

(4)

The allowances made under this rule shall be determined
by deducting from the quantity of spirits despatched the
quantity received at the place of destination both
quantities be stated in terms of litres and shall be
calculated on the quantity of spirits contained in each
vessel comprised in a consignment.

If the report of an officer, by whom a consignment of
spirits transported or exported by land under bond of duty-
free has been gauged and proved on arrival at its
destination, should show that wastage to a greater extent
than that indicated in sub-rule (1) has occurred, the
contractor, distiller or licensee of the warehouse
transporting or exporting the same shall be liable to pay
duty at the rate imposed under section 27 of the Act on
so much of the deficiency as is in excess of the allowance
referred to in sub-rule (1);

Provided that each case of excess deficiency shall be
reported to the Excise Commissioner for orders and the
Excise Commissioner may, in his discretion on good cause
being shown, remit the duty leviable on such deficiency.

Duty on a deficiency of spirits in excess of the allowances
referred to in sub-rule (1) shall, if levied, be realised by
the Collector.
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79.

80.

81.

82.

Spirits intended for a warehouse is conveyed thereto under bond,
and at the sole risk and responsibility of the contractor, distiller or
licensee of the warehouse. The bond is discharged when the spirit
has been deposited in the warehouse and has been duly gauged
and proved by the officer-in-charge and after the duty on the excess
deficiency, if any, has been realised.

Spirit supplied to a warehouse shall be stored in casks or vats of
wood or other material approved by the Excise Commissioner.
The contractor, distiller or licensee of the warehouse shall supply
these articles, and all other appliances which may be required for
the blending, reducing or issue of spirit and shall bear the cost of
storing, blending or reducing the spirit.

Casks or vats must be of such number and capacity and set up
according to such design and marked in such manner as the Excise
Commissioner may be general or special order, direct.

(1) Government warehouses shall ordinarily be kept closed on
Sundays and public holidays declared as such under the
Negotiable Instruments Act, 1881, and all holidays declared
by executive orders of the Governor. On other days, such
warehouses shall not be kept open except during the hours
fixed by the Collector. In case of urgent necessity the Excise
Commissioner or the Collector, at the sub-divisional Officer
may direct that such a warehouse shall not be closed on any
particular holiday.

(2) A private warehouse referred to in Rule 71 shall not be opened
except during such hours as may be fixed by the Collector.
The provisions of sub-rule (1), (2) and (3) of Rule 67 shall
apply, mutatis mutandis, to such warehouse.

The contractor, distiller or licensee of a warehouse shall keep
regular accounts in the warehouse showing the quantity and strength
of spirits received in, issued from, and remaining in the warehouse.
Such account shall be open at all times to the inspection of the
officer-in-charge and of all superior Excise Officer.
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87.

GENERAL PROVISIONS RELATING TO
DISTILLERIES ANDWAREHOUSE.

The Excise Commissioner may prescribe the minimum stock of
spirit to be maintained in distilleries and warehouses established
for the supply of country spirit to licensed retail vendors in specified
areas.

Contractors, distillers or licensees of warehouses who desire to
manufacture foreign liquor for sale shall take out separate vend
licenses.

Manufacturers of foreign liquor shall take out separate com-
punding and bottling licenses in accordance with the rules
framed therefor, if such operations are carried on. All processes
connected with the bottling, flavouring, blending, reducing
or colouring of foreign liquor shall be conducted under the
supervision of the officer-in-charge in a separate building
within the distillery or warehouse enclosure.

When it is known or suspected that saccharine or other matter,
of such a nature as to prevent the true strength being
ascertained by means of the hydrometer, is present in spirit,
the number of degrees to be added to the apparent strength on
account of obscuration shall be certified by the public analyst
to the Government of Tripura on analysis of a sample of the
spirit submitted to him, and duty shall be calculated on the
quantity and strength of such spirit after the addition of the
number of degrees of proof certified as necessary to be added
to the apparent strength, as ascertained by the hydrometer.

(1) An account shall be taken by the Collector of the stock
of'the spirit in the distillery or warehouse at such intervals,
not being greater than three months, and in such manner
as the Excise Commissioner may direct; and the
contractor, distiller or licensee, as the case may be, shall pay
to the Government duty at the rate imposed under section 27
of'the Act on spirit manufactured, imported or transported,
as the case may be, on all spirit which may not be forthcoming
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and for which he shall be unable to account to the satisfaction
of the Excise Commissioner in excess of a wastage allowance

1
of 1 5 percent (with an additional allowance of 2 percent

on the proof quantity of spirit removed for bottling in a bonded
warehouse).

(2) Wastage for the purpose of collection of duty on the excess
as aforesaid shall be calculated annually, that is, at the end of
the year for which the license is in force, but the contractor,
distiller or licensee shall be called upon to explain any excess
wastage and to adduce any evidence which he may desire to
adduce in support of his explanation immediately after each
occasion on which stock has been taken, and if it shall be
proved to the satisfaction of the Excise Commissioner or of

such Officer as he may specity, that such deficiency in excees

1
of 15 per cent has been caused by accident or other

unavoidable cause, the payment of duty at the above rate on
such deficiency shall not be required.

For taking periodical stock, the gauging of spirit in vats or casks
may be done by diprod measurement, weighment or by such other
method as may be prescribed by the Excise Commissioner.
Whenever, by bung-rod measurement, the deficiency in any cask
is found to be excessive, the whole contents of the cask shall be
promtly measured by litre measures and the actual deficiency
accurately ascertained.

The Government shall not be held responsible for the destruction,
or damage ; by fire, theft or any other cause whatsoever occurring
to any spirit stored in the distillery or warehouse or in gauging,
weighment or proof. In case of fire or other accident, the officer-
in-charge of a distillery or warehouse shall immediately attend to
open it at any hour by day or night.

Smoking or the use by any person whatsoever within a distillery
or warehouse of naked lights of any description is prohibited.
Closed lanterns only shall be used.
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91.

92.

93.

94.

95.

Distilleries and warehouses shall be open only for the entrance
and exist of persons who have business within them. Except
with the permission of the Collector or the Officer-in-charge no
one except the con tractors, distillers and licensees of warehouses,
their servants, and licensed vendors who have come to purchase
spirits, shall be allowed to enter the premises of any pretext. A
register shall be kept of the names of all per sons employed by
contractors, distillers or licenses of warehouses, and all recognised
employees will be supplied with passes for ingress and egress.

The officer-in-charges of a distillery or warehouse may eject and
exclude from the premises any person whom he shall find to have
commited, or to be about to commit any breach of these rules or
of the provisions of the Act, or who shall be intoxicated, riotous or
disorderly. All action taken by any officer under this rule shall
forthwith be recorded by him in writing in this official diary for the
information of his official superior.

Contractors, distillers and licensees of warehouses shall be bound
by the provisions of the Act, and by all rules for the management
of distilleries and warehouses, or for issue of spirit therefrom, which
may be prescribed under the Act from time to time, and by all
special orders which may be issued by the Excise Commissioner
regarding any particular distillery or warehouses, and shall cause
all persons employed by them to obey all such rules.

Ifit comes to the knowledge of the contractor, distiller or licensee
of a warehouse that any person employed by him in the
manufacture, storage, receipt, blending, reducing or issue of spirits
has committed any breach of the Act, or of the engagements entered
into by him, it shall be his duty to report the matter to the officer-
in-charge, and to comply with the directions of that officer
respecting the continued employment of such person. The officer-
in-charge shall report the matter together with the action taken by
him to the Collector.

(I) On the expiry of the license, either on account of expiry of the
term, or on account of cancellation or suspension, the Excise
Commissioner may take over or permitthe successor of the
contractor, distillery or licensee of the warehouse, as the case may
be, to take over the balance of liquor in the distillery at cost price,
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or may require the contractor, distiller or licensee of the warehouse
as the case may be, forthwith to remove all liquor remaining within
the distillery or warehouse on payment of full duty.

(2) Ifhe shall fail so to remove all spirits, within ten days of the
receipt of written notice from the Collector the cost of any
establishment which it may be necessary to employ at the
distillery or warehouse, may be recovered from the defaulter;
and if he shall fail to do so within one month, the spirit shall
be liable to forfeiture at the discretion of the Excise
Commissioner.

ISSUE OF SPIRITS FROM DISTILLERIES AND WAREHOUSES

Purposes for 96. (1) Spirits may be removed from distilleries or warehouses:-
which Spirits )

may be issued (1) Underbond :-

under bond.

On payment of
duty.

Duty free. )

(ii)

(a) transport to another distillery or warehouse; and

(b) forexportto other States when specially permitted
by the Excise Commissioner.

On payment of duty :-
(a) forlocal consumption or use ; and

(b) inthe case of foreign liquor, for export by land to
other States.

Spirits other than India Made Foreign Liquor may be removed
from distilleries and warehouses without payment of duty and
without bond —

(@)

(b)

if issued to Government servants empowered to
purchase or remove them on the public service in
Tripura,

if issued to hospitals, dispensaries and other
medical institutions under Government manage-
ment or supervision, the indents being signed or
countersigned by the Civil Surgeon :

Provided that in case of such hospitals or
dispensaries where there is no Civil Surgeon, the
indents for duty-free supplies of such spirit shall be
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Gauging and
proving before
removal.

(©

(d)

(e)

®

signed by Medical Officer in charge of the hospital or
dispensary.

ifissued to hospital, dispensaries and other medical
institutions, not under Government management or
supervision but specially authorised by the Excise
Commissioner (upon the certificate of an officer of or
above the rank of an Assistant Director of Health
Services as to their satisfactory management) to obtain
supplies of such spirit free of duty, the indents being
signed or countersigned by the Medical Officer in
charge of such hospital, dispensary or institution.

ifissued to veterinary institutions, the indents being
signed or countersigned by an officer of or above
the rank of a Veterinary Assistant Surgeon ;

ifissued to any local body for bonafide public health
work, the indent being signed or countersigned by
the District or Municipal Health Officer or

ifissued to any educational institution for laboratory
use or to any institution or person for research in
the public interest or for development of science
or industry, the indent being signed or
countersigned by the head of the institution or by
the person making research as the case may be and
supply being limited to an annual quota fixed by the
Collector or the person carries ,on research, with the
previous approval of the Excise Commissioner (upon
a certificate from the Director of Education or the
Director of Industries or the Director of Health Services,
Tripura, as the case may be).

Supply of such spirit free of duty under all the sub-clauses of
this sub-rule shall be made in accordance with the terms and
conditions of a permit granted by the Collector.

97. No spirit shall be removed from any distillery or warehouse unless
it has been gauged and proved by the officer-in-charge. If
removed under bond, the gauging may be bybung-tod ; if otherwise
than under bond, the gauging must be by actual measurement or
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Levy of duty on
excess deficiency
in store of

sprit other than
country spirit.

by weighment.
97A. (1) A person, who has imported or transported spirit (other than

2)

97B. A

country spirit) under a bond for payment of duty shall pay to
the Government in lieu of the duty payable under Rule 87,
duty on any quantity of spirit so imported or transported,
which having been certified as received in any vessel, is not
forthcoming at the time when the spirit is gauged and proved
for removal, unless he is able to account for the absence to
the satisfaction of the Excise Commissioner and subject to
the allowances hereunder mentioned (calculated, at proof

strength).

On spiritsstoredin ~ For any period not Percent,
any wooden vessel. exceeding one month. 1
For any period

exceeding one month. 1

=

=

On spirits stored in ~ For any period
any metal vessel.

The duty levied under clause(l) shall be payable at the
rate imposed by Section 25 of the Act on spirit imported
or transported and shall be paid before the removal from
the distillery or excise warehouse, to which it has been
taken of the spirits which has been gauged and proved.

Provided that this rub shall not apply to spirit received
and racked into store vats at distilleries and bonded
laboratories deficiencies in respect of such spirit shall be
governed by rule 87.

person who has stored spirit in a wooden cask under a
bond for payment of duty for the purpose of maturing
the said spirit shall in lieu of duty payable under Rule
97A pay to the Government the duty imposed by section
27 of the Act on any quantity of spirit so stored which is
not forthcoming at the time of removal in excess of the
allowances mentioned hereunder unless he is able to account
for the deficiency to the satisfaction of the Excise
Commissioner.
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98.
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2 Months
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1 year

2 years

3 years
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0
2
No spirit shall be removed except under a pass granted by the
officer-in-charge :

Provided that a pass shall not be required before issue of
foreign liquor upon which the prescribed duty has been paid.

Such pass shall only be issued on proof execution of bond by
persons permitted to remove spirit under bond, or on proof of
full payment of duty, or on production by a servant of the
Government of a permit signed by the Collector, authorising
him to remove spirit without payment of duty and without
bond, or on production of a requisition signed by the authorised
manufacturer, or the removal of denatured spirit.

Spirit (other than denatured spirit) may be issued for local
consumption or use only—

(1) inthe case of foreign liquor (excluding rectified spirit)—
(a) tolicensed vendors of foreign liquor;

(b) toany person for his own consumption and not for
sale ;

(2) in the case of country spirits, to persons licensed to sell
such spirit and permitted by the Excise Commissioner to
obtain supply from the distillery or warehouse.

(3) in the case of rectified spirit—

(1) to a chemist or druggist requiring such spirit
for the manufacture of drugs, medicines or
chemicals, and holding a permit from the Collector
to obtain such spirit from the distillery or warehouse
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99A.

100.

101.

102.

103.

104.

; Or

(i) toachemistor druggist licensed to sell such spirit
by retail for medicinal, industrial or scientific
purposes and holding a permit from the Collector
to obtain such spirit from the distillery or warehouse
; Or

(iii) to a person holding a license for compounding and
blending foreign liquor.

Denatured spirit may be issued only to persons licensed to sell
such spirit or to possess such spirit in excess of the quantity
fixed as the limit for private possession.

Retail vendors of country spirit shall take their supplies from the
warehouse which is established for the area in which retail shops
are situated, and at such strength or strengths as may from time
to time be prescribed by the Governor for retail sale.

For special persons the Collector may permit retail vendors to
take their supplies from any other warehouse assigned to the
same contractor,

No substance except water used for reducing purposes shall
be added to country spirit for supply to licensed retail
vendors thereof.

The reduction of country spirit of high strength to the
strength or strengths prescribed for issue is the duty of the
contractor. It shall be made according to rules framed by
the Excise Commissioner.

Where reduced spirit is issued to retail vendors, from a
distillery, reduction and issue shall be made in and from a
separate warehouse within or attached to the distillery.

The quantity of country spirit to be removed from a distillery
to any excise warehouse shall not ordinarily be less than
two thousand and twenty eight litres. But issues of reduced
spirit may be made to licensed vendors of country spirit from a
distillery or warehouse in any quantity not less that 25 litres in
the case of spirit less than 60° under proof in strength, and five
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106.

litres in the ease of spirit not less than 60° under proof.

COMPOUNDING AND BLENDING OF POTABLE
FOREIGN LIQUOR AND BOTTLING THE SAME
FOR THE PURPOSE OF SALE

The holder of a bottling license may, by the addition of water,
alter the strength of spirits to be bottled, but he shall not
compound or blend spirit unless he also holds a compounding
license.

DENATURED SPIRIT

Spirit imported from other States in India under bond in
accordance with the rules for import of foreign liquor may
be denatured in the distillery or excise warehouse where
such spirit is warehoused, and spirit manufactured in any
distillery in Tripura may be denatured in that distillery.

Denaturants shall be used in the following forms for
denaturing spirit in Tripura :-

(i) Light caoutchoiicinc according to a specification to be
prescribed from time to time by the Governor.

(i1) Pyridine bases, according to a specification to be
prescribed from time to time by the Governor.

(iii) Wood naptha, according to specification to be
prescribed from, time to time by the Governor, or any
other chemical substance., which have been specially
ordered by the Governor to be added to spirit intended
for use in particular arts or manufactures.

The general denaturant prescribed for use in Tripura shall
be a mixture of light caoutchoucine and pyridine bases in
the proportion to the spirit to be denatured of (half percent
of each).

RULES RELATING TO ORDINARY DENATURED
SPIRIT.

The following rules shall be observed in the case of denaturing
with the general denaturants :-

(i) Denaturing shall be conducted and the stock of denatured
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Vats.

Secure room for
storing
denaturants

Denaturants to
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officer in charge.
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Analyst.

Certificate of public
Analyst necessary
before use of
dena-turanis.

(i)

(iif)

(iv)

v)

(vi)

spirit shall be kept in a separate building or room within
the distillery or warehouse enclosure which shall be
approved by the Excise Commissioner. Except with the
special sanction of the Excise Commissioner, no other liquid
shall be kept in this room.

A fixed vat or vats of a capacity of not less than 2050 litres
each shall be erected in the denaturing room and shall before
use be gauged and tabulated according to rules prescribed
by the Excise Commissioner.

A secure room or compartment shall be provided for the
sole purpose of storing denaturants. The room or
compartment shall be on the same premises as, but
separate from the denaturing room.

The denaturants shall be procured at his own expense
by the person desiring to denature spirit. They shall be
lodged at the distillery or warehouse and made over to the
custody of the Officer-in-charge who shall keep them
under excise lock in the compartment or room provided
for the storage of denaturants. A guarantee considered by
the Public Analyst to the Government of Tripura to be
suitable shall be submitted with each consignment of
pyridine bases to show that they have been manufactured
solely from a mineral source (such as coal-tar or shale).

Immediately on icceipt of a consignment of denaturants
the officer-in-charge shall send a sample of 500 ml.
from each receptacle to the Public Analyst to the
Government of Tripura together with an advice from
and in the case of pyridine bases, with a copy of the
guarantee referred to in the last preceding clause.

No denaturants shalj be used for denaturing spirit until
the Public Analyst to the Government of Tripura has
certified that the samples thereof conform with the
prescribed specifications and are suitable for denaturing
alcohol. When that officer has so certified the denaturants
in respect of which he has certified shall be regarded as
“approved denaturants”.
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(Vi)

Denaturants which have been pronounced by the Public
Anslyst to the Government of Tripura to be unsuitable for
denaturing purposes shall be returned by the officer-in-
charge to the owner who shall forthwith remove them from
the distillery or warehouse.

(viii) The content of each receptacle which contains denaturants

shall be kept separate as long as they are in the compartment
or room provided for the storage of denaturants, and the
contents of two or more receptacles shall on no account
be mixed whilst the denaturants are in that room.

The strength of the spirit to be denatured shall not be less
than (60° over proof).

The minimum quantity of spirit which shall be denatured at
any one time shall be 1820 litres.

No spirit shall be issued for denaturation or placed in the
vat in the denaturing room unless a proper quantity of
approved denaturants has been provided and the proper
Excise Officers have arranged to be present.

The proper quantity of the prescribed denaturants shall be

27 litres of light caoutchoucine and 2 7 litres of pyridine
bases to every 450 litres of plain spirit to be denatured.
This quantity shall be removed from the compartment or
room provided for the storage of denaturants to the
denaturing-room in the presence of an Excise Officer, who
shall keep it in his sight until it has been mixed with the
spirit.

(xiii) The contents of each cask or drum containing spirits issued

for denaturation shall be gauged and proved by the Officer-
in-charge. He shall be careful to ascertain whether any
denatu-rant appears to be already present therein.

(xiv) The admixture of the spirit and the denaturants shall be

effected in the vat or vats provided in the denaturing-room.
The vat or vats shall be empty before operation is begun.

After admixture the contents of the vat or vats shall be
thoroughly mixed with a proper stirring implement.
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I11.

112.

113.

The processes of admixture and stirring shall be witnessed
by two Excise Officer and the owner of the spirit or his
agent.

(xv) On the expiration of 24 hours, the contents of the vat or
vats shall again be thoroughly stirred, and the officer-in-
charge shall immediately draw a sample from each vatand
despatch it to the Public Analyst to the Government of
Tripura together with an advice form, a reference to the
certificates relating to the denaturants used and a statement
showing the manner in which the denaturation has been
effected, which shall be signed by both the Excise Officers
who witnessed it.

(xvi) When the Public Analyst to the Government of Tripura
reports that the denaturation has been satisfactorily
performed the denatured spirit may be issued in
accordance with provisions of Rules 99 A and 110.
Should that officer, however, report that the denaturation
has not been satisfactorily performed, the claim in respect
of the whole of the spirit represented by the sample shall
be rejected and the spirit shall either be dealt with in all
respects as spirit chargeable with the ordinary rate of duty,
if the owner of the spirit so desire, or be further treated in
accordance with these rules.

No denatured spirit may be removed from the denaturing room
except on the production of a requisition signed by the authorised
manufacturer showing that the purchaser is authorised to receive
such spirit.

All vessels in which denatured spirit is manufactured stored or
supplied shall be legibly painted branded or labelled with the
words ‘Denatured Spirit.’

Every person authorised to denature spirit shall keep an accurate
account and shall enter daily, at any time when required by an
Excise Officer, the quantity of such spirit manufactured and the
seperate quantities issued both in bulk and at proof.

Except with the previous sanction, of the Excise Commissioner
no spirits shall be added to any denatured spirit already
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denatured spirit.

Limit of possession 118

of denatured spirit.

contained in any vessel in a distillery or warehouse.

As each vessel is emptied, the net deficiency or excess as
compared with the quantity of denatured spirit placed in it
shall be calculated, and the authorised manufacturer shall
pay to Government duty, at the rate imposed under Section
27 of the Act on rectified spirit manufactured in a distillery,
on any deficiency or excess so found in excess of one percent
proof of the quantity of spirit placed in the vessel:

Provided that, if it shall be proved the satisfaction of the
Excise Commissioner or of such officer as he may specify,
that a deficiency in excess of one per cent was due to
accident or other unavoidable cause, the payment of duty
on such deficiency shall not be required.

Licenses for sale of denatured spirit shall be granted by the
Collector to approved persons only. As a general rule, such
licenses shall not be granted to vendors of potable spirit.

Licenses for possession of denatured spirit for business
purpose, in excess of the quantity fixed as the limit for
private possession, shall be issued only to varnish makers,
carpenters, chemists and others who may require such spirit
in large quantities for their business and shall be for
possession of such quantity as may be specified in each
case by the Collector.

The room where denatured spirit may be stored by vendors
thereof, or by persons licensed to possess in quantities in
excess of the quantity fixed as the limit of private possession,
shall be built of uninflamable material and shall be well
ventilated so as to prevent the accumulation of spirit fumes.
No naked lights or fire shall be used or kept in such room.
All receptacles containing such spirit shall be kept closed
so as to prevent the accumulation of spirit fumes in the
room.

The quantity in excess of which denatured spirit shall not be
possessed is fixed as follows :-

(a) When possessed by a licensed
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Application for
brewing license.

119.

wholesale vendor of denatured
spirit. No limit.

(b) When possessed by a common
carrier or warechouseman as

such. The quantity
specified in the
pass under which
such de natured
spirit is imported,
exported or trans-

ported.
(c) When possessed by persons
specially licensed to possess
denatured spirit for business
purposes. Such quantity as
may be specified

in the license.
(d) When possessed by a licensed
retail vendor of denatured spirit. 275 litres

(¢) When possessed by any other
person. 5 litres.

SPECIAL DENATURED SPIRIT.

It shall be open to the Governor to permit the denaturants
mentioned in Rule 107 to be used in other forms than those
specified in Rule 108 subject to such special conditions
with regard to manufacture, storage, supply, possession, use
and excise control as may be prescribed in each case.

LICENSING AND REGULATION OF BREWERIES
PREMISES AND LICENSES.

120.(1) Every brewer for sale and every brewer of beer for private

consumption shall, before the begins to brew, deliver to the
Excise Commissioner through the Collector description, in
writing, signed by himself, of all premises, rooms, places and
vessels intended to be used in his business, specifying the
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)

3)

121.

122.

123.

purpose for which each is to be used, and the distinguishing
mark of each. On the outside of the door of every room and
place in which the business is carried on and some conspicuous
part of each of the aforesaid vessels, there shall be legibly painted
in oil colour the name of the vessel, utensils, room or place
according to the purpose for which it is intended to-be used. If
more than one vessel is used for the same purpose, each shall
be distinguished by a progressive number,

Before, the license to brew is granted, an Excise officer
authorised by the Excise Commissioner shall inspect the
premises etc., compare the same with the particulars stated
in the aforesaid written description and certify accordingly.
The license shall be granted by the Collector with the
sanction of the Excise Commissioner if the description be
found satisfactory and the applicant be considered a fit
person to receive a license.

The license for a brewery must be renewed annually. Such
renewal will be granted by the Collector subject to the
approval of the Excise Commissioner.

SUGAR

All sugar shall be stored in a room specially set apart for it and
duly described as a ‘Sugar Store’. No sugar shall be removed
from the sugar store in to any other part of the brewery except
in pursuance of an entry under Rule 124 for use in a brewing.

VESSELS

Mash tuns, underbacks, wort receivers, coppers and collecting
and fermenting vessels shall be so placed and fixed that the
contents can be accurately gauged or measured.

(1) The name and numbers of each vessel shall be legibly
painted in oil colour on some conspicuous part thereof,
according to the purpose for which it is intended to be
used.

(2) The brewer shall not begin to construct, nor alter the shape,
position or capacity of, any mash tun, undertook, wort
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124.

125.

126.

127.

128.

129.

receiver, copper, collecting or fermenting vessel, or other
brewing vessel, without giving two days previous notice in
writing to the Excise Officer. When the alterations have
been completed, or the additional vessel or vessels have
been constructed the brewer shall deliver a description of
the same in accordance with sub-paragraph (1) of Rule
120.

BREWING BOOK

The Excise Officer authorised by the Excise Commissioner shall
deliver to every brewer a book in which the brewer shall enter
in the proper columns at least twenty four hours before beginning
to mash any malt, etc., or to dissolve any sugar, the day and
hour of brewing, with the date of making the entry, and at least
two hours before the time entered for mashing or dissolving he
shall enter separately the quantity of malt and unmalted corn,
rice grits, flaked rice, maize grits flaked maize and other similar
preparations and of sugar to used and the hour when all the
worts will be drawn off the grains in the mash tun.

The Excise Commissioner may require any brewer to send to
the proper officer, 43 hours before brewing, a written notice of
his intention to brew.

The brewer shall also enter in the same book prescribed under
Rule 124 the quantity and gravity before fermentation of the
worts collected, the number and description of the vessel or
vessels in which the worts were collected, and the date and
hour when the entry is made. Such entry shall be made within
one hour after the collection has been completed.

The brewer shall enter the true original gravity of the worts, and
he shall keep the book on the premises entered in the description
referred to in Rule 120, at all times accessible to the Officer
and ready for his inspection.

An approved saccharometer and tables shall be used to ascertain
the quantity of worts by relation to grabity.

The highest account of worts shall be accepted and charged
with duly, whether it be that entered by the brewer or found
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130.

131.

132.

133.

134.

135.

136.

137.

by the officer after the entry of the worts collected has been
made.

When fermentation has commenced in any worts, so that the
original gravity cannot be ascertained by the saccharometer,
such gravity shall be determined if necessary, by the Public
Analyst to the Government of Tripura in such manner as shall
be approved by the Excise Commissioner.

If at any time the original gravity of any worts contained in the
collecting or fermenting vessels shall be found to exceed by five
degrees that entered by the brewer, or ascertained by the officer,
the Excise Commissioner may deem such worts to be the
produce of a fresh brewing and charge duty accordingly.

The brewing book is the property of the Government.

The brewer shall not cancel, obliterate or alter any entry or
make any entry which is untrue in any particular.

The duty on the worts shall become due immediately on
being charged. A date in each month not later than the 10th
of'the month succeeding that in which the duty was charged
may be fixed by the Excise Commissioner for payment of
the duty.

The concealment of worts or bear the fraudulent increase of
quantity or gravity, after an account has been taken and the
duty has been charged entail penalties imposed under Sections
54 and 65 of the Act.

MODE OF WORKING.

All worts shall be removed successively and in the customary
order of brewing to the under-back coppers, coolers and
collecting or fermenting vessels, and shall not be removed from
the last named vessels until and account has been taken by the
officer, or until after the expiration of twelve hours from the time
at which the worts are collected.

All the produce of a brewing shall be collected in the collecting
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145.

or fermenting vessels within twelve hours from the time when
the wort has commenced running into the collecting or fermenting
vessels.

The total produce of a brewing shall be kept separate from the
produce of any other brewing for sixteen hours, unless an
account of such total produce has been taken by the officer.

No produce of any brewing shall be mixed with that of any
other brewing except in the store vats or casks, unless the
brewer has given previous notice in writing in the brewing
book of his intention to mix worts in the fermenting vessels
and specifies in writing the quantity and gravity of the worts
when mixed.

No returned beer or fermented liquor shall be put into any
of the brewing or fermenting vessels described under Rule
120.

SCALES AND WEIGHTS.

Every brewer shall provide and maintain just scales and weights,
and shall render assistance to any inspecting officer in taking
account.

WASTAGE.

An allowance of 10 per cent shall be made from the monthly
total of the charges on account of wastage.

Duty may be remitted or repaid in respect of worts or beer
on which duty has been charged, and which may have been
destroyed by accidental fire or other unavoidable cause
while on the licensed premises of a brewer *or sale, provided
that satisfactory evidence of such loss has been produced to
the Excise Commissioner.

ALLOWANCE FOR SOUR OR SPOILT BEER.

Written application must be made to the Excise Commissioner
for an allowance for sour or spoilt beer.

There must be satisfactory evidence to enable the Excise
Commissioner to decide whether the beer can be identified with
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146.

147.

148.

149.

150.

151.

152.

153.

its proper brewing subject to the following rules. If he is satisfied
on this point, he will sanction the desruction of the beer in the
presence of an Excise Officer.

The brewer must sign a declaration that the beer was brewed
by him and never left his premises, and that no part of it
consists of ‘bottoms’ or ‘returns’ from vendors or other
customers.

Representative samples must be taken and sent to such
Laboratory as the Excise Commissioner may decide upon.

The officer must state the means by which he checked the
bulk quantity, and after samples have been taken as
aforesaid, he must witness the destruction of the beer and
record a note of the fact in the brewing book.

On receipt of a satisfactory report from the laborarary, the
brewer may be credited with the proper amount of duty.

MATERIALS.

The Excise Commissioner may prohibit the use of any material
in the manufacture of beer which is, in his opinion, of a deleterious
nature.

The Excise Officer or any inspecting officer may take, without
payment for the purpose of analysis samples of any beer or
materials used in the manufacture thereof.

A brewer for sale, or a dealer in or a retailer of bear shall not
dilute, adulterate or add anything to beer except finings or other
matter sanctioned by the Excise Commissioner.

DISPOSAL OF INTOXICANTS ON EXPIRY OF A
LICENSE

(1) A person who has been a licensed vendor may, on the
expiration of his license, with the sanction of the
Collector, sell wholesale to another licensed vendor any
intoxicant which he is authorised under the condition of his
license to sell and of which he-has been lawfully in
possession;
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Provided that the intoxicant is fit for use and, in the case of
country spirit, that it is within the limits of strength fixed for
retail-sale.

Ifhe is unable to dispose of them in this manner he shall,
on the requisition of the Collector, surrender the same to
such officer as the Collector may appoint in this behalf;
and the person to whom a new license has been granted
nstead of the said licensed vendor or, if no such new license
has been granted, then any licensed vendor of the intoxicant
within the district shall, in the requisition of the Collector,
be bound under penalty, if the Collector sees fit of forfeiting
his license, to buy the said intoxicant at such price as the
Collector may adjudge, and in any quantity not exceeding
that which the Collector may determine to be ordinarily
saleable by him in fourteen days;

Provided that, if the Collector considers that the intoxicant
or any part thereof is unfit for use or has otherwise
deteriorated so as to be unsaleable he shall cause the same
to te destroyed without any compensation being claimable
by the former licensed.

FEES IN RESPECT OF LICENSE, PERMITS OR PASSES

154.

GRANTED UNDER THE ACT.

The fees for licenses for the retail vend of the following
intoxicants shall be fixed by auction, subject to a reserved fee
sanctioned in each case by the Exc'se Commissioner, and no
sale shall be final unless confirmed by the later Officer.

(D

Country spirit.

Provided that —

(a) The Collector shall not be bound to accept the highest
or any bid, he may exclude persons of notorious bad
character or who are reasonably suspected of having

resorted to illicit practices and may refuse any did
deemed to be reckless or purely speculative.

(b) inexeptional cases the Collector may, with the previous
sanction of the Excise Commissioner, settle shops
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155.

156.

157.

158.

159.

generally, or a particular shop by selection without
auction.

The fees for licenses mentioned in Rule 154 except Tari and
Pachwai shall be paid as follows :-

Two months fees in advance and one month’s fee on the
date on which the currency of the license begins and. one month’s
fee on the first of every succeeding month until the total fee due
for the license has been realised.

The fees for ‘Pachai’ retail iicensese shall be paid according to
rule 155 except that only one month’s fee shall be paid as
advance.

The fees for fermented Tari licenses shall also be similarly paid’
except in areas where special instalments for payment of such
fees are prescribed by the Excise Commissioner.

The fees for a license for the sale of foreign liquor under the
canteen tenant system shall be Rs. 24/- per annum when the
license is for the supply of such liquor to regiments, and Rs. 12/
-per annum in the case of smaller units. Such fees shall be payable
annually in advance.

Licenses to establish or work breweries, and for the sale of
beer by wholesale from such breweries, are subject to such
fee as may be fixed by the Excise Commissioner in each
case.

The fee for license for the retail sale of rectified spirit for
medicinal, industrial or scientific purposes, shall be Rs.50/-
per annum and shall be paid in advance.

159-A. The fee for license for the retail sale of absolute alcohol to

160.

authorised medicine and scientific dealers shall be Rs.50/-
per annum and shall be paid in advanced.

(1) The holder ofalicense for the wholesale sale of denatured
spirit shall pay in advance an annual fee on the basis of
sale during the previous twelve months at the rates
mentioned in the following table.
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TABLE

(i) Forsalesnot 10000 litres
exceeding

(i) Forsales exceeding 10000 litres
but not exceeding
22730 litres.

(i) Forsalesexceeding 22730 litres
but not exceeding
45460 litres.

(iv) Forsalesexceeding 45460 litres
but not exceeding
90930 litres.

Rs. 100.00

Rs. 200.00

Rs. 300.00

Rs. 400.00

The holder of a license for the retail sale of denatured
spirit shall pay in advance an annual fee on the basis of
sales during the previous twelve months at the rates

mentioned in the following table :-
TABLE.
(1) For sales not exceeding 2275 litres

(i1) For sales exceeding but

not exceeding 4550 litres. 2275 litres
(iii) For sales exceeding &

for every 2275 litres or

part thereof. 4550 litres
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164.

165.

165A.

166.

OTHER LICENSES

Licenses for the vend of fresh tari shall be granted at such fees
as may be fixed by the Collector, provided that the fee for a
fresh tari license shall not exceed Rs. 20.00.

The fee for temporary license for the vend of intoxicants at fiars
shall be fixed by auction, and shall be paid in advance.

All payments of license fees shall be made by the licensees into
the local treasuries either by direct payment or by postal money
order, without the intervention of Excise Officers except in the
case of fees for pachwai home-brewing licenses and for
unfermented tari licenses, the payment of which regulated
according to rules specially framed by the Excise Commissioner.

The fee for the pass required under the order issued under
section 10 of the Act shall be Rs. 10/- per 5 litres for—

(1) the import of denatured spirit in to Tripura;

(i1) the export of denatured spirit from a distillery or
warehouse in Tripura, where spirit is denatured, or

(ii1) for the transport of denatured spirit from a distillery or
warehouse in Tripura, where spirit is denatured.

MIXING OF ANY NOXIOUS OR OBJECTIONABLE
SUBSTANCE WITH LIQUOR.

Licensed vendors of foreign liquor, country spirit, Tari or Pachai
are prohibited from mixing therewith any article intended or likely
to increase the intoxicating power of the liquor or to increase
thirst, such as a bhang, tobacco, pepper or kerosene oil, or any
noxious substance such as kuchila, aconite, arsenic or dhutura.

A licensed manufacturer and vendor of tari shall not mix flour or
sugar with such tari.

REDUCTION OF STRENGTH OF COUNTRY
SPIRIT AND FOREIGN LIQUOR BY LICENSED
VENDORS.

(1) Unless specially permitted by the Excise Commissioner in
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the case of any particular strength, or in any particular area,
the strength of country spirit issued from a distillery or an
excise warehouse at a strength prescribed by the Governor
shall not be reduced by a licensed vendor from such
strength to a lower strength by the addition of water or by
mixing with spirit of a lower strength, or by any other means
whatsoever.

(2) No licensed wholesale or retail vendor of potable foreign
liquor shall reduce the strength of such liquor whether by
the addition of water, or by mixing with liquor of a lower
strength, or by any other means whatsoever, unless he holds
special license authorising him to do so:

Provided that this prohibition shall not extend to the
admixture of bear or spirits, as the case may be, of
different strength by a licensed brewer or distiller in
so for as such admixture is permitted by the rules made
for the regulation of breweries or distilleries.

(3) No licensed wholesale or retail vendor of denatured
spirits shall reduce the strength of such spirits, whether
by the addition of water, or by mixing with spirits of a
lower strength, or by any means whatsoever.

ARRANGEMENT OF PREMISES AND SIGNBOARDS

167.

168.

FOR VEND OF INTOXICANTS.

Premises (except hotels, restaurants, dakbunglows and railway
refreshment rooms) licensed in towns for the vend of foreign
liquor or country spirit for consumption on the premises, shall
have all doors for admission of the public opening only on to a
public road. Such premises must be so constructed that the
interior thereof, where sales are effected, may be visible from
the doorway. Private rooms for the sale of such liquor or spirit,
where such are specially permitted by the Collector, must also
be visible from the doorway.

Except in the case of hotels, restaurants, dak-bunglows, railway
refreshment rooms, dining-cars and the premises of chemists
or druggists holding excise licenses or permits, there shall be
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169.

170.

171.

172.

fixed in a prominent position at the entrance of all premises
licensed for the retail vend of any intoxicant, signboard showing
in large characters the intoxicant sold therein, the number of
license, the period of currency of the license, and in the case of
country spirit shops the strengths, if any, prescribed for retail
vend and the minimum and maximum retail prices, if any, fixed
for each strength. The names of foreign liquor licenses must be
shown in the signboards.

EMPLOYMENT OF PERSONS BY EXCISE
LICENSEES FOR CONDUCTING SALE OR
FOR OTHER PURPOSE.

No licensed manufacturer or licensed vendor of an intoxicant
shall employ or permit to be employed on his licensed premises
any person who has been convicted of a nonbailable offence or
of an offence under the Excise or Opium laws, except with the
permission of the Collector, which shall not be granted unless
the Collector is satisfied that the offence was not such as to
indicate any serious defect of character.

No licensee for the retail vend of any intoxicant other than (1)
the licensee of a hotel, restaurant, bar dak-bunglow, railway
refreshment-room, dining-car, or (2) a chemist or druggist
holding a license or permit under the Act shall allow any person
to conduct sales in his licensed premises unless the name of
such person shall have been previously submitted to the
Collector for approval and endorsed by him on the license.

No licensee for the wholesale or retail vend of an intoxicant
shall employ any person suffering from any infections or
contagious disease for any purpose in his licensed premises.

PROHIBITION OF SALES EXCEPT FOR CASH

No holder of a license for the retail sale of country liquor and
no holder of a license for the retail sale of foreign liquor
consumption on the premises shall, under such a license,
sell such exciseable article on credit, or receive any pledge
for payment of the price thereof, or anything but money in
exchange therefor :

Provided that the holder of a hotel license may sell foreign
56



Closure of licnsed
premises on
approach of
troops or o n
occurrence of riet.

173.

174.

liquor on credit under such a license (but not under a bar or
restaurant license or any other license held by him) to
bonafied lodgers in his hotel.

Premises licensed for the vend of country liquor and foreign
liquor (except hotels, dak-bunglows and restaurants) which
are on the line of march of troops shall be closed on the requisition
of'the officer-in-command during the passage of troops.

This rule may be extended by the Collector to hotels, dak-
bunglows and restaurants so far as regard the of sale of
liquor when such action may be found necessary.

All licensees shall close their premises on the occurrence of a
riot or disturbance in the neighbourhood.

174A. All liquor licensees shall close their premises on the following

occasions, namely :

(a) The Republic Day.

(b) The Budha Purnima Day.
(¢) Independence Day.

(d) Gandhiji’s Birth Day.

(e) Alldays of the Durgapuja.
(f) BiswaKarma Puja Day,
(2) Diwali Day (Kalipuja).

(h) Thursday of each week.
(1) Doljatra day.

() Mahabir Joyanti Day, and

(k) Theday ofpoll and two days preceding such date pertaining
to the general or bye-election to the Lok Sabha, Tripura
Legislative Assembly and Tripura Tribal Areas Autonomous
District Council, Panchayat and Municipality :

Provided that in the case of bye-election to the Lok Sabha,
Tripura Legislative Assembly and Tripura Tribal Areas
Autonomous-District Council, the restriction shall’ apply
to the areas of the constituency in which any bye-election

57



Licenses to
assist in stock
taking.

Permission
required for
transfer or
sublease.

Partner in
business to be
named.

isheld:

Provided further that in the case of bye-election to Municipality,
the restriction shall apply to the entire Municipality areas :

Provided also that in the case of bye-election to panchayat, the
restriction shall apply to such areas in which such bye-election
is held.

ACCOUNTS TO BE MAINTAINED BY LICENSEES.

175.(1) Unless othewise ordered by the Excise Commissioner in any

@)

€)

176.

177.

178.

particular case, regular and accurate accounts shall be
maintained by all persons holding licenses for the manufacture
or vend of any intoxicant and by manufacturing chemists licensed
to use in the manufacture of drugs, medicines or chemicals,
rectified spirit manufactured in India, in such form as may be
prescribed by the Excise Commissioner from time to time except
by persons holding licenses for the homebrewing of pachwai.

Such accounts shall be written up as soon as the transactions
for each day have been closed.

The accounts shall be preserved for one year after the period
convered by the license and shall be preduced when called for
by an officer not below the rank of a Sub-Inspector.

Every person who is required by the last preceding rule to keep
accounts shall when requiired by an Excise Officer of or above
the rank of Sub-Inspector, assist him by a sufficient number of
servants in taking accounts of his stock.

TRANSFER OF LICENSES.

No transfer or sub-least (whether entire or partial) of a license
shall be made except with the previous permission of the
Collector and the approval of the Excise Commissioner.

The Collector shall not allow such transfer, or sub-lease unless
good and sufficient, reason be shown to his satisfaction, and
unless the transferee or sub-lease” is, in his opinion fit and
qualified to hold such license.

The name of partners (if any) shal be disclosed at the time of
settlement, and it shall be open to the Collector to refuse to
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181.

settle a shop with a number of partners. The admission of any
person to partnership after settlement shall be deemed to be a
partial transfer and shall not be made except under the provisions
of Rule 177.

On the death of licensee, the Collector may renew the license
on the same terms in favour of a represtntative of the
deceased, if he be satisfied that such representative is fit to hold
it, and on the condition that any arrears due from deceased
licensee are recovered before the license is so renewed. In such
case no fresh peposit need be called for.

FURTHER RESTRICTIONS UNDER WHICH AND
CONDITIONS ON WHICH LICENSES, PERMITS
AND PASSES ARE GRANTED.

The holder of a license, permit or pass shall be bound by the
conditions thereof, and on the expiry of a license, permit or
pass the holder thereof shall return the same to the officer who
granted it or, if the conditions thereof provide for its disposal in
some other manner, shall dispose it of in accordance with such
conditions.

(1) Save as provided in sub-rule (2) and (3) the holder of a
license for the sale of an intoxicant shall not sell the
intoxicant at any plate other than on the premises
specified in that behalf in his license.

(2) The Collector may by a general or special order permit
at his discretion the holder of a restaurant license to
supply liquor with food outside his licensed premises in
private functions to a Gathering of not less than a dozen
persons. Such licenses shall prior to eoch such function
obtain a written order from the person organising the
function showing his name and address and the place of
function, and shall retain such order in his licensed premises
and produce the same on demand by an officer of the
Excise Department authorised under section 68 of the Act.

(3) The holder of a license for the sale of foreign liquor to the
public for consumption “off” the prtmises or to the trade
may supply such liquor to a customer at any place other
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than his licensed premises if —

(@) awritttn order for supply of such liquor has been received
by such licensee, or

(b) in the case of verbal or telephonic order such order
has been reduced into writing by such licenses in a
order register to be maintained by him, and

(c) the order shows the name and address of the person
for whom the order is placed, the description and
quantity of liquor ordered and the date and time of
rectipt of such order.

On receipt of an order referred to in this sub-rule the lictnsee
therein mentioned may deliver such liquor to a customer
out of his licenestd premises, provided that—

(1) the supply of such liquor is made either by himself or
by his agent previously approved by the Collector, and

(i1) such liquor is covered by a challan or bill specifying
the name and address of the customer the description
and quantity of the liquor despatched, the price, if paid, or
fact that the supply is on credit, and the timt and date of
despatch of such liquor,

4. Foreign liquor shall not be supplied to a customer under
sub-rule (3) unless the accompanying challan or bill
mentioned in proviso (ii) to that sub-rule is signed by
such customer or his representative specifying the time
or receipt of the liquor and tht price, if any, paid by
him as an acknowledgement of receipt of such liquor.

No licensee shall wilfully adulterate or add anything to cause
the deterination of any intoxicant sold or kept for sale by
him. He shall not sell any intoxicant which he knows to
have been adulterated or to have deteriorated, and shall not
store such intoxicant or permit such intoxicant to be stored
on his premises.

Every licensee shall keep his licensed premises open during
the prescribed hours, throughout the currency of the license,
unless their temporary or permanent closure is authorised. He
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shall, in respect of any article which he is licensed to sell, meet
the demand of every customer entitled to be served who tenders
payment for what is required by him, and he shall maintain such
supply of all articles in which he is licensed to deal as the
Collector may consider sufficient to meet local requirements.
Where country spirit is issued at more then one strength a stock
ofthe weaker strength shall invariably be maintained.

183.A.Foreign liquor sold for consumption on any licensed premises

184.

185.

(including licensed hotels, dak-bunglows, dining cars, restaurants
and bars in hotels, restaurants, theatres, cenemas or other plac.es
of public resort or entertainment) shall not be removed therefrom
by any person and all such liquor for consumption on the licensed
premises shall be consumed within the hours during which the
licensed premises may be kept open and no person shall be
allowed or suffered to possess any quantity of liquor so sold
before or after such hours.

Subject to the provisions of Rule 193, the holder of a license
shall have no legal claim against the Government for
compensation for any loss alleged to be due to a change during
the currency of his license in the conditions thereof, in the rate
at which duty is charged on any excisable article, or in any other
matter connected with the Excise Administration.

Any transaction of the nature of gift or loan between the holder
of'alicense, permitor passand an officer of the Excise
Department is absolutely prohibited.

185A. The offering of a bribe either in money or in kind or in any other

186.

way by the holder of a license to an officer of the Excise
Department will render the license liable to suspension or
cancellation.

No licensed retail vendor of foreign or country liquor shall hold

any professional entertainment or dance on or near his premises,

or permit the playing of musical instruments or singing by

professionals on such premises without the special sanction of’
the Collector in writing.
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No licensed retail vendor of foreign or country liquor shall
possess on his licensed premises any quantity of Kuchila,
Aconits, Arsenic or dhutura.

The holder of a license for the vend of foreign liquor shall report
to the Collector the arrival of a consignment of such liquor within
seven, days of its receipt and at least 48 hours before it is opened,
slating the description and quantity of such liquor received.

Unless the Collector with the previous approval of the Excise
Commissioner otherwise directs, no holder of a license for the
sale of foreign liquor shall receive, store or have in his possession
any quantity of foreign liquor except under the valid Excise pass
issued by a competent authority, and the quantity entered in
such a pass shall, in any particular case be taken as the quantity
received for the purpose of maintenance of accounts as
mentioned in Rule 175 and assessment of license fee.

The holder of a license for the retail sale of foreign liquor for
consumption “off” the premises shall not sell such, liquor except
in sealed and capsuled bottles, having their seals and capsules
intact, and having a capacity of at least one full repute pint, and
shall not alter either the nature of the liquor or the labels under
which he purchased it:

Provided that bottles opened by a competent Excise Officer
for purposes of test may, if re-sealed by such Excise Officer,
be sold by the holder of the license.

In areas in which bottles spirit can be obtained from the
wholesale supplier of country spirit, if a licensed retail
vendor of country spirit is suspected of watering,
adulterating or drugging the spirit sold by him, the Collector
may order him to maintain a sufficient stock of spirit of any
specified strength in bottles to be sold with their seals and
capsules intact, and such vendor shall ccmply with any-
such order issued to him and shall permit his customers the
option of purchasing in such bottles instead of by the standard
measures if the latter have been prescribed. In such cases the
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vendor shall be allowed to exceed the maximum retail price (if
prescribed) by the amount of the extra cost of obtaining bottled
spirit.

No licensed retail vendor of country spirit shall keep in his shop
any measure other than the measures prescribed by the Excise
Commissioner under section 22 of the Act. Retail vendors shall
measure the liquor by these measures on the demand of the
purchasers provided that if the vendor is required by and order
under Rule 190 to keep a stock of spirit in scaled and capsuled
bottles, or if the spirit be obtained from the wholesale suppLer
in such bottles, customers shall be permitted the option of
purchasing in such bottles instead cf by the standard measures.

Except when exempted by the Excise Commissioner the
Collector, every licensee shall be present in his shop during
such hours of the day as may be prescribed ‘ in that behalf by
the Collector. Leave of absence for a period not exceeding one
month may, however be granted by the Collector.

PAYMENT OF COMPENSATION
FOR CLOSURE OF SHOPS

When any shop for the vend of any intoxicant is closed, under
section 24 of the Act, for the preservation of the public peace,
or under Rule 173 on account of the march »of troops,
compensation for such closure may be paid in cash to the
licensee, as stated below —

(1) The compensation will be paid by the Collector with
the previous sanction of the Excise Commissioner.

(2) No compensation shall be paid when a shop remains
closed for less than six hours. Closure for six hours or
more shall be held to be closure for the whole day.

(3) When a shop licensed for the vend of an intoxicant
upon which no duty is imposed under section 25 of
the Act, is closed the compensation shal be calculated on
the monthly fee payable for the license, and shall be a sum
equivalent to the amount payable for the days during which
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(4)

the shop remains closed plus 10 per cent of that amount
for loss of profits.

When a shop licensed for the vend of an intoxicant upon
which duty is imposed under section 25 of'the Act or
under the ‘ Indian Tariff Act, 1894, is closed, the Collector
shall calculate the average dailysale in the shop, based on
the sales during the previous months of the year, and the
profit of the vendor on such daily sales aiter deducting
from the average total sale-proceeds the amount of the
average daily license feesthe duty, the costprice
and contingent expenses at 6i per cent, of the sale-proceeds
Compensation shall then be granted at the rate of such
daily profit for the number of days during which the
shop remains closed.

TIME, PLACE AND MANNER OF PAYMENT OF DUTY.

Duty to be
paid before

removal unless
bond executed.
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of payment of
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Disposal of uns
uitable spirit in
distillery or
warehouse.

194.

195.

196.

)

The duty imposed on—

Foreign liquor and -country spirit—
(a) imported under bond, or

(b) manufactured in a distillery and stored in a distillery or
excise warehouse, shall be paid before removal from
the distillery or excise warehouse, shall be paid before
removal from the distillery or excise warehouse unless
abond has been executed for such payment.

When the duty on an excisable article is to be paid before removal

from a distillery or excise warehouse, the payment must be made
into the local treasury, or Sub-treasury approved by the
Collector. Advance deposits on account of duty may also be

made with the permission of the Collector.

DESTRUCTION OF INTOXICANTS DEEMED

TO BE UNFIT FOR USE.

If spirit manufactured in a distillery or stored in a warehouse is
found to be of inferior quantity or otherwise unsuitable for the
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197.

198.

199.

200.

purpose for which it was made or stored, it may be rejected
and destroyed or otherwise dealt with under the orders of the
Excise Commissioner.

Officers in charge of distilleries and warehouses are empowered
to stop, pending the orders of the Excise Commissioner, the
issue of spirits which they consider bad or unsuitable, and are
required to send samples of such spirit for analysis without delay.

Any intoxicant kept on the premises of a vendor licensed to sell
such intoxicant and found after necessary examination to be
unfit for human consumption may be destroyed under orders
off the Collector.

DISPOSAL OF THINGS CONFISCATED UNDER THE
ACT.

When in any case a Magistrate orders the confiscation of
any thing under section 66 of the Act, such thing shall be
made over to the Collector or Sub-divisional Officer for
disposal.

The disposal of things confiscated by order of a Magistrate or
of a Collector shall be regulated as stated in the following rules.

The sale or other disposal of things confiscated under the Act
shall be defected till the period of appeal against the order of
confiscation has expired, or if an appeal be made against such
order till the appeal is disposed of: —

Provided as follows :—

(1) the sale of any animal or other thing ordered to be
confiscated shall not be so deferred unless the owner
or his agent deposits with the Collector or Sub-
divisional Officer, as the case may be, such sum as
that officer may consider to be required and to be
sufficient for the keep or safe custody of such-animal
or other thing pending the result of such appeal and

(2) if the thing be of a perishable nature it may be sold
immediately.
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204.

205.

206.

(1) Ifany order of confiscation of any thing be reversed on
appeal, such thing, or the sale proceeds thereof, and the
amount, if any, deposited for the keep or safe custody of
such thing shall be at once returned to the owner thereof,
or his agent, under the order of the Collector or Sub-
divisional Officer, as the case may be.

(2) Ifno one appears to receive the thing confiscated, sale-
proceeds or the amount, if any, deposited within two
months from the order on appeal, such thing, sale-
proceeds or amount shall be forfeited to the

Government.

Confiscated foreign liquor, tari and pachwai shall be sold by
auction. Ifthere is no bid, the article shall be destroyed.

Confiscated country spirit shall be sold by auction subject to a
reserved price which shall be equal to the amount of duty leviable
on the article in the place in which the sale takes place. If such
price be not obtained, the article shall be destroyed.

Confiscated intoxicant other than those referred to in Rule 202
shall be destroyed.

When the highest bidder for any confiscated article sold under
Rule 202 or 203 is not a licensed vendor of such article and the
quantity thereof is more than the quantity fixed as the limit of a
retail sale under section 4 of the Act, the Collector or Sub-
divisional Officer, as the case may be, may in his discration
grant to such person a permit under section 17 of the Act to
possess but not to sell, the article, or may refuse to accept the
bid and may accept another bid or may order the article to be
dtstroyed.

When the article confiscated be disposed of as follows :-

(1) When such article, in the opinion of the Collector, does
not excetd Rs. 1,000 in value, it may be sold by the
Collector to the highest bidder or in his discretion
released on payment of such sum as he may think fit
or, with the sanction of the Excise Commissioner, retained
for the use of the Excise Department.
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(i) When such article, in the opinion of the Collector, exceeds
Rs.1,000 in value, it shall be disposed of at the discretion
of'the Excise Commissioner who may in special cases refer
the matter to the Government for orders.

POSSESSION OF COUNTRY LIQUOR BY PRIVATE PERSONS
ON SPECIAL OCCASIONS IN EXCESS OF LIMIT ALLOWED
BY SECTION 17(1) OF THE ACT.

207.

Ifa larger quantity of country spirit, tari and pachwai than that
prescribed as the limit of retail sale be required by any person
for use of any special occasion, such as a marriage, festival,
caste-gathering, the special entertainmtnt of guests or the like,
such person may apply to an officer empowered to grant a
permit under sub-section (1) of section 17 of the Act and such
officer may if satisfied that the occasion is a legitimate one and
the quantity applied for is not excessive, grant to the applicant a
permit, free of charge, to purchase from licensed shop within
his jurisdiction as the applicant may specify, such quantity as he
may consider reasonable :

Provided that no officer below the rank of Inspector shall grant
a permit for the possession of more than three times the quantity
which the applicant is ordinarily entitled to possess.

STRENGTH AND PRICES FIXED FOR VEND OF FOREIGN

208.

209.

210.

LIQUOR AND COUNTRY SPIRIT.

Whisky, brandy and rum shall not be sold by a licensed vendor
at a strength lower than 25 degrees under london proof, and
gin shall not be sold at a strength lower than 35 degrees under
London proof':

Provided that liquor brandy which has been matured for not
less than ten years and the retail price of which per reputed
quart bottle is not less than Rs. 35/- may be sold at a strength
not lower that 36 degrees under proof.

Denatured spirit shall not be sold by a licensed vendor at a
strength lower than 50 degrees over London proof.

(a) Brandy, whisky, rum or gin when required to be sold in
Tripura, in sealed and capsuled containers shall not be sold
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except in quarts or pints.

Exception : When these are sold to a purchaser in another
State, the rules in force in that State relating to sale shall be
followed

Provided that ‘these may be sold in the case of overseas liquor,
in magnum quarts, litres and half litres. Explanation—In this
rule—

(b)

(©

(1) ‘Magnum quart’ means a bottle containing not less
than 938 ml. and not more than 1.136 litres.

(i) ‘Litre’ means a bottle containing not less than 796
ml. and not more than 909 ml.

(ii1) ‘Quart’ means a bottle containing not less than
625 ml. and not more than 758 ml.

(iv) ‘Halflitre’ means a bottle containing not less than
398 ml. and not more than 454 ml.

(v) ‘Pint’ means a bottle containing not less than 313
ml. and not more than 379 ml.

A bottle of such spirit purporting to be a magnum, quart
litre, a quart, a half litre or a pint shall, if it containsless
than the maximum quantity allowable for such bottle under
this rule by more than 28 ml. bear a lebel showing in large
letters and figures the minimum guranteed quantity of'its
contents.

The minimum prices for sale to the public of foreign
liquor i.e. brandy, whisky, rum, gin and beer shall
be as may be fixed by the Government from time to
time.

SUSPENSION OF LICENSES GRANTED UNDER THE ACT.

211.

Alllicenses granted under the Act shall be subject to the following
conditions, namely: —

Every license is liable to suspension at will but the power to
suspend will be exercised only in the following circumtances ;
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(a) When any proceeding has been drawn up against any
licensee for any breach, by the licensee, or by any of
his servants or by any one acting on his behalf with his
express or implied permission of any of the terms or
conditions thereof; or

(b) When proceedings are pending in any criminal Court against
the licensee for any of the offences mentioned in clauses
(d) and (e) of sub-section (1) of section 40 of the Act.

AUTHORISATION TO ISSUE PASS FOR TRANSPORT OR

212.

213.

EXPORT OF DENATURED SPIRIT AND FORM OF

SUCH PASS.

The wholesale dealers of denatured spirit may issue passes for
the quantities of denatured spirit transported or exported by
them subject to the following conditions, namely :-

(1) that passes shall be issued for all export or transport of
denatured spirit from or within Tripura.

(i1) that export of denatured spirit to other States shall be
allowed on production of an import permit obtained
from the respective State of Import.

(iii) that in case of export of denatured spirit to other States
the firm shall observe the rules in force in that States;

(iv) that passes shall be made out in triplicate, the original
being sent to the Collector the duplicate copy to
accompany the consignment concerned ; and the
triplicate copy kept with the wholesale dealer as record.

RULES REGULATING THE COMPOUNDING,
BLENDING, REDUCTION AND POTTLING OF
FOREIGN LIQUOR OTHER THAN WINES AND

FERMENTED LIQUORS.

(1) Potable foreign liquors other than wines and fermented
liquors shall not—

(a) compounded, blended or reduced, or

(b) bottled,

69



214.

215.

216.

in Tripura except under license granted in this behalf by
the Collector.

(2) Licenses under clauses (a) and (b) of sub-Rule (1) shall
not be granted except to persons holding a wholesale
license for the sale of foreign liquor.

Potable foreign liquor other than wines and fermented liquor
shall not be compounded blended, reduced or bottled except
in the presence of an Excise Officer and in a bounded foreign
liquor warehouse or. in the case of duty paid liquor in a godown
approved in the manner provided for in these rules.

The Excise Commissioner shall decide what excise staff is
necessary for the proper supervision of the operations carried
on in each warehouse or godown under Rule 214. The
licensee shall pay to the Government at the end of each
calender month such fees as may be determined from time
to time by the Excise Commissioner.

These fees shall be in addition to any other fees payable
under the Act and shall not exceed in amount the whole of
the cost of the excise staff employed for the purposes of
this rule.

1) A person holding a license for the sale of foreign liquor
to the trade when applying for a license under clause
(a) or clause (b) of sub-rule (1) of Rule 213 shall furnish

the following particulars, namely :-

(a) the place at which and the premises in which the
operation or operations referred to in the said sub-
rule will be carried on ;

(b) the nature of the operations to be carried on ;

(c) the approximate number of days in a week or
month for which the operation or operations will
be carried on.

Such person shall also submit a detailed plan of the warehouse
or go-down showing therein the different rooms or
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217.

compartments and all the permanent fixtures. The plan shall be
submitted in triplicate in the case of a warehouse and in duplicate
in the case of a non-bonded godown.

)

©)

Q)

(2)

)

The Collector, if he is satisfied on enquiry that the applicant
is a fit person to hold the required license and the premises
in which such person proposes to carry on the operation
or operations are suitable, shall grant the license to such
person with the previous approval of the Excise
Commissioner.

No addition or alterations within such warehouse or
godown shall be made without the previous approval
of'the Collector obtained in writing.

The approved godown shall consist of at least one room
for the storage of foreign liquor and the carrying on of
the operations, referred to in sub-rule(l) of Rule 213.
The bonded foreign liquor warehouse shall consist of
at least two rooms or compartments, one for the storage
of spirit in bulk and the carrying on of the said
operations, and another for the storage of finished
products. All the rooms or compartments in the
warehouse or godown shall be well-ventilated and have
their grilles embedded in cement. The windows shall
be securely barred with the bars embedded in cement
and they shall be wire-netted, the net having a mesh of
not more than 2.5 centimetre. Every room or
compartment shall bear on the outside a board on which
shall be legibly painted in oil colour the name of the
room or compartment. The warehouse or godown as
well as each of the rooms and compartments therein
shall remain under separate locks and keys of the
licensee and the Excise Officer-in-charge.

The licensee shall provide suitable office

accommodation with sanitary arrangements, for the
Excise officer-in-charge within the warehouse or godown
and also supply such furniture and other articles for his use
as may be considered indispensable by the Collector.

Smoking and the use of naked lights or fires within the
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218.

219.

220.

221.

222.

wavenouse or godown are prohibited.

The Government shall not be held responsible for any loss or
damage by theft, fire or any other cause whatsoever occuring
to any spirit in the warehouse or godown.

For each day’s operation or operations a 72 hours previous
notice (exclusive of Sunday and holidays) shall be given
by the licensee to the Collector if there be not a wholetime
Excise Officer attached to the warehouse or godown.

(1) All colouring and flavouring substances to be used by the
licensee shall be kept in the warehouse or godown and no
such substance (kept in the godown by the licensee
manufacturing foreign liquor outside a bonded foreign liquor
warehouse) shall be used unless Public Analyst to the
Government of Tripura has examined a sample thereof and
approved the same as suitable for the compounding of
foreign liquor :

Provided that if any such substance manufactured by a
reputed firm is brought into the warehouse or godown
and kept there with the original labels and capsules
intact, it shall be required to be examined under this
sub-rule only once a year.

(2) A fee of Rs. 2/- shall be payable by the licensee for
examination of each sample under sub-rule (1).

Only pure filtered water shall be used for the purpose of
reduction of foreign liquor from a higher to a lower strength.

In the process of compounding and blending of brandy,

whisky, gin and rum in Tripura no spirit except (i) British spirit

(i1) India made spirit (iii) Scotch whisky and (iv) French brandy

shall be used.

EXPLANATION—a) British spirit means spirit manufactured
inalicensed distillery in Great Britain.

(b) India-made spirit means plain sprit manufactured in a
distillery in India under the supervision of Government of a
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(©

(d)

strength not less than 40 O.P. and includes India-made
foreign liquor:

(Provided that in the process of compounding and blending
of rum in a bonded foreign liquor warehouse attached to a
distillery India—made spirit includes plain spirit of a strength
not less than 20 O.P. manufactured in a distillery in India
under the supervision of Government.

Scotch whisky means spirit obtained by distillation in
Scotland from a mash of cereal grains saccharified by the
diastase of malt and matured in bonded warehouse in casks
for a period of at least three years.

French brandy means brandy made from grapes in France
and imported into Tripura in its original condition.

223. (1) Foreign liquor to be bottled or used for blending shall be

)

transported in bulk under cover of a pass or challan from
a Custom House, a distillery or bonded ware house direct
to the licensed warehouse or godown and every receptacle
containing such liquor shall bear a label showing clearly
the name and the strength of the liquor, the place of
manufacture, and the date of removal from the Custom
House, distillery or bonded warehouse as the case may
be:

Provided that the licensee may, for the purpose of blending,
bring into his licensed warehouse direct from his licensed
wholesale business premised under a pass (issued by
himself) bottled foreign liquor with capsules or seals intact.

Foreign liquor on which Customs duty has been paid may
be used for blending with India-made spirit in bonded
warehouse. In such case the liquor shall be stored separately
and shall not be used until the proportion in which it is to
be added has been approved by the Collector. No excise
duty shall be levied on the quantity of imported duty paid
foreign liquor contained in a blend of such liquor with India-
made spirit.

224. Foreign liquor shall not be compounded, blended reduced or
hot tied before an account of its strength and quantity has been
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225.

226.

227.

228.

taken by the Excise Ofh’cer-in-charge of the warehouse or
godown. The whole of the contents of a cask, where casks are
used, shall be bottled in one operation. As soon as the bottling
is over the officer-in-charge shall ascertain the quantity bottled
and adjust his accounts by writing off ullage and wastage.

The bottles to be used for the purpose of bottling the foreign
liquor shall be properly cleaned and washed first with a solution
of potassium permanganate and then with pure water. They shall
finally be rinsed with a quantity of the liquor to be bottled.

In abonded warehouse the licensee shall supply one quart bottle
of each batch, free of cost to the Excise Officer-in-charge for
analysis and declaration of true strength and obscuration by the
Public Analyst to the Government of Tripura. No issues shall be
given from the bond until the receipt of the Chemical Examiners’s
report. When the bottling operation is carried on in an approved
godown no whisky, brandy, and rum shall be bottled at a strength
less than 25 U.P. and gin at a strength less than 35 U.P. as
indicated by the hydrometer. Samples for analysis shall be
supplied free of cost to the Excise Office r-in-charge of the
approved godown whenever necessary.

Immediately after the bottle have been filled up they shall be
corked, capsuled and labelled and removed to the store room
for bottled liquor. A distinctive serial number to be known as
the batch number shall be assigned to each bottling operation
and the number shall be noted on the label. The a capsul, ifitis
metallic, shall be firmly fixed in position by capsuling machine
or any other suitable applicance ; if on paper, it shall be gummed
over the cork and the neck of the bottle. The capsul shall have
inscriptions showing only the name of the manufacturer of the
brand or both.

Bottles shall be packed as soon as a bottling operation is finished.
Each package shall contain a dozen or a multiple of a dozen of
(quart, pints or nips) and the bottles in each package shall be of
uniform size. The Excise Office r-in-charge shall satisfy himself
that the proper number of bottles are placed in each case and
shall see that the packed cases are closed at once and fastened.
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230.

231.

232.

EXPLANATION—(a) ‘quart’ means a bottle containing not
less than: 597 ml, but not more than 758 ml of liquor.

(b) ‘pint’ means a bottle containing not less than 299 ml but
not more than 379 ml. of liquor and

(c) ‘nip’ mens abottle containing not less than 170 ml but not
more than 189 ml. of liquor.

After each bottling operation the premises shall be cleansed to
the satisfaction of the Excise officer-in-charge.

The licensee shall remove all bottled liquor from an approved
godown within three months after it is bottled. No liquor shall
be removed from a warehouse or a godown except under a
pass granted by the Excise Officer-in-charge.

Correct accounts of all liquors and colouring and flavouring
substances in the warehouse or godown shall be maintained
by the licensee in such form as may by prescribed by the
Excise Commissioner. The accounts shall remain in the
custody of the Excise Officer-in-charge who shall check
them at the end of each day’s work.

Rules 54, 57, 58, 59(6), 60, 61 and 81 relating to distilleries
and warehouse, shall apply mutatis mutandis to all bonded
warehouses and approved godowns for the compounding,
blending and bottling of foreign liquor.

RULES REGULATING THE MANUFACTURE OF

AYURVEDIC PREPARATIONS SUCH AS MRITASANJIBANI

233.

234.

SURA, MRITASANJIBANI SUDHA ETC.

The Ayurvedic medicinal preparations in which process of
fermentation and distillation are used in their preparations
which fall outside the scope of the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955, or the Rules framed
thereunder such as Mritasanjibani Sura or Mritasanjibani Sudha
or Mritasanjibani or any other preparation manufactured in
accordance with the recipe and direction laid down in Arka-
prokash, Ayurved Sangraha and Vaisaja-Ratnabali, hereafter
referred to as “the preparation™ are medicated wines of spirits.

The preparations shall be manufactured only in bond by a
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235.

qualified Kabiraj or by a Kabiraji firm having a qualified Kabiraj
or supervision of the manufacturing operations, and the place
of manufacture shall be deemed to be a private warehouse.

Any Kabiraj or Kabiraji firm desiring to manufacture the
preparations in bond shall apply for a license to Collector
giving the following particulars namely :—

(i) the name or names and the address or addresses of the
person or persons applying ; if a private firm, the name
of every partner of the firm ; and if a company, the
name of every director thereof;

(i1) the name of the place at which and the full description
of the premises in which the manufacture will be
carried on ;

(iii) the capital likely to be invested in the venture. ;

(iv) the name and qualifications of the Kabiraj under whose
supervision the manufacture will be carried on ;

(v) the number and full description of fermenting vessels,
stills, receivers, etc. to be installed in the warehouse ;

(vi) the amount of security of the applicant or applicants
are in a position to deposit with the Administration in
case the hypothecation of the warehouse premises and
of the plants, utensils, apparatus, etc., that the bonded
premises may contain at any time is not practicable or
desirable;

(vii) if a wholetime officer is not required, the number of
days in a week on which the warehouse will have to
be kept open by an Excise Officer;

(viii) the maximum quantity of finished preparation in L.P. litres
intended to be stored at any one time ; and

(ix) acorrect plan (in triplicate) of the proposed warehouse
premises showing therein the respective position of the
fermen-tation room, still room, bottling room, store
room, Excise Office and also of the fermenting vessels,
receivers, stills and other permanent apparatus.
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236.

237.

238.

The Collector after causing such enquiries to be made as he
deems necessary, shall forward the application to the Excise
Commissioner along with his report stating particularly therein
ifit would be possible for the existing Excise staff under him to
manage the work of the warehouse.

The Excise Commissioner, if he finds no objection, shall ask the
Collector to issue a license in form No. A to the applicant or
applicants. The license shall be renewed annually by the
Collector subject to the approval of the Excise Commissioner,

Prior to the commencement of work in the warehouse the
licensee or the licensees (hereinafter referred to as the
licensee) shall deposit Rs. 250 (two hundred and fifty
rupees) as cash security for the due observance of the
conditions of the license and shall also execute bond in the
prescribed form pledging the warehouse premises and also
the plants, utensils, apparatus and the stock of finished
preparations that the bonded premises may contain at any
time for due discharge of all payments which may become
due to Adminislmtion. In lieu of executing such a bond the
licensee may deposit Government promissory notes
National Savings Certificates of such value as the Excise
Commissioner may direct.

Unless the Excise Commissioner directs otherwise the
Excise establishment attached to the warehouse shall consist
of one Inspector and two guards. The licensee shall pay at
the end of each calendar month the actual cost of the guards
as well as such portion of the actual cost of the officer-in-
charge as the Excise Commissioner may deem commensurate
with the officer’s attendence.

If It be not possible to detail an officer from the Excise
establishment for the supervision of the warehouse, the
officer who may be placed in charge thereof shall, unless he is
also the officer-in-charge of another warehouse, be deemed to
be a whole-time officer and the entire actual cost shall be borne
by the licensee. Actual cost shall imply pay as well as leave and
pension contribution, besides other allowances that may be
admissible.
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240.

241.

(1) Thelicensee shall provide for the guards a rent free quarters
in close proximity to the warehouse premises and also such
quarters, to the satisfaction of the Excise Commissioner,
for a whole-time officer. In lieu of rent-free quarters for
the whole-time officer-in-charge, the licensee may pay such
house allowance at the end of each calender month as
may be directed by the Excise Commissioner. If an officer
is appointed exclusively for the supervision of more than
one private warehouse, house allowance in such
proportions as may be fixed by the Excise Commissioner
shall be realised from the different licensees.

(2) Office furniture required by the officer-in-charge shall be
supplied and maintained in proper condition by the licensee
at his own cost.

The warehouse building shall have brick walls and a roof a fire-
resisting material. It shall consist of a fermentation room, a still
room, a large room where receivers may be installed in a separate
enclosure and bottling carried on, and at least one store room
for finished preparations. All the rooms, especially the
fermentation room, shall be well ventilated and all the windows
securely barred and wire-netted, the net having a mesh not more
than 2.5 centimetre. If a fire-heated still is intended to be used,
the still room shall be situated at a safe distance from the bottling
and store room, and also sufficiently protected to eliminate all
possibilities of an outbreak of fire. The licensee, if he so desire
may be permitted to store raw materials in a separate room in
the warehouse. Every room shall bear on the outside a board
on which shall be legibly painted in oil colour the name of the
room. The receiving room, bottling room and store room for
finished preparations shall have but one entrance each and shall
be separately locked by the officer-in-charge and the licensee.
During the hours between sunset and sunsise, the still room,
when the still therein remain harged with wash, shall also be
similarly locked.

The fermenting vesstls shall be serially numbered but need not
be gauged. A fire-heated still shall have a closed furance with a
chimney to carry off the smoke. The manhole of the still intended
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243.

244,

245.

to be used shall have a suitable contrivance so that it may be
secured either with a lock or harged wire and lead seals after
running in wash.

The receivers shall be non-portable, serially numbered and
gauged vessels made of approved materials and provided with
suitable arrangements for taking dips and locking the man-hole
and discharge cocks. Distillation must be conveyed direct from
the still to a receiver through a closed pipe which shall be sealed
and provided with cocks to the satisfaction of the Excise
Commissioner.

The warehouse shall be built strictly in accordance with the plan
approved by the Excise Commissioner. No additions and
alterations to the bonded premises and to the permanent fixtures
therein shall be made without his previous sanction: provided
that any addition and alteration urgently required may be
sanctioned by the Collector subject to the final approval of the
Excise Commissioner. The licensee shall carry out any addition
or alteration which the latter may consider desirable at any time.
A fresh plan of the warehouse in triplicate shall be submitted by
him to the Collector whenever any addition or alteration is made.

A sufficient number of chemical fire-extinguishers and fire-bucket
shall be maintained by the licensee in the warehouse. Smoking
and use of maked lights within warehouse is prohibited. A notice
to this effect shall be conspicuously displayed in the warehouse
building.

Where there is no whole-time officer, the licensee shall give in
writing at least 24 hours notice of his intention to keep the
warehouse open for work, stating clearly therein the operations
to be carried out. Such a notice shall be given also to a whole-
time officer for work to be done on an approved holiday. He
shall not keep the warehouse open for more than 8 hours on
any working day, or between sunset and sunrise. For work
done on an approved holiday on a requisition of the licensee,
he shall pay such overtime fees for the officer as the Excise
Commissioner may prescribe,

The quantities of molasses and water placed in each fermenting
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247.

vessel, the bulk of the fermented wash therein and the original
and final gravities of the wash shall be ascertained by the officer-
in-charge. For the first two items he may rely on the figures
furnished by the officer who shall keep correct accounts of
materials and of wash, manufactured and distilled. No fermented
wash shall be taken out of the warehouse and none brought
within from outside.

The Excise Commissioner may, if he deems it necessary, fix
normal spirit strengths and allowable margins for the
preparations.

(1)

)

Distillation shall be so conducted that distillates from
a complete number of fermenting vessels may be
collected in a receiver at a strength of about 42 per
cent proof.

After the distillation is over the licensee shall be perimtted
to take a duty-free sample not exceeding 6.25 ml. from a
receiver for analysis and declaration of spirit strength of
the distillate. If the strength is found to be over 42 per cent
proof, the distillate shall be reduced and a fresh sample
similar to the first one again be tested by the licensee before
declaring the final strength. If, however, the strength of the
first distillation is found to be below 24 per cent, it shall
not be increased except with the previous sanction of the
Collector. When the requisite strength has been reached
the officer-in-charge shall send at the cost of the licensee a
quart bottle of duty free sample of the product to the Public
Analyst, Tripura for a report on the correct strength and
obscuration, and also for a declaration as to whether the
product is free from deleterous matters arid, therefore, fit
for consumption. He shall then take charge of the receiver
and issue at the strength delvaled by the licensee. The
strength must however be corrected and necessary
adjustments in the prescribed registers shall be made if the
actual strength as found by the Public Analyst differs from
it by more than 3.0 proof degree or exceeds 42 per cent
proof.

No issue shall be given prior to the receipt of the Public
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249.

)

Analysts report, or if the actual strength as declared by
him exceeds 42 per cent proof.

The residue remaining in the still after distillation shall be
destroyed by running into a drain. The officer-in-charge
must personally see that the fire in the furnace is put out
completely at the end of each day’s distillation.

Only colouring matter previously approved (by the Public
Analyst) and in such proportions as may be declared by him to
be suitable shall be used. Colouring shall be done in presence
of the officer-in-charge prior to drawing of a sample from a
receiver for analysis and declaration of strength by the licensee.
Flavouring substances other than those included in the recipe
must not be used.

(D

)

Except in the case of trade samples intended for free
distribution, the preparation shall be put up only in
reputed quart and pint bottles and nips containing (not
less than 6.11 ml. per quart and 298 ml. per pint) and
170 ml per nip. Each bottles shall be sealed and
capsuled by the licensee in such a manner as the Excise
Commissioner, may consider adequate for any easy
detection of any attempt to temper with the contents. The
licensee shall also affix or, each bottle a label previously
approved by the Excise Commissioner on which shall be
legibly printed not only the name of the preparation and
the name and the address of the manufacturer, the
percentage of proof spirit, contained in the preparation in
English and Bengali but also the dosage and the words
“for medicinal use only”. The batch number shall be noted
in a corner of the label.

The preparation shall be removed to the store room
immediately after bottling, labelling, sealing and
capsuling and kept there well arranged.

If for any reason re-bottling is found indispensable it shall
be permitted by the cfficer-in-charge. The new spirit
strength shall be determined by him in such a case with the
hydrometer making necessary correction of the obscuration
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250.

251.

252.

)

(4)

(1)

)

)

already declared by the Public Analyst. In case reduction
of'the spirit strength is necessary prior to re-bottling, this
may be done in an ordinary vessel noting carefully the exact
quantity of the water added.

Whenever bottling or re-bottling is carried on it shall be
the duty of the ofiicer-in-eharge to check at random the
contents of at least 5 per cent of the bottles.

The Collector may approve reject or withdraw any label
from use. whenever he considers that any such label
does not conform with the provisions of the Indian
Merchandise Marks Act, 1389 (IV of 1889), of any
rules or orders made thereunder, or is any way so
coloured, drawn or worded as to mislead the public
regarding the nature of the liquor contained in the
bottle.

Issue of the preparation shall be given by the officer-
in-charge on receipt of a requisition in the prescribed
form from the licensee. Only batches declared by the Public
Analyst to be fit for consumption shall be issued and a
new batch shall not be issued so long as there is an older
batch of requisite quality in stock.

For sale in Tripura duty shall be realised at the rate of Rs.
10.00 per litre and for export to other States at the rates
prevailing therein. The preparations shall be exported from
the warehouse, and duty on the exports paid strictly in
accordance with the instruction issued from time to time
by the Excise Commissioner. Under bond issues shall not
be given except for export.

No spirituous preparation shall be removed from the
warehouse except under cover of a pass granted by the
officer-in-charge.

For payment of duty on issues for sale in Tripura the licensee
may open a personal ledger account.

The preparation shall not be sold by the licensee except to holders
of'the license in form No. ‘C’ to authorised importers.
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252A. Theholder of a license in form No. C8 for the sale of preparation

253.

254.

255.

shall pay in advance in annual fee of Rs, 250-00 in the areas
included within Tripura.

(1) Wash found unfit for distillations shall be destroyed by the
licensee in the presence of the officer-in-charge who shall
note the fact in the proper register.

(2) Ifa batch of finished preparation is suspected to have
deteriorated in quality further issued from it shall be
forthwith suspended and a sample sent to the Public
Analyst at the cost of the licensee for an Examination.
Any batch found by him unfit for consumption or not
of the requisite quality shall be destroyed by the
Collector who shall note the fact in the registers
concerned. Duty on the quantity destroyed shall be
remitted.

The officer-in-charge shall maintain registers in form No.
I. He shall submit weekly returns and monthly returns. The
licensee shall keep accounts in Form Nos. II, III but these
two accounts shall be checked and signed daily by the
officer-in-charge who shall also be responsible for their safe
custody. At the end of each calender month the licensee
shall submit to the Collector through the officer-in-charge
a statement in the prescribed form showing the working of the
warehouse during the month. A copy of the statement shall be
forwarded by the Collector to the Excise Commissioner.

The licensee shall be bound by the provisions of the Act and the
orders passed and other rules made thereunder.

FEES IN RESPECT OF (a) LICENSE FOR THE SALE OF
METHYL ALCOHOL AND (b) PASSES FOR IMPORT OF

METHYL ALCOHOL.

256. (1)  Thefee foralicense for the wholesale sale of methyl alcohol

shall be payable on the basis of sales during the preceding
twelve month at the rates mentioned in the following table:-
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TABLE
(1)  Forsalesnot exceeding 9092 litres—100.00.

(i) Forsales exceeding 9092 litres but not exceeding
22730 litres—Rs. 200.00.

(i) For sales exceeding 22730 litres but not exceeding
45460 litres—Rs. 300.00.

(iv) For sales exceeding 45460 litres but not exceeding
90920 litres—400.00.

(v)  Forsales exceeding 90920 litres but not exceeding
227300 litres—Rs. 500.00.

(vi) For sales exceeding 227300 litres but not
exceeding 454600 litres—Rs. 600.00.

(vi) Forsales exceeding 454600 litres but not
exceeding 909200 litres—Rs. 700.00.

(viii) For sales exceeding 909200 litres—Rs. 800.00.

such fee shall be for period of twelve month from
the 1st April to the 31st March next following or
any part thereof and payable in advance.

The fee for a license for the retail sale of methyl alcohol
shall be payable onthe basisofsales during the
proceeding twelve months at the rates mentioned in
the following table :-

(i)  For sales not exceeding 2273 litres—Rs. 20.00.
(i1) For sales exceeding 2273 litres but not
exceeding 4546 litres—Rs. 40.00.

(i) The fee shall be increased by Rs. 40.00 for sale of
every 4546 litres or a fraction thereof in excess of
4546 litres. Such fee shall be fora period of
twelve month from the 1st of April to the 31st
March, next following or any part thereof and
payable in advance.
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257. The fee for a pass for the import of methyl alcohol into Tripura
or for the- transport of such alcohol from a Customs House, or
Customs or Excise Bonded Warehouse in Tripura shall be
rupees Ten per Imperial litre of the alcohol imported or
transported. Such fee shall be payable in advance.

258. Infringement of any condition of a license, pass, permit, etc.
issued by the Excise Department by the holder of such license,
permit, pass etc. entail revocation of the license, pass, permit,
etc.. in addition to the punishment provided under the Act.

By order of the Governor.

APPENDIX
TRIPURA EXCISE DEPARTMENT.
FORM NO. A.
(seerule 236)

License to establish a warehouse for the manufacture, storage in bond
and wholesale vend of “Mritasanjibani Sura (Sudha)” and
“Mritasanjibani”.

(The counterpart agreement of this license to be signed by the licensee
and filed in the Collector’s Office). ...... cooeet eeeet cevet et s e,
...... resident of ...... .... .... ... ...... is hereby authorised by the
undersigned, to establish a private warehouse at ...... ... ...... ......
.................................... for the manufacture by fermentation and
distillation, storage in bond and wholesale vend of Ayurvedic medicated
wines, to wit “Mritasanjibani” hereinafter referred to as “the
Preparations”, from ...... ...... coeet eees e till 31st March, ...... ......
...................... .Itisrequired ofthe holderof license here in after
called the licensee as a condition of its remaining in force that he duly
and faithfully perform and abide by the following conditions :-

(1)  Thatthe licensee shall be bound by the provisions of the Tripura
Excise Act, 1987 and by all notifications issued and rules made
under the said Act in so far as they are applicable to this license
and by all special orders which may be issued by the Excise
Commissioner regarding the aforesaid and also by all the rules
and orders which may be issued from time to time by the
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3)

)

©)

©)

()

®)

Governor or by the Excise Commissioner in connection with
the manufacture of the preparations and shall cause all persons
employed by him to obey such rules.

That the licenses shall provide within the warehouse the following
rooms to the satisfaction of the Excise Commissioner each of
which, except the fermentation room and the still room when
the still therein is not charged with wash, shall be under the
separate locks and keys of the officr-in-charge and of the licenses

(i) A well-ventilated fermentation room.
(i) Astillroom.

(i) A room where receivers may be installed in a separate
enclosure and bottling carried on.

(iv) One or more rooms for the storage of the preparations

That the plants, untensils and permanent apparatus within
the warehouse shall be of such description and number as
the Excise Commissioner may approve and maintained by
the licensee in proper condition.

That no addition of alteration to the warehouse or to the
permanent fixtures therein shall be made by the licenses
without the previous sanction of the Excise Commissioner.

That the preparations shall be manufactured under the personal
supervision of a qualified Kabiraj in accordance with the rcceipes
laid down in Arkaprakash, Ayurved-Sangraha or Vaisaja-
Ratnabali.

That the licensee shall not remove fermented wash from the
warehouse or bring into it any such wash from outside.

That except in case of trade samples intended for free distribution
the licensee shall put up the preparations only in reputed quart
and pint bottles nips containing (not less than 6 H. ml. per quart
and 298. ml. per pint and 170 ml. per nip).

That the licensee shall not bottle the preparations for sale at any
strength exceeding 42 per cent proof or beyond the normal
strength and margins that may be fixed by the Excise
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(10)

(11)

(12)

(13)

(14)

(15)

Commissioner,

That the licensee shall not flavour the preparations with any
other substance other than those included in the recipes.

That the licensee shall not store in the warehouse any quantity;
of the preparation exceeding the limit fixed by the Excise
Commissioner.

That the licensee shall not store in the warehouse any spirituous
substance other than the preparations.

That the licensee shall not take issue of the preparation from the
warehouse unless and until their true spirit strength and fitness
for consumption have be declared.

That the licensee shall provide such rent-free quarters for the
Excise establishment attached to the warehouse and pay such
establishment cost as the Excise Commissioner may direct.

That as security for the fulfilment of these conditions the licensee
shall deposit with the Government a sum of Rs. 1000-00 and
shall execute deed hypothecating to Government the premises,
plants, utensils, etc., together with the stock of raw materials
and finished preparations in the warehouse.

That in the case of breach of any of the rules or orders, referred
to in condition (I) above or any of the conditions of the license,
or in case of any attempt, by altering the capacity of the
recepacles or otherwise to deceive the officer in-charge of the
aforesaid warehouse in any manner by the licensee or by any
person employed by him the licensee will be liable to the penalties
prescribed by the rules made from time to time under section
88 of the Tripura Excise Act, 1987.

Counterpart Agreement.

....................................................... the above

mentoned licensee for myself and my heirs, legal representative and
assignes hereby agree to bind myself and my heirs, legal representatives
and conditions herein before written and expressed.

Date.

Signature.

Witness.
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TRIPURA EXCISE DEPARTMENT
FORM—B (See Rule—252)

License for the bottling of “Mritasanjibani Sudha” “Mritasanjibani
Sura” and Mritasanjibani”.

(The counterfoil to be signed by licensee District—
and filed in the Collector’s office) Name of licensee—

Locality where bottling. is to be carried on ...... ... cecees cevene oo
.................................. resident of ... ... .o o
holding a license for the manufacture, storage in bond and
wholesale vend of “Mritasanjibani Sudha”, “Mritasanjibani Sura”
and Mrita Sanjibani is hereby authorised by the undersigned Collector
OF ot e s s et e e e to bottle the aforesaid
preparation in the private warehouse at ...... .....ceceet oot covees cvens e
mentioned in his license from ...... ... cooeoeies it et vt e e
to 31st March ...... ... oot e v

Itis required of the holder of the license as a condition and its remaining
in force that he duly and faithfully Perform and abide by the following
conditions and by the provisions of the Tripura Excise Act, 1987 and
by all Notification and rules which have been or which may from time
to time be published or made thereunder, as far as they are applicable
to this license :

) That the carry on the bottling operation only in the bottling room
of'the private warehouse mentioned above.

(i1) That he bottle above named preparations at spirit strengthes
neither exceeding 42 per cent proof nor beyond the limits
that may be fixed by the Excise Commissioner by means of
asuitable normal strength and allowable margins.

@)  That except in the case of trade samples intended for free
distributions he put the preparations in only quart and pint
bottles and nips containing not less than 611 ml. per quart
and 298 ml. per pint and 170 ml. per nip.

(iv)  Thateach bottle bears a label previously approved by the Excise
Commissioner and he sealed and capsuled by the licensee to
the satisfaction of the Excise Commissioner.
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v) That he maintain a regular, accurate and up to date account of
all bottling operations in a form prescribed by the Excise
Commissipner and keep the same in the custody of the officer-
in-charge of the private warehouse.

(vi)  That he remove the bottled preparations to the store room for
finished preparation in the warehouse immediately after bottling
and labelling etc.

N.B.: Infraction of any of the above conditions or any of the provisions
of the Tripura Excise Acr, 1987 or any of the notifications published or
rules made thereunder, as far as they are applicable to this license, will
subject the licensee to forfeiture of this license as well as of the license
as well as of the license in Form No. A held by him and to all or any of
the penalties prescribed by law and rules.

Dated,Agartala. Collector,
the v 199

TRIPURA EXCISE DEPARTMENT FORM —B
(See Rule-252)

License for the bottling of “Mritasanjibani ~ Sudha” “Mrita-sanjibani
Sura” and “Mritasanjibani”.

COUNTERFOIL.
Name of the district—
No. of license in Register—
Name of the licensee—
Locality where bottling is to be carried on—

Received the license of which this is the counterfoil—

Date. Signature of licensee.
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TRIPURA EXCISE DEPARTMENT
FORM NO. ‘C’
(Sec Rule 252)
license for the sale of medicated wines by a Kabiraj or Kabiraji firm.

Note : The counterfoil of this license is to be signed by the licensee and
field in the Collector Office).

District —
Number of license in Register —
Name of Kabiraj or Kabiraji

Locality of vend. ...... cccc. cooees voien e et e e e resident of
.............................. thana ...... ...... cocees eeen L district .
............ and carrying on the business of kabiraj or kabiraji firm at ......
........................ is hereby authorised by the undersigned, Collector
Of e et e to sell medicated wines bonafide as medi-
cines at ...... ... ...... from to the 31st March, 199

It is required of the holder of this license as a condition of its remaining
in force, that he duly and faithfully perform and abide by the following
conditions and by the general conditions applicable to all Excise here
to annexed .

L That he pays to the Government in advance a fee of Rs. 200-
00 and that he pay the same into the Treasury /Sub-treasury at

I1. That he do not alter the nature of any medicated wines or the
labels under which he purchased the same, and that he do not
reduce the strength of such medicated wines whether by the
addition of water or by other means whatsoever.

II.  That he do not sell any medicated wines except in sealed and
capsuled bottles having their seals and capsules intact and hav-
ing a capacity of at least one full reputed pint. Provided that he
may sell bottles opened by a competent Excise Officer for pur-
pose of test if re-sealed by such officer.

IV. That the medicated wines sold under this license shall not con-
tain more than 42 per cent of proof spirit.
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VIL

VIIL

IX.

N.B.

That he do not sell more than six reputed quart bottles to any
person at one time, provided that this condition shall not apply
to sales of medicated wines to any chemist or druggist holding
an excise license
for the sale thereof.

That he do not allow any medicated wine to be consumed on
his premises.

That he do not sell or deliver any medicated wine to any child
appearently under the age of sixten years, whether for
consumption by such child or by any other person.

That he report to the Collector the arrival of every
consignment of medicated wines within seven days of its
receipt and at least 48 hours before it is opened stating the
description and quantity of such liquor received.

That he do not store any medicated wine to be sold under
this license in any premises other than those named herein.

That he do not sell medicated wine at a price below Rs.
18.00 a quart, Rs. 9.00 a pint, an Rs. 4.50 a nip.

Infraction of any of the above conditions or of the general
conditions applicable to Excise licenses will subject the holder
of'this license to penalties prescribed by law or rule.

Dated, Agartala, Collector.
the .coooeeeeeenn
Tripura.

TRIPURA EXCISE DEPARTMENT FORM NO ‘C
License for the sale of medicated wines by Kabiraj and
Kabiraji firm.

COUNTERFOIL.

Name of district—

No. of license in Register No. -
Name of Kabiraj or Kabiraji firm—
Locality of vend—

Current from

to
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Date of license—

Amount of fee paid in advance, Rs. 200.00.

Received the license of which this is the counter foil and a copy of the
general conditions applicable to all Excise licenses.

Dated. Agartala,
the ....ccoeeeeee 199 . Signature of licensee.
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TRIPURA EXCISE DEPARTMENT
FORMNO. D
(See Section 36 of the Act)

Permits / Pass for/import/transport of . M. F. L./Beer/Country lLiquor/Fectified Spirit/Rectified
Spirit (Medicinal)/Dengerous Drug (pethidine/Morphine).

( To be sent to the officer-in-Charge, Warehouse/Dealer of place of export/transport).
Serial NO. Of PEIMIL/ PASS......cveveverrieierereieiereieteieieieieseeeesessssssssesssssesesssesssessssssssssssnns
DISHIICE O ISSUE. ... cvuvvervrreneeccieeaeaneettese st nsesseesse s sastssesssesssssesasessesssessessnessessnessns

Place from which liquor to be brought ...........ccoveuiiiireieee e

Name of the dealer/firm and place.............ccoeeveeeeeriiirierseeee s
Route’by which liquor is to be imported/transported...... ....ccoeoeereireicreneereeeenee
Date 0f iSSUE.......cecuerremeerrerrieecrreeenens

CUITENELO. ..

Duty Paid........cocovveeiieiies e,

Challan No........ccoeeerererirrenne date......cooeerrnneene Treasury.......coevveerererererenencne

Descrption of Quantity to be imported/transported
exciseable articles.
In bulk litres In battle In L. P. Litre.

1 2 3 4

Country Liquor of
40 U. P. strength............
Beer..............

Rectified Spirit
(Medicinal)... .........
Dangerous drugs (Pethidine/Morphine).........

] 1V FO TP licensee/agent Of..........ccccveeevieeierieieeeeeee e
Shop Within.........ccceeevvecineieeeeeeee Sub-Division is permitted to i import/transport the article above
described on pre-payment of duty at..........cceecveveerveniercvennenen. Treasury /Sub-Treasury in the District
o) TSR Tripura and on compliance with all rules and orders in force in Tripura for a
period ending on............conee.

Signature and designation of the
Date.....ccooeveeniieenen, Officer granted it.
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FORM NO. X
( See Rule 175 read with Rule 15)

Pass NO....coooeeveeieeieieeeene date.......cooveerierieiennns forthe.....oveieeiieiieeeeeceeeee e of liquor.
From the licensed premises Of.........occvieieiieiesiieieiciere e Bonded Warehouse.

To
The LiCENSEA PrEIMISES. .....cccvviiiiiis eeeeeieeeeee et e et etee e et e e e e eteeeeaeeeeeaaeeeenaeeseseeeenaneeeeraeesereeeenes

on the authority permit NoO........cccevieriiiierieieeeeee e dated......cooveienee
ISSUCA DY 1ottt ettt ettt saeesaesbeesaesaeenaenneas
Duty paidRS.......ccooveeiieieiieieieeeeee under ChallanNo.............cccveneeee. dated......cccoovveierieinnen.

FOT. oot L. P. L./B. L. ofl. M-F.L./Beer/Country Liquor.

SI. Description of pakages Class of liquor  B.L. L.PL. Strengthof
No. liquor.

The original press will have to be returned the undersigned
after verification from Excise Authority.

Excise officer-in Charge.
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Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Thursday, November 14,1991 A. D.
Karjika 23, 1913 S.E.

Government of Tripura

Kevenue Depariment
Neo. F.I-1(3)-EX/87 Dated, Agartala, the 4th November. 1991,
NOTIFICATION

In exercise of the powers cqpferred by sub-section (1) of Section 88 of
the Tripura Excise Act. 1987 (Tripura Act No. 12 of 1987), the State Govern-

ment hereby makes the following Rules te amend the Tripura Excise Rules,
1990 namely :(— E

1. Sheoit Title and Commencement —

(i, These Rules may be called the Tripura Excise
{Amendment) Rules, 1991.

(ify They shall come into force on the date of their
publicatien in the Official Gazetta.

2. Amendment of Rule 100.

In the Tripura Excise Rules. 1990 (here-in-after called the Principal

Rules), after Rule 100, the following new rule shall be inserted,
namely ;—

“100—A. The Excise Commissioner may, if necessary, fix a particular
watehouse for any retail vendor(s) of Country Spirit for taking their
supplics from time to time.”



Amendment of Rule 134,

(i) In the Principal Rulss, after clause (i) of Rule, 154 the following
new clause shall be inserted, namely :—

*(2) Imdia Made Foreign Liguor™,

(ii) After clagse (b), the following new clauses shall be inserted,
namely—

*“(g) For settlement of shops on auction, the minimum. reserved
fee will be notlfied by the Excise Commissioner for cach suth
shop keeping in consideration the guantity of the intoxicant
estimated to be saold doring the cufrent year and/or the actuals of
the preceding three years, as the case may be™.

“{d) Incise of settlement of & shop on selection basis, the annual
licence fees shall be fixed by ths Excise Commissioner with the
approval of the Government which should not be less than the
minimum reserved fees for a2 particular shep as determined onder
claues(t) above™.

4. Amendment of Rule 202.

In the principal Rules, For the existing Rule 202 the following shal |
be substituted. namely :—

#202. Confiscated Foreign Liquor, Country Spirit, Tari and Pachwai
shall be sold by auction subject to fixation of 2 minimum reserved
price®o be fixed by the Collector of Excise or the Sub-Divisional
Officers on consideration of the value of the confiscated stock, which
should not be less than the amount of duty leviable on the stock in
the place in which the sale takes place. Confiscated intoxicant other
than those referred to above, shall be destroyed. Only a licensed
vendor of sach article shall bz entitled to bid in the auction to be
held For disposal of confiscated article”,

Amendment of Rules 203 and 204,

Rules 203 and 204 of the Principal Rules sha!l be deleted.




¢, Amendment of Rule 205,

#205. In the Principal Rules, for the existing Rule 205, the following
shull be substituted. namely :—

“In case the disposal of the confiscated stock is not possible [or absence
of a bidder or the highest bid being less than the minimum reserved price
fixed, the Collsitor of Excisc or the Sub-Divisional Officer, as the case
may be in his discretion  grent to such person/persons permit (s)
under sectica 17 of the Act to possess but not  to sell the article or-a
portion of the article and thercafter, as a reasonable rate to be fixed by
the Collector of Excise or Sub-Divisional Officer, as the case may be,
dispose the article at 4 reasonable rate to one or more of such persons,
failing which, after all such reasonable endeavour, may order the article
ta be destroved.

7. Ingertion of Rule 252B.

In the Principal Rules, after rule 252A, the foliowing new ruole shall be
inserted, namely :—

*252B. Mrit Sanjiviei Sura and Mahadrakshasava shall not be sold
withoupt the prescription of a registered Medical Practitioner™.

§. Insertien of Rule 256A.

In the Principal Rules, =fter rule 256, the following new rules shall be
inseried, namely —

gra . in respect ﬁf Yest! .ﬁded’ 'Warahws#
t‘uré untry Liquor, (c) Bonded W‘Fg




4

(d) Compounding of Foreign Liquor, Blending. Bottling of Foreign
Liquor and reduction of Forgign Liquor taken up together or separately,

keeping iato consideration the estimated annual production and or
sale®,

By Order of the Governor,
R. K. Mathur

Secretury to the
Goverament of Tripura.




Published in the
EXTRAOBRDINARY ISSUE OF TRIPURA GAZETTE

Agarrala, Saturdgy, Augest 22 J992 4. D.
Sravana 31, 1914 5. E.

Government of Tripura
Revenue Department

No. F. L-1{5)-EX/87 Daled, Agariala, the 29th Tulv, 1992,

NOTIFICATION

In exercise of the powers conferred by sub-gection (1) of Section 88 of
the Tripura Excise Act, 1987 (Tripura Act No. 12 of 1987), the State Govern-

ment hereby makes the Following Rules further to amend the Tripura Excise
Rules, 1990 namely :—

I. Shert Title and commencement —

(I} These Rules may be ecalled the Tripura Excise
(Second Amendment) Rules, 1992.

(2) They shall come into force en the date of their publication in
Official Gazette.

2. Amendment of Rule 107.

In the Tripura Excise Rules, 1990 (here-in-after referred to as the
Pringipal Rules), for Rule 107, the following rule shall be substituted,
pamely :— *107. Denaturants shall be used in the formula prescribed by
the State producing denaturad spirit and exporting denatured spirit te Tripura
as per allocation given by the Governmeat of India™.



3. Deletion of rule 108.

Rule 108 of the Principal Rules shall be deleted.

By order of the Governor. \
R. K. Mathur
Secretary to the
Govt. of Tripura,

— e g



 Published inthe
- EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Wt
Agartale, Friday May 24, 1996 A.D. Jyaistha 3, 1918 S. E.

Government of Tripura
: Revenue Department
~ No. F. IL2(4)-EX/B6(P-11) Dated, Agartala, the 2dth May, 199.
NOTIFICATION :
In axercise of the powsrs conferrad By sub-section (1) of scction 88 of the Tripura
Excise Act, 1987 (Tripuea Act No. 12 of 1987), the State Govercment hereby makes the
following Rules further to amend the Tripura Excise Rules, 1990, namely :(—

Short Title & I. (1) These Rulles may be called the Tripura Excise (Third Amendmeat)
Commeacement. Rules, 1996. .
- {2) They shall come into force on the date of their publication in the
officinl Gazette,
Subgitwtion of a 2. Tnthe Tripura Fxcise Ruile, 1990 (hereinafter referred 10 as the principal
mew rule for rule Rules) for Rule 22, the Following Rules shall be substituted, namely:—

22, Licenses for the wholesale or retail vend of intoxicants may be
granted for one yedr, from the Ist April to rhe 31st March or for any
shorter period within that year or for any period longer than a year,
Subject to the following provisions;—
(1) Licenses for the retail vend of Country Spirit in Tripura may
granted for @ maximum period of three years beginning on the
Ist April
(2) Licenses for the retail vend of pachwai my be granted for any
number of years upto three beginning on the Ist April, in cases
where the Excise Commissioner considers this advisable;
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PUBLISHED BY AUTHORITY

EXTRAORDINARY ISSUE

Agartala, Tuesday, November 23, 1999 A. D. Agrahayana2, 192! S. E.'

PART-l—Orders and Notifications by the Government of Tripura.

the High Court. Government Treasury ete.

Government of Tripuca
Finunce Depariment.

No. F. H-1(IyYEX/33(P) Datzd, Agarlala, the |5th November, 1999,

NOTIFICATION

In exercise of the powers conferred by Sub Section (1) of Section B8 of the Tripura
Excise Act, 1987 (Tripura Act No. 12 of 1987), the State Government makes the following

Rules further to amend the Tripura Excise Rules, 1990 namely ;-

Short title &£
Commencement

Amendment ef
Rule 53

Amendment of
Rufe 71

Amendment of
Rule 154

(1) These Rules may be called tiie Tripura Excise (Fourth Amendment)
Rules, 1999,

(2) Thev shall come into force on the date of their publication in the
Tripura Gazeite.

2. Insub-rule (1) of Rule 33 of the Principal Rules for the word and fgures

“Rs S000/-+", the word and Bgures *Rs 30,000/~" shall be substituted.

3. Inrule 7] of the Principal Rules after the weords “employ such officers”
the words ** not below the rank of Sub Inspector of Excise. one Excise Guard"
shall be inserted.

4. For clause (c) of proviso to rule 154 of the Principal Rules the following
clause shall te substituted. namely-

“c) for settlement of shops on aliction. the minimum reserve fee shall be
notified by the Excise Commissioner for each such shep keeping in considers-
tion the existing minimum reserved fee & the quantity of the intoxicant
estimated to be sold during the current year or the nctuals of the preceding
3 years in the shop.”



Amendment of

Ruls 160

Inseriign
New Section

of

Tripura Gagette, Extraordinary Issues Novembeor 23, 1999 AD. . &

5. Iurule 160 of the Prineipal Rules-
(a) Tnsoberule (1) for Eﬁni}xisting table, the F'n]lowing tabis shall be
substituted, namely-
ST ARLE
(i) For sales not excesding 10000 litree  Ra. 1000.00
(i) For gales exceeding 10000 litres  Rs. 2000.00

but not exceeding
22730 litres:

(itiy For sales exceeding 22730 litres  Rs, 3000.00
but not exceeding
45460 litres.
(iv) For sales exceeding 45460 litres  Rs. 4000.00
but not exceeding
90930 litres,

(b) In sub-rule (2) fur the existing table. the [ollowing (able shall be
substituted, namely-

TABLE
(i) Feor sales not exceeding 2275 litres  Rs. 200.00
(i) For sules exceeding 2275 litres  Rs. 400.00
bul not exceeding
4550 litres.
(iliy For sales exceeding 4350 litres  Rs. 400,00

& for every 2275 litres

or part thereol .
6. In the Principal Rules after rule 183A, the following rule shall be inserted
namely-

#*183B. The licencee ol an IMFL shop shall liftfimport atleast 75 cuases
of IMFL per month from the licencees of Bonded Warehouse.”

D. K. DE

Joint Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agnft}rj-;.
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Published in:the

Extraordinary Issue of Tripura Gazette

Agartala, Wednesday, July 17,2022 A D. Asadha 25, 1924 5.E.

And

Agartala, Saturday, July 27, 2002 A, D. Sravana §, 1924 S. E.

GOVERNMENT OF TRIFURA
FINANCE DEPARTMENT
No. F. I-3 (4XEX/2002 (A) Dated, Agartala, the 2nd July, 2002,

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 88 of
the Tripura Excise Act, 1987 ( Tripura Act No. 12 of 1987), the State
Government hereby insert the following terms and conditions after rule
70 A of the Tripura Excise Rules, 1990 to regulate the establishment and
functioning of Liquor Bonded Warchouse,

-

1. Short title and Commencement ;—

{1} These Rules may be called the Trioura Excise (Fifth Amendment )
Rules, 2002.

(2} They shall come into force at once.

2. Insertion in Rale 70 :—

In the Principal Rules, after Rule 70 A, the following rule shall be
inserted namely :— f

Th: conditions for settlement of Liquor Bonded Warchouse
through fender/auction or selection /renewal will further be as under :—

(a) Intending tenderer shall apply in plain paper quoting the bid money in
figures and words. The bid money 1o be quoted by the tenderer shall have
to be more than the Minimum Reserve Fee fixed for the broad arca
concérned,



i

2

(b) Tenderer should submit a treasury challan or Bank Draft for an amount
of 509 of the quotad bid mioney on any branch of the State Bank of India

along with his/her application in favour of the Collector of Excise of the
District.

(c) Intending tenderer shall submit attested copies of Citizenship Certificate
and permanent resident certificate along with his/her application.

(d) Stalement of immevable property and current ‘bank belance s to be
submitted by the tendercr to prove his/her financial ability.

(2) The tenderer ghall submit the detrils of location and description of the
building (owned or hired ) with oiher necessary infrastructure faciliiies
proposed for running the Bonded “Warchouse. The proposed building for
establishment of bonded warchouse should not be situated within & radius
of 100 meters from any religious place like Temple, Ashram, Mosque ete.

(f) The tenderer shall himself certify that he/she never been convicted by
a criminal court for committing any non bailable offence.

(g) A declaration is to be submitted by the tenderer that he/she i not a
furmer licensee or hefshe was a former licerises but not having any arrear
dies to he paid 10 the Government and his/her conduct has not heen found

io be unsatisfactory and that heyshe never been found guilty of any serious
breach of conditions of license.”

By order of the Governor -

. Sd/- Hlegible .
Joint Secretary 10 the
Government of Tripura,



Published in the Extra ordinary issue of

Tripura Gazette.
Agartala, Tuesday, December 11, 2007 A.D. Agrahayana 20, 1929 SE.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(EXCISE & TAXATION)

No F. 1-3(5)-EX/2007, Dated, Agartala, the 11th December, 2007,

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of Section 88 of the Tripura Excise Act, 1987
(Tripura Act No. 12 of 1987), the Govemnor hereby makes the following rules, further to amend the Tripura
Excise Rules, 1990, namely :-

|Short title and commencement | (1) These Rules may be called the Tripura Excise (Sixth
Amendment) Rules, 2007

(i) They shall come into force on the date of their publication
in the Tripura Gazette.

2. Amendment of Rule 3 :-

In the Tripura Excise Rules, 1990, hereinafier referred to as the Principal Rules, in Rule 3, after clause (v)
the following new clause shall be inserted, namely :-

(z) “Foreign Liquor” means India Made Foreign Liquor (in short IMFL) or Foreign Made Forcign Liquor
(in short FMFL).

3. Amendment of Rule 294 :-

In the Principal Rules, for the existing Rule 29A, the following shall be substituted, namely :-
“Lacence for the retail sale of Foreign Liguor and Country Liquor, may, with the previous sanction of the
Excise Commissioner, be granted by the Collector either by selection or by auction or by tender”

4. Amendment of Rule 154 :-
In the Principal Rules, for the existing Rule 154 the following shall be substituted. namely :-

“(1) The fees for licences for the ratail vend of the following intoxicants shall be fixed by auction or tender
subject to a reserved fee sanctioned in each case by the Excise Commissianer, and no such sale shall be final
unless confirmed by the Statc Government.

(a) Countrv Liquor.
(b) Foreign Liguor,

(2) For scitlement of shops on auction or tender, the minimum reserve fee shall be notificd by the Excise
Commissioner for each such shop keeping in consideration the existing minimum reserved fee & the quantity
of the intoxicant estimated to be sold during the current year or the acmals of the preceding 3 (three) years
in the shop. In case of settlement of a shop on selection. tender or auction basis. the annual licence fees shall
be fixed by the EmmCmmmmucrmﬂlmeﬁppmal of the G -vernment which should not be less than the
minimum reserved fees for a particular shop as determined above.



(3) The Collector shall not be bound to accept the highest or any bid, he may exclude persons of
notoriously bad character or who arereasonably suspected of having resorted to illicit practices and may
refuse any bid deemed to be reckless or purely speculative.

Provided that -

The Collector may, in exceptional cases to be recorded by himin writing, with the previous sanction of
the Excise Commiissioner, settle shops generally, or a particular shap by selection without auction or
tender”.

By order of the Governar,
P. Srivastava,

Principal Secretary to the

Government of Tripura.




Published in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE
Agartala, Saturday, June 6, 2009 A D., Jyaistha 16, 1931 S. E.

F. NO. I-3 [5)-EX/2009
GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(EXCISE & TAXATION)

PTT

Dated, Agartala, the 06 {C'ﬁ /2009,
NOTIFICATION

In exercise of the powers conferred by sub section (1) of Section 88 of the Tripura
Excise Act, 1987 (Tripura Act No. 12 of 1987), the Governor hereby makes the following
rules, further to amend the Tripura Excise Rules, 1990, namely: -

Short title and commencement| - 1. (i} These Rules may be called the Tripura
Excise (Seventh Amendment) Rules, 2009,

(ii). These shall come into force on the date of
their publication in the Official Gazette.

2. Amendment of Rule 154: -
In the Principal Rules for the existing Rule 154 (2}, the

following shall be substituted, namely:-

“For settlement of shops on tender or auction, the
Minimum Reserve Fee (MRF) shall be notified by the Excise Commissioner with the
approval of the Gavernment for each shop by adding a minimum increase of 20% on the
last tendered value of the respective shop.

In case of settlement of a shop on tender or auction basis,
the annual licence fees shall be fixed by the Excise Commissioner with approval of the
Government and the amount so ixed shall not be less than the Minimum Reserve Fee of
the particular shop®.

By order of the Governor,

QTG g1y

Under Secretary
to the Government of Tripura.
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PART--1-- Drtjars and Natiﬂcations‘by tha Gwe_mmgnt uf Tripura, .
The High Court, Government Treasury ete. !

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT i
(Excise & Taxatiun) : [ T

Mo. F.I-3 (5)-EX /2007 . | Dated Rgartala 111& 11th JLnnE QD]D-'

HGTIFICATIDN

i it

In exercise of the powers conferred by sub-section (1) of Se|l:tion 88
of the Tripura Excise Act,’ 1987 (Tripura Act No. 12 of 198?), the
Governor hereby makes the Fcllrawing r‘ul@.s further to amend the rrfpura
Excise Rulegs, 1990, narmely. t

I.  Short title and SO o

(i) These Rules may be called the Tripura
Excise (Eighth Amendment) Rules,
2010,

(i) They shall come into force on the date
of their publication in the Tripura *
Gazette.

2. Amendment of Rule 22: - b

In the Principal Flules for the e}clstmg Rules 22, the follnwmg shall
be substituted, namety

“Licences for the wholesale of retail vend of intoxicants ﬁrﬁray be
granted for any period not exceeding three years”.

In the Principal Rules fcrr the Ex{stlng Rule 154 before prowfisc the
following sub-rule shall be 1n5€l ted Hdl‘I]E!? -

“t43, In case of settlement Df shop through tfender method,
tenderer shall deposit. 50% of the tendered valué being security deposit,
alongwith his application in the form of Deposit- at-call from State'Bank of
India or any Nationalized Bank or Tripura Gramin Bank or Tripura State
Co-operative Bank™. '
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he substituted, namelf’j

* The licensee shaf
the licence”.
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PART--I- Advertisements, Notices

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(Excise & Taxation)

No.F.IV-5(3)-BX/2014(HC) Dated, 30 /01 f201s.

In exercise of the Powers conferred by sy b-section| 1} of Bection 88 of the
Tripura Excige Act, 1987 (Tripura Act o, 12 of 1987), the Geavernar is herchy
makes the following rules, further to amend the Tripura Excise Rules,
1990, nammalv: -

1. SBhort title and Comumencement:.

{i}. These Fules may he called the Tripura Excise {Ninth

Amendment) Rules, 20 14,

(ii}). They shall ©ome into force on the date of their publicating

in the Tdopura Gazetre,

2. Amendment of Rule 26.:-

In the pPrincipal Rules, for e existing Rules 26, the follewing
shall be Substituted, namecly: -

{1). No retail vend of Foreign Liquer and Country Liguor shop
shall be located within 100 one hundred} meters from the following,
namely; -

[&), Recopnized Educaticonal [nstituf.ions;

(b}, Beligicus Places of public worship, barhing ghat:

(=h. Hospitals;

tdd). Far::—.ories;

{=)- Office{s] of the recopnisced political Parties;

Provided. thar while in case aof settlement of ahaop(s) through
tendes or auction method, no site can be Proposed by the tenderer or
the bidder whose location FXeeeds a distance of one hundred meters
from the CXisting shop(s), )

. Pmﬁded_ﬁ;rth-;r that the aforesaid conditions shall have rhe
Prospective effect, e

Religious Places of public worship, Bathing ghat, Hospitdls, Foceories

>
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and Olflices of recognised Political FParties comes (nto existence
subsequent 1o the establishment of retail vend of Foreign Liguer or
LGountry Liguor, the aforesaid distance restrietionis-shall not apply.

Explanation I — Far the purpose of clause (a) above, recognized
educational insttution would mean an educational nstitation
recognised by the State Govermment or Central Governiment, or any
College or institution affiliated to any Umversity affiliated by UGC.

Expglanation YI — For the purpese of clause (b} above, a
religious place would imply a religious place having a pucca/sémi
pucca structure with a covered area having more than four hundred
square feet and has been in existence for a period of at least twenty
years. |[For the purpose of this rules, religious places of public
worship means a place of public worship that has been recorded and
recognized by the State Government|.

Explanatien ITI- The measurement of distance shall be the
shortest traversable distance, from the midpoint of the actual main
entrance/ door of the premises proposed for licence to midpoint of the
actual main door/entrance of the building of the places menuoned in
clause (g}, (D], (), (d] and [e] above.

Explanation IV- For the purspose of clause [gl above,
recagnised Political Parties would imply a State /Natonal politcal

parity as recognised by the Electicn Commission of India.

(2) The licensse shall not carry on any business connected with his
ience, or store any liquar o be sold or atherwise deali wath under has
cence, except in the premises specified in his licence, hereinafter called
1e 'licensed premises’. The Excise Commissioner, may however, grant i
1 exceptional cass, permissicn to store liguor at a placélc.-ri'ltr Thas the
sensed premises This persmission shall be g\"sntcd on payment of exira
es as preseribed and cnly in cases where it is impracticable to store the
squired stock in the licensed premises. Belore the grant of permission, the
Ixcise Commissioner shall satisfy himself that the propesad place is

sdequately guarded and that there is no means of aczess to it by the publ

[(3) Mo LHcensed premises E‘cnr th:: sale r_._f‘d storage of liquor shall be
Illethcc:__g.rﬂ;_kf;uh% [ e

@.,czmc
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PART--1-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc,

GOVERNMENT OF TRIPURA
i , FINANCE DEPARTMENT
, ; (EXCISE & TAXATION)

| | |
No _F.|_1.z{e1']-Exrzp1s

Dated, Agariala the 21*" December, 2016,
HOTIFICATION

b exercise ol the powers conferned by sub-Section(l)

of Section 88 ol the
'l‘ripurlll Excize Act, 1987 |Tripuira Act Ho.12 of 1987), the Governor hereby makes the
1 i

fnllrrwq:lg rules, further 1o amend the Tripura Exciss Rules, 1990, namelyi-

1. Ehort title sawmAd commencement:- [(i(JThis Rules may be called the Tripura

{ ; Exgige (Tenth Amendment) Rules, 2016,
| (i) They aliall come inlo force on Lhe date of

their publicalion in the oflicial Gazelle.
2. .g_.,&ivnd.ment of IKule 154:-

‘[n Pringcipal Rulea for the existing sul-Ruls (2] and sub-Ruls [4), the [ollowings
shall be substittited, namely: -
5% Fn,u:l.!t'::u, this Minbhnonum Reseprve
Fesa(MREF] ahall be rlcﬂ:iﬂer.'li by the Excize Commiasioner wiﬂ; the approval of the
Covetriiment for 3(three) years Le 36 months adding an increase of 20% or
acoepled tender value. '

"2) For scettlement of shops on Tencder

the last

Provided that; if the last accepted tendered value was of the period of less than

three vearsa, then, in case of delermination of Minimum Reserve Pees(MRPF) [or the
current perind i.e three years, the laat tendered wvalue of l{one) dey shall be
conziclered [rat by adding 20% increase on it which ahall be multiplied by 3{threco)
yenrs.

Pravicded Mrther that for (loating of tender for less than three years, the
Collactor of Exciae ahall ealealale Minimuam Reoserve FeealMRF) for Lthat period

praporlionatsly o the Minimum Ressrve Fees(MREF) rll:!‘;i.ﬁEl:l by the BExcias

2ormmissioner.

For the purpose of this sub clause, last Minimuam Rescrve Foes (MEF) of the

nnsettied shop ahall remain unchanged Tor fiking new MEF for Lthe respeclive Bll'up.

I[n case of eettlement of A shop on tender or auction basis, the licence fee shall
e Mixed by the BExcise Commissioner wilh the approval of the Government and the

amount ao fixed shall not be less than Lhe Minimum Reserve Feg(MRF) of the
parlitular shop®.
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(4). "In case of settlement of shops through tender method, tenderer shall
deposit 20% of tendered value as security deposit, in advance, alongwith his/her
applicﬁliﬂn in the form ol Deposit-at-Call from Stale Bank of India or any

Nationalised Bank or Tripura Gramin Banl or Tripura State Cooperative Banlk”.

3. Amendment of Rule 155:-

n Principal Rules for the existing Rules 155, the {ollowing shall be
aubadituted. namely:-
; “The licensee of retail vend of Foreign Liquor and Country Liquor shop shall
‘ﬂﬂpﬂ it licence fee in maximum 12 instalments for 3 years or shorter period keeping

4 ingtalments in a year before commencement of each period for which the
instalment relates for renewal”.

|
| By order of the Governor,

@
9 b
(A. Dewanjee)
Under Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agarlala.

b
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: PART--I-- Orders and Nolifications by the Government of Tripura,
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GOVERNMENT OF TRIFURA
FINANCE DEPARTMENT
(Excise & Taxation)

Mo H-2(5)-EX /2017 Dated, 08/ 02/ 2017
NOTIFICATION

WHEREAS, the Hon'ble Supreme Court of India vide ils dudgement dated 15-12-2016
in Civil .ﬂ.ppea] Nus. 12164-12166 of 20164Arising out of SLP(C) MNos, 14911-14913 of 2013)
f.L:r--v:LetJ lhai no shop for the sale of liguor ehall be situated within a distance of 500 meters
of the outer edge of the national or state highways or of a service lane along the highway:

AND WHEREAS, the first proviso te Rule 26 of the Tripura: Excise Rules, 1200, says
thet “Provided thatl while in casge of settlermnen! of shopis] through tender or anction meLhoid ,
ne site can be proposed by the tenderer or the bidder whose location exceeds a digtance of
one hundred meters from the existing shopls)™;

AN WHEREAS! the second proviso to Rile 26 af the Tripura Excise Rules, 1990, saYSs
that “Provided further that the aforesaid conditions shall have the prospective elfect”;

AND WHEREAE, to comply with the directions of the Hon'ble Supreme Court of India,
the above provises to the Rule 26 of Tripura Excise Rules. 1990 nead Lo be substituted so
that the settlement of existing aforementioned Foreign Liquor and Country Liquor vends are
not restricted by this rule as well as the exisling licences which have already been renewed
shell continue until the term of the licences expires but not later than 3 1= March 2017,

NOW THEREFORE, in exercise of the powers conferred by mub-section({1] of Seation
B8 of the Tripura Excise Acl,1987(I'ripure Act Ne.l2 of 1587), the Governor hereby makes
the following rules, further to amend the Tripura Excise Rules, 1290, namely:-

1., Short title and commencement:-
(i), These Rules may be called the “Tripura Excisc (Eleventh Amendment)
Rules, 2017
{ii}. They shall come inte force on the date of their publication in the Tripura
Gazette.
2. Amendment of Rule 26:- £ ; e S R T ]

In [he Tripura Excise Rules, 1990, the firsl proviso and s:écom:ll pmviérj to Rule
26, which were inserted I]};- the Tripura Excize (Ninth Amendment) Rules, 2015, as .
notfied in the Tripura Gazetle vide No, F.IV-5(3)-EX /2014 [HC) dated 30-01-20 15, arg

hereby substituted as follows-
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“Provided that no shop for the sale of liquor shall be (i) visible from a national
or state highway, (ii) directly accessible from a national or stare highway and (iii)
situgted within a distance of 500 meters of the outer edge of the national or stale

highway or of a service lane along the highway.

Provided further that the existing licences which have already been renewed
shall continue until the term of the lcences expires but not later than 31= March
2017”7

By order ol the Governaor,

v
o0
%l Ll\}
(A. Dewanjece)

Under Secretary Lo the
Government of Tripura

Printed at the Tripura Government Press, Agariala.
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FART—I— Orders and Nﬂti‘imﬂaf%% the Government of Trlpnra.
The High Court, Government Treasury etc.

GDVERE\INEENT OF TRIFURA
FINANCE DEPARTMENT -

| ]Extis.g Bs Taxation
No. F. I-2(5}-EX/2017 Datéd, 22/09/2017.
- NOTIFICATION ' ~!

WHEREAS, ;the Hon'ble Supreme Court of India vide its Judgm'n%&nt dated 15-12+
2016 u:||. Sivilt Appa.:ilal Nos.12164-12166 of 2016(Arising out of SLP(C) N‘uﬁ 14811- 1-19}.3 uf
2013} directed th  no shep for the sale of liquor shall be situated withinia distance of SE‘iﬁ
meters of the c:utcr edge of the national or state highways or of a sr.:mce Iane aIEm;g the
hxghway and a.can’dinghr the direction was incorporated in the: Tripura ;
through its 1IW &nJcnﬁEmmt vide Notification No. F. H-2(5})- E:Xfﬁﬂ:’? liEEt !

bodies with a patp\‘*iatmn of 2!) 0C0 people or less, the
reduced, to 220 mutres ;

AND| WHEREAS, the first pmscisn to Rule 26 afrm.— Tripe
that “Provided that £o shop for the sale gfh@mxﬂhmﬁ&ﬁ -
highway; (i dmctﬁy ace i'nle from a matiomal er stafe high
distance of 500 mét:rs ﬂf the cuter edige of the Etﬁbt:rhai-ﬂf &’M&
lane Fi@n;g the hxghway |

AND. wzmams to comply with the cﬁmtﬁﬁﬁkm mﬁ‘
Supreme Court of !ndia., the Rule 26 nfTEn:;Fma Excise Rules, 199
that it shall be inserted in first provise to Rule 26 of the Tripura.
conchision of its first sentence; : ) St




o "hf-
o
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-
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NOW THEREFORE in exercise of the pcwers conferred by 5ub—sc:cuon{ 1) of Section

88 of the Tripura Exmsc Act, 1987 (Tripura J!i.ct No. 12 of 1987}, the Governor hereby makes

the followmg rules, further to amend the Tnpura. Exc:se:Rulcs 199{3 namc[jr -
- oJ= ‘| = |
1. Short title and commencement:- _

(ij. These Rules majr “be cﬂﬂed the "Tnpura Exmse [Twe:lfth Amsndment)
Rules, 20 1?""'

(ii). They shall come into far:é #ﬁhﬁ date of their publication in the Tripura
Gazette. v
2. Amendment of the first proviso tu Rule 26:-
In the Tripura Excise Rules, 1990, clause (iii) of the first pmw.so to Rule 26,
as was incorporated by the Trnpura Excise (Eleventh Amendment] Rules, 2017,
notified in 1:h=1: Tripura Gazette vide No. F.II-2(5)-EX/2017 dated 08-02-2017, is
hereby substituted with the following:- )
“[iii) Siréx—at&d within a distance of 220 meters in case of areas comprised in
local bedies m:'lth a population not exceeding twenty thousand: people and 500
meters in caae of all other areas, from the outer edge of the Ela.tmnal or State
!—Ilghwa.}r or of! a!t service lane along the Highway;”

Ll

Printed at the Tripura Government Press, Agarfala. ~ .. 2
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PART=l- Orders and Motifications by the Government of Tnpura,
The High Court, Government Treasury elc.

GOVERNMENT OF TRIPURA
FINANCE DEFPARTMENT
XCISE & TAXATION!

NOTIFICATION

No F.IT-3(5)-EX/20153(P) Dated, Agartala, 04 /04 /2018

In exercise of the powers conferred under sub-section (1) of the Section 88 of the
Tripura Excise Act, 1987 (Tripura Act No.12 of 1987), the Governor hereby makes the
following rules, further to amend the Tripura Excise Rules, 1990 :-

1. Shart title and commencement ;-
(1Y This Rules may be called the “Tripura Excise (Thirteenth Amendment) Rules, 208

(i) They shall come into force on and from the date of their publication in the Tripuri
Gazette.

2. Amendment of Rule 3 :-

(1} In Rule 3 of the Tripura Excise Rules, 1990 (hereinafter referred to as the Priaeipul
Rules™), after clause (n). the following new clause shall be insened-

“fra) “Literage Fees meany feey pavable by the licensees of retail vend of Foveiun
liguor and Cowntry liquor shops fur sale of IMEL, Beer & Country Liguor.

(it) In Rule 3 of the “Principal Rules', alter ¢lause (x). the following new clause shall he
inserted-

“rxa) Wastuge Fees' means fees payable by the licensee of Bonded Warehouse on
wastage qrantity EH’ d'fcgmu' and beer fmond to be unfit for human LEFI"I'\HJTJ}'?IJ on s e
apalylical report,’

3. Amendment of Rule 70B :-
Clause (b) of Rule 70B of the Principal Rules shall be deleted.
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4. Insertion of new Rule 1554 :-
In the Principal Rules, after Rule 155 the following new rule shall be inserted -

“135-A. Subject (o the other provisions uf these Rules, the provistons af rufe 134¢2),
134(4) and 133, shall mutatis mutandis be applied for o Bonded Warchouse Jor Foreigy
liguor. "

5. Amendment of Rule 2564 :-
In the Principal Rules, t‘he existing Rule 236A, shall be substituted with the following-

“2364. The Excise Commissioner shall. with the prior approval of the Government. time
1es time prescribe-

fuj the Licence fees of Disiillery.

(b} fees for compounding of Foreign liquor, blending, botling of Foreggn liguor ol
reduction of Foereign liguor, taken up together or separaiely. ur

fe) any other fees, except the fees prescribed under rule 134",

DBy order of the Governor.

el

{A. Sarkar)
Joint Secretary  the
Government of Tripura

Printed at the Tripura Government Press, Agartala. 2
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PART—I— Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc,

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(Excise & Taxation)

No.F.ll-2(6)-EX/2018 Dated, Agartala the 24™ May, 2018.

NOTIFICATION

WHEREAS, the Hon'ble Supreme Court of India vide its Judgement dated
16-12-20.16 in Civil Appeal Nos. 12164-12166 of 2016 (Arising out of SLP (C) Nos.
14911-14913 of 2013) directed that no shop for the sale of liquor shall be situated within a
distance of 500 meters of the outer edge of the national or state highways or of a service lane
along the highway and accordingly the direction was incorporated in the Tripura Excise Rules
through its 11th amendment vide Notification No. F. [I-2(5)-EX/2017 dated 08-02-2017.

AND WHEREAS, the Hon'ble Supreme Court of India vide its Judgement dated
31-03-2017 in aforesaid case, has further directed that in the case of areas comprised in
local bodies with a population of 20,000 people or less, the distance of 500 meters shall
stand reduced to 220 meters and the direction was incorporated in the Tripura Excise Rules
through its 12th amendment vide Notification No. F. 1-2(5)-EX/2017 dated 22-09-2017.

AND WHEREAS, the Hon'ble Supreme Court of India vide its order dated
13-11-2017 clarified that the purport of the judgment dated 15-12-2016 is to prohibit the sale
of liquor along and in proximity of highways which provide connectivity between cities, towns
and villages. In other words, this will not cperate to prohibit licenced establishments within
municipal areas. The clarification to the effect that it "shall govern other municipal areas as
well" is clearly intended to set the matter at rest in relation to other parts of the country so as
to obviate the need for repeated application before this court. The expression "other municipal
areas” will apply to all municipal areas, wherever situated.

AND WHEREAS, to implement the aforesaid order dated 13-11-2017 of the Hon'ble
Supreme Court of India, the Rule 26 of the Tripura Excise Rules, 1990 needs to be amended
so that it shall be inserted after the first and second proviso to Rule 26 of the Tripura Excise
Rules, 1990.
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NOW THER'EFIL'ORE, in exercise of the powers conferred by sub-section (l) of
Section - 88 of the Tripura Excise Act, 1987(TripuraAct No. 12 of 1987), the Govemnor hereby
makes the following rules, further to amend the Tripura Excise Rules, 1990, namely:-

1. Short title and commencement :-

(i). These Rules may be called the "Tripura Excise (Fourteenth Amendment) Rulesi,
2018";

(i),  Theyshall come into force on the date of their publication in the Tripura Gazette.

2. Amendment of Rule 26:-

In the Tripura Excise Rules, 1990, a new proviso after the first and second proviso is -
inserted to Rule 28, which were incorporated by the Tripura Excise (Eleventh Amendment)
Rules, 2017, as notified in the Tripura Gazette vide No. F.[I-2(5)-EX/2017 dated 08-02-2017
and as notified in the Tripura Gazette vide No. F.1I-2(5)-EX/2017 dated 22-08-2017, which is
as follows- ' ’

“Provided further that above restrictions shall not apply in case ofliquor
shops within Municipal areas ." '

By order of the Governor,

A. Sarkar
Joint Secretary to the
Goverment of Tripura.

[ 5

Printed at the Tripura Government Press, Agartala.
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PART--I—- Orders and Notifications by the Government of Tripura,
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GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
{EXCISE & TAXATION)

NOTIFICATIODMN
Mo F.11-5(4)-EX/ 18 Dated, Agartala, 19/ 11 /2018,

In exercise of the powers conferred under Sub-section (1) of the Section 88 of the
Tripura Excise Act, 1987 (Tripura Act No. 12 of 1987), the Governor hereby makes the
following rules, further 1o amend the Tripura Excise Rules, 1990 -

1. Short title and commencement :-
(i} This Rules may be called the “Tripura Excise (Fifleenth Amendmeni) Rules, 201 8™;

{(ii) They shall come into force on and from the date of their publication in the Tripura
Gazette, :

2. Amendment of Rule 3 :-

(i). In the ‘Principal Rules”, for the existing Rule 3, after ciause (h), the following new
clause shall be inserted —

“({hajAdditional licence fee is kind of privilege fee based on offer and acceptance that
allow the licensee of wholesale foreign liguor vends to sell country liquor from their
premises and vice versa for licensee ol wholesale country liguor vends to seil foreign
ligquor from their premises.

Additional licence fee for wholesale warchouse with or without bond for supplying
packaged liquor to retail country ligquor shops shall be preseribed from time o time by
the Excise Commissioner with approval of the Government; ™

(ii). In Rule 3 of the Tripura Excize Rules, 1990 (hereinafter referred to as the ‘Principal
Rules™), after elause (i), the following new clause shall be inserted-

“{ia) Country liquor shall be deemed as —
(i) Country spirit, that is

(a) spirit of strength lower than forty degrees over proof manufactured from
maelasses, gur. mahua, rice or any other materials approved by the Siate
Government, which is issued for consumption as potable alcoholic liguor and
is not deemed to be foreign liguor, and

(b} Blend of specific strength of spirit defined in Rule 3(q) of the Tripura
Excize Rules, 1990 with demineralised water and any kind of flavour, if
allowed, as prescribed by the Excise Commissioner time lo lime as per
Section 3 of the Tripura Excise Act 1987,

(ii} tari as defined in Section 2(x) of the Tripura Excise Act 1987, and

(i} all Ffermented hiquors made from mahua, rice. millel or other grain according to
indigenous processes including pachwai as defined in Section 2(r} of the Tripura
Excise Act, 1987

(iii). In the “Principal Rules'. clause(q) of Rule 3 shall be substituted by the
following:-
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“({q) Plain Spirit means raw spirit of strength of not less than 50 degrees over proof to
which no flavour has been communicated and to which no Navouring or colouring
maltter or other material or ingredient has been added. Plain spirit of differemt grades
based on multiple distillation and purities are found - (i) Rectilied Spirit (RS) and (ii)

Extra Meutral Alcohal (ENA),™
{iv). In Rule 3 of *Principal Rules’, afier clause (xa), the following new clause shall
e inserted -

“(xb) Warchouse is a licensed premises for deposit and storage of spirit/packaged
foreign liquor/ packaged country liguor with or withoul payment of duty,

The warehouse may be of following types -

(i} Spirit bonded warchouse atiached to distillery or manufacturing unit, (ii) Bonded
warchouse attached to manufacturing unit for storage of packaged Foreign
Liguor/Country Liguor for supply to wholesale warehouse, (iii) Bonded warehouse for
storage of packaged Foreign LiquorCountry Liquor for supply to retail shops, (iv)
Wholcsale warehouse for sicrage of packaged Foreign Ligquor/Country Liquor for
supply to retail shops:”

Amendment of Rule 52 :-

In Rule 52 of the ‘Principal Rules®, after Sub-Rule (6), the following new Sub-Rule shall he
inserted:-

“(Ty.Licences for botitling of country spirit shall be granted by the Excise
Commissioner for a term of three consecutive vears or for any shorier period commencing
from the first April or from any other date as may be specified by the State Govermment from
lime to time on prepayment of annual licence fees as may be prescribed by the Siate

Covernment from time to time,”

Insertion of Rule 84A;-
[n the ‘Principal Rules’. alter Rule 84, a new Rule 84A shall be inserted as follows:-

“B4 A Separate licence necessary for manufacture of country liquor for sale and
for compounding or bottling: Conteactors, distillers or licensees of warshouses who desire
to manufacture country liguor for sale shall take out separate vend licenses.”

Amendment of Rule 85 :-
In the "Principal Rules’, {for the existing Rule 83, the following shall be substituted namely:-

“g5.Manufacturer of foreign liguor shall have following category of licence covering
all units of privilege to fulfill the purpose for which it is established.

(i) Bottling licence

(ii) Blending and compounding licence
{til)Warchousing licence

{iv)Vending licence

Manufaciurer of couniry liquor shall have following category of licence covering all units of
privilege to fulfil the purpose for which it is established.

(i) Bottling licence

{ii) Blending

(iii) with or without Compounding licence or both
{1v} Warehousing licence

{v) Vending licence
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All processes connected with the bottiing, flavouring, reducing or colouring of liquor. in
respect to which it is related, shall be conducted under the supervision of the officer-in-
charge in a scparate building within the distillery or warchouse enclosure.”

Amendment of Rule 103 :-
In the *Principal Rules’, the existing Rule 103, the following shall be substiluted namely:-

“103. Separate warchouse for reduction and issue at Distillery or manufacturing
unit: Reduction of strength while making country liquor shall be made in the spirit
warehouse of distillery or the manufacturing unit where bortling may be carried out and issue
of the packaged country liquor shall be made from the separatc bonded warehouse attached
to the manufacturing unit for supply to the wholesale warchouse of packaged country liquor
with or without bond as may be prescribed by the Excise Commissioner time to lime for
supply to the retail shops.”

Amendment of Rule 104 :-
In the 'Principal Rules®, for the existing Rule 104, the following shall be substituted namely;-

*104. Minimum qguantity of country spirit to be issued from a distillery or
warchouse : Supply of country liquor shall be made in intact packaged and shall not be less
than 12 Bulk Litre or any specified volume of London Proof Litre as may be determined time
to time by the Excise Commissioner in regard to the Rule 208.”

Amendment of Rule 105 :-
In the *Principal Rules’, for the existing Rule 105, the following shall be substituted namely:-

“1035. Bottling licence does not cover compounding or blending: The holder of a
bottling licence shall not add water or alter strength of spirit to be bottled until and unless he
holds blending licence.™

Amendment of Rule 1554 :-
In the *Principal Rules’, the existing Rule 155A, shall be substituted with the following:-

“155A(1) Subject to the other provisions of these rules, the provisions of rule 154(2),
154{4) and 155 shall mutatis spulandis be applied for a bonded warchouse for foreign liquor.

(2).Supply of packaged country liquor to retail licensees shall be made either from the
foreign liquor wholesale warehouse/wholesale bonded warchouse specially licensed on
payment of Additional Licence Fee in this behalf or from a wholesale warchouse with or
withoul bond of packaged country liquor particularly settled in this purpose following the
provisions of these rules.

(3).The number of licensed supplier or which category of whelesale licence shall be
prevailed for supply of packaged country liquor to the retail licensees shall be determined
by the Government time to time.”

10. Amendment of Rule 175 :-

In the ‘Principal Rules’, [or the existing Sub Rule(1) of Rule 175, the following shall be
substitured namely:-

“{1). Unless otherwise ordered by the Excise Commissioner in any patticular case,
regular, separate and accurate accounts shall be maintained by all persons holding licenses
for the manufacture or any kind of vend (retail or warchouse) of any intoxicant and by
manufaciuring chemists licensed to use in the manufacnrre of drugs, medicines or
chemicals, rectified spirit manufactured in India, in such form as may be prescribed by the
Excise Commissioner from time to time except by persons holding licenses for the home
brewing of pachwai.”

a
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11. Amendment of Rule 188:-
in the *Principal Rules’, for the cxisting Rule 188, the following shall be substituted namely:-

“188 Report on arrival of consignment of foreign liquor or country liquor : The
holder of a licence for the vend of foreign liquor or country liquor shall report o the
Collector the arrival of a consignment of such liquor within seven days of its receipt and
at least 48 hours before {1 is opened, stating the description and quantity of such liguor
received *

12. Amendment of Rule 188 A:-

In the ‘Principal Rules’, for the existing Rule 188, the following shall be substituted namely:-
“188-A_ Unless the Collector with the previous approval of the Excise Commissioner
otherwise dirgcts. no holder of a licence for the sale of foreign liquor or country liquor
shall receive, store or have in his possession any quantity of foreipn liquer or country
liguor excepl under the valid Excise pass issued by a competent authority. and the
quantity entered in such a pass shall, in any particular case be taken as the guantity

received for the purpose of maintenance of accounts as mentioned in Rule 175.7

13. Amendment of Hule 189 :-

In the ‘Principal Rules’, for the existing Rule 189, the following shall be substituted
namely:-

“|89.Sale of foreign liguor or country liguor by ‘off license to be only in sealed
and capsuled bottles: The holder of licence for the retail sale of foreign liguor or country
liquor for consumption ‘off” the premises shall not sell such. liquor except in sealed and
capsuled bottles. having their seals and capsules intact, and shall not alter either the nature
af the liquor or the labels under which he purchased it :

Provided thar bottles opened by a competent Excise officer for purposes of test may. if re-
scaled by such Excise officer, be sold by the holder of the licence;

Provided that the Foreign Ligquor and Country Liguor (o be sold should contain the statutory
warning and invariably printed in the label of each bortle.

(i) Consumption of liquor is injuricus to health

{ii) The warning at point (i) above to be typed in Kokborok and Bengali language also.
(iii) Mot for sale to persons below 21 years of age

(iv) For sale in Tripura only™ for the country liquor for sale in Tripura. ™

14. Inscrtion of Rule 208 A -
In the ‘Principal Rules’, after Rule 208, the following new Rule 208A shall be inserted:-

“208-A. Spirits to be issued only at preseribed strengths: Country spirit shall only

be issued at specific strength prescribed by the Excise Commissioner time to time. Half a

degree above or below the prescribed strength shall be considered as correct, but the exact

strength must be recorded on the cask ticket which must be attached at the time of issue o

every cask. The Officer-in-charge must see that a sufficient stock of liquor reduced to the
_, prescribed strength is always kept ready for issue.™

15;. Amendment of Rule 210 -

{i)“ In'the ‘Principal Rules®, after Sub Rule (a) of 210, the following new Sub Rule (aa) shall
be inscried as follows:-

“(aa). The country liquor when required to be sold in Tripura, in sealed and capsuled
containers shall not be sold except in 600 ml and 300 ml. volume.™

(ii) in the ‘Principal Rules’, after Sub Rule {¢) of Rule 210, the following new Sub Rule (ca)
shall be inserted as tollows:
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“(ca) Rates of Country Liquor: The holder of a licence for the sale of country liguor
shall take approval of the cost price of the country liquor time to time from the
Government through the Excize Commissioner™

16. Amendment of Rule 221 :-
In the *Principal Rules®, for the existing Rule 221, shall be substituted with the following:-

“221(1). Only pure liltered water shall be used for the purpose of reduction of
foreign liguor from a higher to lower strength.

(2). Demineralised water or other betler category of water as prescribed time
to time by the Government shall be used for the purpose of reduction of foreign liquor or
country spirit from a higher strength to a lower strength.™

17. Insertion of Rule 226A:-

In the *Principal Rules’. after Rule 226, the following new Rule 226A shall be inserted as
follows:-

“226A. In a bonded warehouse attached to the manufacturing unit the licensee shall
supply one G00 ml bottle of ecach batch free of cost to the Excise Officer-in-charge for
analytical examination and declaration of true strength and obscuration by the Public
Analyst 10 the Government of Tripura. No supply shall be made from the bond until the
receipt of the Public Analyst’s report. Samples for analytical examination shall be supplied
free of cost to the Excise Officer-in-charge of the approved go-down whenever necessary.”

18, Insertion of Rule 228 :-

In the ‘Principal Rules’, after Rule 228, the following new Rule 228A shall be inserted as
follows:=-

“228A. Bottles made of glass shall be packed as soon as a bowling operation is
finished. Each package of country liquor shall contain 20 bottles of 600 ml cach and 40
bottles of 300 m each and the bottles in each package shall be of uniform size and shape as
approved by the Excise Coammissioner time to time. The Excise Officer-in-charge shall
satisfy himself that the proper number of botiles are placed in each case and shall see that
the packed cases are closed at once and fastened ™

19. Amendment of Rule 232 :-
In the *Principal Rules’, the existing Rule 232, the following shall be substituted namely:-
* 232(1) Rules 54, 57.58.59(6), 60, 61 and 81 relating to distilleries and warchouse,

shall apply mutatis mutandis to all bonded warchouses and approved po-downs for the
compounding, blending and bottling of foreign liguor.

(2). Rules 34, 57, 58, 59(6),60,61 and 81 relating to distilleries and warehouse, shall
apply mutatis mutandis to all bonded warehouses and approved godowns for the biending,
with or without compounding, bottling, wareshousing and vending of country liquor.

{3). The Rules 213 to 219, 220(2), 223(1), 224, 225, 227, 229, 230 and 23! shall
apply mutatis mutandis to the blending, with or without compounding, bottling,
warehousging and vending of country liquor.™

(Nagesh
Joint Secretary (o the
Government of Tripura

Printed at the Tripura Government Press, Agartala. =
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GOVERNMENT T TRIPURA
FINAMCE DEPARTMENT -
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NOTIFICATION
No F.II-1(2)-BEX/20 18(F) , Dated, Agartaln, 01/01/2019.

In exercise of rthe powers conferred under Sub-gection (1) of the Saction EE of the Tripura

Exelee Aet 1987 (Tripura Act Mo 12 of 1987, the Govemor hereby makes the following rules, fnther
10 amend the Tripure Excise Rules, 1990 -

I,

2.

Short title and commencement -
(i} This Rules may bo called the “Tripura Excise (Sixteenth Amendment Rules, 201E™;
(i1} They shall come inte force on and from the dare of their pnblication in the Tripura Gazece.

Amendment of Rule 12 ;-
In the “Principal Rulag’, for the existing Rule 12, the following chall be substibuted namehy:-

“12(1).Pracedure of issuing permit:(i).A wholesale licence helder of IMFL, Beer,
Country liguor, Wine oc any other liquor, whe wants obtain 1o necessery  import permit shall maks
an application 1o the Excize Commiszioner in such a fonn as may be preseribed by the
Commissioner of Excisc and the Commilssioner of Excise, on receipt of such application may gand
it to the Collector of Excise for nccessary =nquiry,

{ii).The Collcctor of Excise, then, after making necessary enquiry about the contents of the
information fumishad m the application shall, send verification report, in such form as may be
prezeribed by the Commlstioner af Excise;

(iii). The Commissioner of BExciza, on the basis of the verification repoet, if satiaficd thet the
wheolesale licence holder is cligible for granting impert peomit, shall issuc an order, in such form as
may be prescribed by the Commissioner of Excise, to such licence holder, azking him 1o deposit
necoasary admizsible excize duty and Import foos for the purpose, In sueh mode as may he specificd
in the order;

(iv). The licence holder, on receipt the order of the Commisgioner of Excize, shall deposit
the admiszible excizse duty slongwith import fees, within '{Lscven} wnrkmg days and tho
Commissicner of Excise on rocoipt of necessary excise duby and import fec shall {ssue the Impont
permit in favour of the whaolesals ficencs holder. in peescribed foomn;

(v While issning impor! permit to the applicant, the Commissioncr of Fxcisc shall prepacs
such number of copics o endorse on cach to the Officar-in-charge of the tnanufacturing uni,
Collector of Excise and other exclee authorilies of those Siates under whose jurisdiction the
congigmment will be routed to Lhe degtnation and shall also keep the crigimal in his offine;

(vi). If the Commissloner of Excige is not satisfied about the information furnished by the
ligence holder, he many summar]ly rajected the appl;catlon

[Z2) Procedure regnrﬁmg tmn:port of IMFI., Bur, Country luquur, Wme or BnY
other liguor from whelesale vender-to retail aale vendor :If a leonce holder for retail =ale of
IMFL, Beer, Country liquar, Wine or any oiber lguor wants 1o obmin IMFL, Beer, Councy
Lquer, Wine or any -other liguor from fhe wholesale promises (duty paid}y he shelf be granted a
transport Permit Miscellaneous Form-1 by the Collector of Exclse.
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(3) Procedure regarding transport of Foreign Made Foreign Liquor/Beer from
custom warehouse to wholesale vemdor :If a licence holder for wholesale of Foreign Made
Foreign Liquor/Beer wants to obtain Foreign Made TForeign Liquot/Beer from the Customs
wholesele premisc he shall be granted a import/transport pass in Miscellaneous Form-2 by the
Excise Commissioner.

(4)Examination of consignment of Foreign Liguer, Reer, Country liquor, Wine or
any other liguor: On receipt of a consignment, the wholesale licensee shall at once inform its
artival to the Cellector of the district under whose jurisdiction the licensed premises is located
and shall not open the consignment until it has been examined by Officer-inscharge of the
wholesale warehouse ™

Amendment of Rule 13:-

in the ‘Principal Rules®, for the existing Rules 13, the following shall be substituted
namely:-

*13(1).Export of India Made Forcign Liguor/Beer to other States of India: WNo
IMFL, Beer, Wine or any other liquor manufactured in any distillery, brewery or manufactory
in Tripura may be exported to any other State, unless the duty, if any, payable nnder Chaptler-V
of the Tripura Excisc Act, 1987 has been pald or a security has been submitted to the Excise
Commissioner, which shall be equivalent 1o the duty invelved,

The security shall be in the formy of bank guarantee of a nationalized bank, or interest
bearing security pledged to the Government. The same may be released by the Excise
Commmissioner on receipt of Excise Verification Certificate on arrival of the consignment in the
importing state.

(2} Payment of Export Duty: An Export duty at the rate prescribed by the Excise
Commissioner with approval of the State Government from time to time shall be levied on
IMFL, Bser, Wine or any other liquor manufactured in the State of Tripura for issue of Export
Permit.

(3).Export pasa :IMFL, Beer, Wine or any other liquor snanufactured in any distillery,
brewery or manufactory in Tripura may be exported io any other State of India under cover of
an Export Pass issued by the Officer-in-charge of the manufacturing unit based on the Export
permit issued by the Excise Comrmissioner.

{(4)Export of IMFL, Beer, Wine or amy other liguor by Cantecn Storcs
Department: No export shall be made from any Armed forces, Canteen Stores Depot located
in Tripura to any other part of India.

(5).Procedure for Export of India Made Foreign Liguor/Beer ; Any persens holding
a stock of IMFL, Beer, Wine or any other liquor at a distillety, brewery or a manufactory in
any district in Ttipura and desiring to export the same to any other State of India shall present
an application.in prescribed form for an Export Permit to the Excise Commissioner for exXport
with an Import Permit authorizing the import signed by the Cellector or any other officer duly
authorized in thiz behalf of the State of import, spemfymg the du:ty chargeab]e of the IMFL,
Beer, Wine or any other liquor,

(6). Grant of Export Permit :- (i).On receipt of application for enquiry sent by the
Excise Commissioner, in ihe absence of any objection, the ‘Collector of Bxeise after satiafying
" himself that the proper duky has been ]:raxd ot & security has been submitted as per Rule 13(1) of
this Rules, shall forward the application of Export Permit to the Excise Commissioner who will
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grant the Permit as per provision of the Tripura Excise Act. The Export Permit shall he in
quadruplicate in Form-1 of Miscellancous series {General).

(ii). Numbers of copies of Export permit shall be prepared to endorse based on the
numbers of appropriate Excise authority of the states through which the consignment will be
routed to the destination,

Provided that the product/brand of liquor should clearly contain the words “NOT FOR
SALE IN TRIPURA” on the label in sbsence of which no export pass shall be granied.

(7) Procedure for dealing with Export Permit:The origindl copy shall be refained by
the office of issue, The duplicate copy shall be handed over to the person to whom the permit
has been granted to accompany the consignment and the iriplicaie copy to the officer-in-charge
of the distillery, brewery or the manufactory wherefrom the quantity is ta be issued. The Excise
Officer-incharge of distillery, brewery or manufactory who shall issue the quantity as
specified in the Export Permit shall submit to the Excise Commissioner at the end of each
<uarter, a report together with the quarterly statement of expont prescribed in Rule 13{7). The
quadruplicate copy shall be sent 1o the Collector or any other officer as may be anthorized in
this behalf at the district or place of import.

(8).Return of verified Export Pass: Within a reasonable time 10 be fixed by the Excise
Officer-in-charge of the distillery, brewery or the manufactory and specified on the export pass.
the importer shall retrun the Export Pass to the Excise Officer-in-charge of the distillery,
brewery or the manufactory from which the spirits cxporied signed by the Collector or other
officer specially appointed in this behalf of the importing district certifying the due amival or
otherwise of the spirjt at its destination. On receipt of such verification, the security may be
released by the Excise Conunissioner. .

{9).Submission of quarterly statement of IMFL, Béer, Wine or any other Liquor
exported to other States: The Excise Officer-incharge of the distillery. brewary or the
manufactory shell submit in duplicate to the Excise Commissioner through the Collector of
Excise of the district of export, a quarierly statement at the end of each quarter in such form as
may be prescribed by the Excise Commissioner, showing for the quarter concerned all exports
of IMFL, Beer, Wine or any other liquor to other Siates.

(10).Accounts of export: Accounts of all exports of IMFL, Beer, Wine or any other
liquor shall be kept by the Officer-in-charge of the distillery, brewery or the manufactory in
the form prescribed by the Excisc Commissioner,

(11}.Transport of IMFL, Beer, Wine or any other liguor: The transport of IMFL,
Beer, Wine or any other liguor manufactured at a disiillery, brewery or manufactory shall be
governed by rules relating 10 issues from distille, -, brewery or the manufactory ™

Deletion of Rule 14 :- ~ .
Rule 14 shall be deleted, _

Deletion of Rule 15;'_'

_ Rule 15 shall be_deleted.

+. Deletion nf E_iule ig:- -

" Rule 16 5hﬂ1 e d-eleted.




Tripura Gazette, Extraordinary Issue, January 1, 2019 A.D.

Deletion of Rule 17:-
Rule 17 shall be deleted.
Deletion of Rule 18:-
Rule 18 shall be deleted.

(Nagesh Kumar B, IAS)
Joint Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 4
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PART--I-- Orders and Noatifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
{EXCISE & TAXATION)

No.F.II-2(5)-EX/2016 Dated, Agartala, 06 /06 /2019.
NOTIFICATION

In exercise of the powers conferred under Sub-section (1) of the Section 88 of
the Tripura Excise Act, 1987 (Tripura Act No.12 of 1987}, the Governor hereby makes
the following rules, further to amend the Tripura Excise Rules, 1990 :-

1. Short title and commencement :-

(iif) This Rules may be called the “Tripura Excise (Seventeenth Amendment)
Rules, 20197;

(iv) They shall come into force on and from the date of their publication in the
Tripura Gazette.

2. Amendment of Rule 228 :-

In Rule 228 of the Tripura Excise Rules, 1990 (hereinafter referred to as the
Principal Rules’), the Rule 228-A is hereby amended as follows-

“228-A. Bottles made of glass/PET(Polyethylene terephthalate} shall be
packed as soon as a bottling operation is finished. Each package of country liquor
shall contain 20 bottles of 600 ml each and 40 bottles of 300 ml each and the
bottles in each package shall be of uniform size and shape as approved by the
Excise Commissioner time to time. The Excise Officer-in-charge shall satisfy
himself that the proper number of bottles are placed in each case and shall see
that the packed cases are closed at once and fastened.”

(Nagesh Kumar B., IAS)
Joint Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Noatifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
[EXCISE & TAXATION)

No.F.II-2{5)-EX /2019 Dated, Agartala, 9 /08 /2019
NOTIFICATION

In exercise of the powers conferred under sub-section [1) of the Section 88 of
the Tripura Excise Act, 1987 {Tripura Act No.12 of 1987), the Governor of Tripura
is hereby makes the following rules, further to amend the Tripura Excise Rules,
1990 :-

1. Short title and commencement :-

(i} This Rules may be called the “Tripura Excise (Eighteenth Amendment)
Rules, 20197;

(ii) They shall come into force on and from the date of their publication in
the Tripura Gazette.

2. Amendment of Rule 154:-

In the Principal Rules', for the existing Sub Rule (2) and (4) of Rule 154,
the following shall be substituted, namely-

“(2) For settlement of sheps on tender or auction, the Minimum Reserve
Fee(MRF) shall be notified by the Excise Commissioner with the approval of
the Government for a period of 3(three) years. In case of non-settlement of
shops even after consecutive 3(three) Notice Inviting Tenders, the Excise
Commissioner, in the interest of State revenue, may from time to time
revise the MRF of that particular shop(s)] with the approval of the
Governinent.

(4) In case of settlement of shops through tender or auction method, the
tenderer shall submit application/tender fee, Earnest Money Deposit (EMD)
and Security/Petformance Deposit, as may be prescribed by the Excise
Commissioner from time to time with the approval of the State
Government.”

By order ¢ OVErTIOT,

{(Nagesh Kumar B)
Joint Secretary to the
Government of Tripurs.

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Noatifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
( EXCISE & TAXATION )

No. F. II-2(6)-EX/2019 Dated, Agartalathe 23 /08 /2019.

NOTIFICATION

In exercise of the powers conferred under sub-section (1) of the Section 83 of the
Tripura Excise Act, 1987 (Tripura Act No.12 of 1987), the Governor of Tripura is
hereby makes the following rules, further to amend the Tripura Excise Rules, 1990:-

1. Short title and commencement:

(i) This Rules may be called the “Tripura Excise (Nineteenth Amendment)
Rules, 20197;

(i) They shall come into force on and from the date of their publication in the
Tripura Gazette.

2. Amendment of Rule 174A:

Clausc (h) of Rule 174A of the Principal rules shall be deleted.
By order of the G

Joint Secrctary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
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GOVERNMENT OF TRIPURA
OFFICE OF THE COMMISSIONER OF EXCISE
P.N. COMPLEX, GURKHABASTI, AGARTALA.

No.F.1I-2(23)-EX/2019/105-14 Dated, Agartala, the 16th January, 2021.
NOTIFICATION

In exercise of the powers conferred upon the undersigned as per provision of
Sub-Rule (4) of Rule 154 read with Rule 22, Rule 26(2) and Rules 29A of the Tripura
Excise Rules, 1990 (as amended time to time) and in cancellation of all earlier
Notifications issued in this regard, following guidelines are issued for invitation of
MNotice Inviting Tender (in short NIT) and regulatory procedure for retail vend of Foreign

Laiguor and Country Liquor shops of the State, which are as follows:

2. The sites for Foreign Liquor (FL) and Country Liguor (Cl.) shops shall be selected
following the procedures laid down as per the provisions of Rule-26 of the Tripura

xcisc Rules, 1990 (as amoended time to time).

3. The Excise Commissioner shall ix and notify the Minimum Reserve Fee (MRF) for
each shop as per Sub-rule (2) of Rule 154 of the Tripura Excise Rule, 1990 with the
approval of the Government. MREF xation for existing shops shall be on the basis of the
last tendered value. In case of new shops, MRF will be fixed factoring into consideration
MREF of nearby shops. In case of shops lying under defunct (Non-functioning) conditions
despite inviting tender in consecutive 03(threce) occasions, MIEF may be [lixed by
providing upto 20% reduction over the last lixed MR, The MREF may be notified for any

period not exceeding 3 (threc) years.

4. The Collector of Kxcise of all Districts would be the Tendering Authority. The
Collector of Excise shall invite “e-tender” (https://tripuratenders.gov.in] allowing at least
21 (twenty one) days time for submission of “e-tender™ by the intercsted tenderer against
retail vend of FL/CI. shop. The “e-tender” would be in two parts, viz. :- i). Technical part

and i1). Financial Part.
5. For Technical part, the interested bidder should upload the following documents.

I. Sclf Photograph, age proof, residence proof, proof of identity, copy of PAN

card and Aadhaar card.




VI.

VIL

VIIIL.
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A statement of immowvable property alongwith supporting document(s) and
current Bank balance mentioning name of Bank and Account No. to prove
his/her financial ability to carry on the business. A certificate from the
concerncd Bank Manager about the present bank balance of the bidder

mentioning the Account Number should also be given.

Copies of the duly authenticated Income Tax Return and Professional Tax

Clearance Certificale.

The tenderer shall declare that he/she has never been convicled by a criminal

court for committing any non-bailable offence.

Tenderer shall declare that he/she shall comply with the provisions of
Tripura Excise Act, 1987 and Rules, Order, Notification, Executive

Instruction cte. issucd thereunder.,

In case of existing licensee, tenderer shall declare that he/she is licensee but
not in any arrcars to the Government and his/her conduct has not been
found to be unsatisfactory and that he/she has never been found guilly of

any scrious breach of conditions of license,

The tenderer shall submit a declaration stating that he/she shall be bound to
abey the direction of the Caollector of Excise of the concerned district in the
arising circumstances of the disposal under Rule 153(2] of the Tripura Excisc
Rules, 1990, For this purpose, outgoing licensee will be allowed to transfer
the left over stock of IMFIL., Becr, Country liquor, Wine & RTI beverages etc.
at the end of the terms to an incoming licensce (in accordance to the Tripura
Excise Rules, 1990) on payment of stock transfer fee to the Collector of Excise
by the outgoing licensee @ Rs.5/- per case for CL, @Rs. 10/-per case for IMFL

and @ks.5/- per case for Beer, Wine, RTI etc.

In respect of Financial part, tenderer shall pay a Tender IFee of Rs. 10,000/ -
(Rupees ten thousand) only for foreign liquor shop and Rs. 1000/ -(Rupees one
thousand) only for country liquor shop which is non-refundable and Earnest
Money Deposit (EMD) of 5% of the MRF of the respective shop (which is
reflundable) along with the application to the Collector of Excise of the
concerned district through online mode in the Payment Gateway integrated

with the e-Procurement portal (https://tripuratenders.gov.in).
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6. The Collector of Kxcise after receipt of the tenders, shall open the Technical Bid
first and examine the documents submitted by the tenderer in respect of Technical 13id.
After evaluation of the Technical Bid, the Financial Bids of the technically gqualified
bidders shall be opened. The Quoted Bid submitted by the bidder must be above the

Minimum Reserve Fees (MREF).

7. Thereafter, the Collector of Excise shall ésk the highest bidder to show his/her
premises within 02(two) wecks time from the date of issuance of instruction of the
Collector of Kxcise. In this case, the tendercr may propose not more than four premiscs
against one particular shop. The area of the proposed premises should not be less than
100 sguare feet and the details of the location & description of the building {owned or
hired) including all required document(s) ol the building i.e. Khatian/Touzi/Registered
sale deed. In case of hired building a no objection certificate from the owner of the
building along with rental agreement and other supporting document(s) should be
submitted by the bidder. The propose site should meet up the requirements prescribed
under Rule 26 of the Tripura Excise Rules, 1990 (as amended time to time). In case of
fail to show the site by the highest bidder within stipulated period, the EMID deposited

by him /her shall be forfeited.

N.B:- In respect of Political Party Office, it is clarified that it should be in existence for a
period not less than 3 years prior to issue of latest tender notification. In this regard, it
is to be certified by the Sub-Divisional Election Officer (SIDM) that the Party Office is in

existence for a period not less than 3 vears.

8. Proposed premises as shown by the respective bidders shall be enquired by the
Collector of Excise regarding its suitability as per Rule-26 of the Tripura Excise Rules,
1990 {as amended time to time). If highest bidder fails to show suitable premises as per
Rule-26 of the Tripura Excise Rules, 1990 (as amended time to time), then 2nd highest
bidder shall be asked to show suitable premises as per Rule-26 of the Tripura Excise
Rules, 1990 (as amended time to time] subject to condition that if the Second Highest
bidder 1s ready to the pay raie offered by the 19 highest bidder, In the same principle,
offer will be extended to 37 bidder, if 20 highest bidder fails to show any suitable
premises or not ready to pay the I8t highest rate subject to condition that the 3
highest bidder will pay the rate of 15 highest bidder. TTowever, in case third bidder fails
or not fit into above principle subsequent bidders will be offered same opportunity

Failing of which, fresh e-tender will be lloated by the Collector of Excise.
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g, The Collector of lxcise shall thereafter send the consolidated list of successful/
highest bidder as well as other bidders, if any, for each shop(s) with complete details
alongwith recommendation for grant of licence to the Commissioner of Excise for
obtaining approval of the State Government. If any doubt arises, in respect of the
proposal as sent by the Collector of Excise, the Commissioner of Excise may ask for

further clarification.

10. The Excise Commissioner shall after examination of the list of the tenders as
received from the Collector of Excise refer the matter to the Government in the Finance
Department for acceptance of the recommendation of the Collector of Excise and accord
necessary approval, However, the Government shall have the powers to accept or reject

any tender without assigning any reason.

11. On receipt of Government approval, the successful bidder shall be required to
pay/deposit 20% of the tendered value as security/performance guarantee deposit in
the form of Deposit-at-Call or Demand Draft or Bankers Cheque or Bank Guarantce
either from State Bank of India or any Nationalized Banks or from TG or TSCB or E-
payment through Government portal to the Collector of Excise before issuance of

license,

12. No withdrawal of tender shall be made after opening of tender by any tenderer. In
case of any kind of surrender/withdrawal of tender is made after opening of tender in
such a case Earnest Moncy Deposit (EMID) as deposited by the tenderer at the time of
submission of tender shall be forfeited by the Collector of l'*‘.x.r.isc as per manner
provided in the Finance Department’s Memorandum No P 10(SAIR 1)/ FIN(EXPIT-
11/2019/956-1100 dated 17.08.2019,

13. After opening of financial bid, if 15t highest bidder withdraw his/her bid, his/her
EMID) shall be forfeited as per manner under Para-12 and 27 highest bidder may be
allowed the opportunity as per manner prescribed under Para- 8. Same principle will be
followed in case of 3 and subsequent bidders, if second highest bidder doesn’t intend

to avail the opportunity.

14.  The 1 highest and successful bidder shall be asked to deposit his/her requisite
licence fee as determined by the Collector of Excise and 20% security deposit within
10ften) days from date of receipt of deposit order in person. If, 10t day falls on

government holiday then next working day will be taken into consideration.
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If the 15t highest bidder alter receipt of the deposit order not deposit the same within
10({ten) days, EMID deposited by him will be forfeited as per manner under PPara-12 then
second highest bidder will be considered as successful bidder for allotment of the
licensing unit provided the second bidder will pay the rate of 15t highest bidder. In the
same principle offer will be extended to remaining subsequent successful bidders, if

any. IFailing of which, fresh e-tender will be floated by the Collector of Kxcise.

15. The seccurity / performance guarantee deposit as submitted by the successful
tenderer shall be adjusted during last part of the licensing period of the concerned shop
except in case of Bank Guarantee. In case of the unsuccessful tenderer, the Earnest
Money Deposit (EMD) as submitted will be returned as per manner provided in the
Finance Department's Memorandum No. F. 10(SAB 1)/FIN(EXPDT-1)/2019/956-1100
dated 17.08.2019,

16. In case of [ailure of the licensee to start business of the respective shops within
period of 30 days from the date of issuance of license, the Collector of Excise of the
concerned district shall cancel the license forthwith and 50% of the security/
performance guarantee deposit as submitted by the licensec alter being declared
successful bidder shall accordingly be forfeited/realized by the Collector of Excise of the
respective district factoring into consideration the reason thereof for not starting
business. The Seccond highest and successful bidder will be considered for allotment of
the licensing unit provided the sccond bidder will pay the rate of 1= highest bidder. In
the same principle offer will be cxtended to subscquent bidder, if any. However, in case
third highest/subsequent bidder fails or his bid does not fit into above principle again

c-tendering will be done,

17. In casc of surrender of license by the licensce or cancellation of license by the
Collector of Ixcise during any part of his license period tenure, 50% of the
security /performance guarantce deposit will be forfeited /realized by the Collector of
Iixcise of the respective district factoring into consideration the reason thereol for
surrender or cancellation of license. The reasons should be in the form of a speaking
order. The Collector of Excise after cancellation/acceptance ol surrender of licence, offer
the 2nd highest bidder to take the shop for remaining licensing period in the rate of 1st
highest bidder. If 2n highest bidder not agreed, same principle will be extended to
subsequent bidder, if any. Failing which fresh e-tendering will be done by the Collector

of Excise.
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18. In case of non-settlement of license, in NIT first call process, the Collector of
IExcise of respective district without any further approval of the Government shall float
NIT 2nd Call and NIT 3 Call under intimation to Excise Commissioner. In case of
subsequent calls of NIT (after 379 call), Collector of Excise shall take prior approval of

the Government through Excise Commissioner,

19. To curb the menace of cartelization and monopolistic practices, a single person

will be entitled to allotment upto maximum of 3 vends only.

20. In case, more than one bid guoting the same highest price are received, the
successful tenderer/bidder will be determined by a draw of lots amongst the tenderers

guoting the same highest amount.

21. In case ol late payment of any quarter of licence fee, simple interest @1 8% to be
calculated on daily basis and shall be charged upon licensce. The licensee shall have 1o
pay the balance installment along with interest to get his licence operational. The
license shall be deemed to have been cancelled and the licensing unit will be closed if
the entire licence fee of the quarter is not paid by 15" day of the next month, Failing of

which the procedure under the Para No. 16 will be apphcable.

22. No compensation of any kind or reliel in licence fee on account of natural
calamity such as fire, floods, drought, earthquake or pandemic ete. or account of riots
or as a result of preventive closure ordered by the State Government or as a results of
any remission by a court order beyond the specific relief given, shall be admissible to

the licensee except as provided under any provision of the Tripura IZxcise Act 8 Rules.

23. Based on demand, additional go-down shall be granted within the radius of 100
meters [rom the existing vend subject to payment of [ees and satisfaction of the Rule 26

of the Tripura Excise Rules as amended time to time,

24. In case of defunct (non-functioning) shop, the shop may be shifted/settled upto
3.0 KM radius from the pre-existing location. In case of functioning shop at Urban Local
Bodies, the shop may be shifted/settled upto 500 meters radius [rom the existing
location. In case of functioning shop located at other than Urban Local Bodics, the shop

may be shifted /settled upto 1.0 KM radius [rom the existing location.

25. The retail licensee shall display the volume wise MRP chart published by the

lixcise Department. In case of non-maintaining of Maximum Retail Price (MRP) by the
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licensee, a penalty of Rs. 25,000/ -(for 1% time) and 50,000/-(lor 20 time & subsequent

time) may be imposed by the Collector of Excise.

26. Besides, conventional system, POS based /QR code based payment system shall
available in all retail shops and Cash Memos should be issued by all retail premises of
FL & CL Shops. Violation of such condition will be penalized @Rs.20,000/- for first time
offence and for 2nd time & subsequent offence @'Rs.ﬂm,[]{](} /- only.

27. The retail licensec will make adequate fire safety arrangements. Violation of such
condition will be penalized @Rs.20,000/- for first time offence and for 2n time &
subsequent offence @Rs.40,000/- only.

28. The person(s) in whose favour the license is to be granted shall execute a

contract with the Collector of Fxcise before issue of the license.

29. The license may be granted for a period of 3{three) years’ or for any shorter period

thereof,

30. A model format of NIT as Annexure-A and Checklist as Annexure-B is enclosed

herewith,

31. Thisis issued with the approval of the Government.

linclo:- As stated. V\@—ﬁb

(Vishal Kumar, IAS|
Commissioner of Excise
Government of Tripura
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Annexure-A

MNOTICE INVITING TENDER FOR THE SETTLEMENT OF RETAILL VENID OF FORIEIGN
LIQUOR AND COUNTRY LIQUOR SHOPS,
It is hereby notified for general information that licences are proposed to be
offered for retail vend of Foreign lLiquor and Country Liguor shops under ...........

District through e-tender(https:/tripuratenders.gov.in) method for the Financial Years

veeereeccunder the provisions of Rule 154 read with Rule 22 and Rule 29A of the

Tripura Excise Rules, 1990 (as amended time to time).

2. The sites for Foreign Liquor (F1.) and Country Liquor {CL) shops shall be selected

following the procedures laid down as per the provisions of Rule-26 of the Tripura

Excise Rules, 1990 (as amended time to time).

3. Intending tenderer shall submit e-tender addressed to the Collector of Fxcise,
District. The bids shall be uploaded/submitted by the bidders within _

days from the date of publication of e-tender. There would be two part of tenders:-
i}. Technical Part and ii). Financial Part,
4. FFor Technical part, the interested bidder should upload the following documents.

I. Self Photograph, age proof, residence proof, proof of identity, copy of PAN card
and Aadhaar card.

II. A statement of immovable property alongwith supporting document(s) and
current Bank balance mentioning name of Bank and Account No. to prove
his/her financial ability to carry on the business. A certificate from the
concerned Bank Manager about the present bank balance of the bidder

mentioning the Account Number should also be given.

I1l. Copies of the duly authenticated Income Tax Return and Professional Tax

Clearance Certificate.

IV. The tenderer shall declare that he/she has never been convicted by a criminal

court for commilting any non-bailable offence.

V. Tenderer shall declare that he/she shall comply with the provisions of Tripura
Excise Act, 1987 and Rules, Order, MNotification,” Executive Instruction ecte.

issued thereunder.




VI.

WII.
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In case of exisling licensce, tenderer shall declare that he/she is licensee but
not in any arrears to the Government and his/her conduct has not been found
to be unsatisfactory and that he/she has never been found guilty of any serious

breach of conditions of license.

The tenderer shall submit a declaration stating that he/she shall be bound to
obey the direction of the Collector of Excise of the concerned district in the
arising circumstances of the disposal under Rule 153(2) of the Tripura Excise
Rules, 1990, For this purpose, outgoing licensee will be allowed to transfer the
left over stock of IMFL., Beer, Country liquor, Wine & RTID beverages etc. at the
end of the terms to an incoming licensee (in accordance to the Tripura Excisc
Rules, 1990) on payment of stock transfer fee to the Collector of Excise by the
outgoing licensee @ Rs.5/- per case for CL, @Rs.10/-per case for IMFL and
wRs.5/- per case for Beer, Wine, RTD elc.

VIIL In respect of Financial part, tenderer shall pay a Tender Fee of Rs. 10,000/ -(ten

6.

thousand) only for foreign liguor shop and Rs.1000/-(Rupees one thousand)
only for country liquor shop which is non-refundable and Karnest Monecy
Deposit (EMD) of 5% of the MRF of the respective shop (which is refundable)
along with the application to the Collector of Excise of the concerned district

through online mode in the Payment Gateway integrated with the e-

Procurement porial (https://tripuratenders.gov.in).

The Collector of Excise after reccipt of the tenders, shall open the Technical Bid
first and examine the documents submitted by the Lcﬁdercr in respect of
Technical Bid. Aflter evaluation of the Technical Bid, the Financial Bids of the
technically qualified bidders shall be opened. The Quoted Bid submitted by the

bidder must be above the Minimum Rescrve Feoes (MREIT).

Thereafter, the Collector of Excise shall ask the highest bidder to show his/her
premises within 02{two) weeks time from the date of issuance of instruction of
the Collector of Excise. In this case, the tenderer may propose not more than
four premises against one particular shop. The area of the proposed premises
should not be less than 100 square feet and the details of the location &
description of the building {owned or hired) including all required document(s) of
the building i.e. Khatian/Touzi/Registered sale deed. In case of hired building a
no objection certificate from the owner of the building along with rental
agreement and other supporting document(s) should be submitted by the bidder.

The propose site should meet up the requirements prescribed under Rule 26 of

9
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the Tripura Excise Rules, 1990 (as amended time to time). In case of fail to show
the site by the highest bidder within stipulated period, the EMD deposited by
him/her shall be forfeited.

Proposed premiscs as shown by the respective bidders shall be enquired by the
Collector of Excise regarding its suitability as per Rule-26 of the Tripura KExcise
Rules, 1990 {(as amended time to time). If highest bidder fails to show suitable
premises as per Rule-26 of the Tripura i*}xcise Rules, 1990 (as amended time to
time], then 2nd highest bidder shall be asked to show suitable premises as per
Rule-26 of the Tripura Excise Rules, 1990 (as amended time to time) subject to
condition that if the Second Highest bidder is ready to the pay rate offered by the
1=t highest bidder. In the same principle, offer will be extended to 3 bidder, if
2nd highest bidder fails to show any suitable premises or not ready to pay the 1=
highest rate subject to condition that the 3 highest bidder will pay the rate of
15t highest bidder. However, in case third bidder fails or not fit into above
principle subsequent bidders will be offered same opportunity Ifailing of which,

fresh e-tender will be floated by the Collector of lixcise.

On receipt of Government approval, the successful bidder shall be required to
pay/deposit 20% of the tendered value as security/performance guarantec
deposit in the form of Deposit-at-Call or Demand Draft or Bankers Cheque or
Bank Guarantee either from State Bank of India or any Nationalized Banks or
from TGB or TSCI3 or E-payment through Government portal to the Collector of
Excise before issuance of license. The successful tenderer also require to deposit
the license [ees i.c. accepled tendered value on quarterly basis within the
purview of Rule-155 of the Tripura Excise Rules, 1990 (as amended time to time)

before issuance of license.

Tender petition received without Tender fee and KMD shall not be entertained in

any situation and summarily rejected on the spot.

No withdrawal of tender shall be made after opening of tender by any tenderer.
In case of any kind of surrender/withdrawal of tender is made afier opening of
tender in such a case Earnest Money Deposit (EMI)) as deposited by the tenderer
al the time of submission of tender shall be forfeited by the Collector of Excise as
per manner provided in the Finance Department’s Memorandum No. F. 10{SAB
1)/FIN(EXPDT-1)/2019/956-1 100 dated 17.08.2019.

10
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Alter opening of financial bid, il 15 highest bidder withdraw his/her bid, his/her
EMD shall be forfeited and 20 highest bidder may be allowed the opportunity as
per manncr prescribed under Para-7. Same principle will be followed in case of
Jrt and subseguent bidders, if second highest bidder doesn’t intend to avail the

opportunity.

The 1st highest and successful bidder shall be asked to deposit his/her
requisite licence fee as determined by the Collector of Excise and 20% security
deposit within 10(ten) days from date of receipt of deposil order in person. II,
10t day falls on government holiday then next working ciay will be taken into
consideration. If the 1st highest bidder after receipt of the deposit order not
deposit the same within 10(ten) days, EMID deposited by him will be forfeited
then second highest bidder will be considered as successful bidder for allotment
of the licensing unit provided the second bidder will pay the rate of 13t highest
bidder. In the same principle offer will be extended to remaining subseguent
successful bidders, if any. Failing of which, fresh e-tender will be floated by the

Collector of Excise.

The security/performance guarantee depositl as submitted hy the successful
tenderer shall be adjusted during last part of the licensing period of the
concerned shop except in case of Bank Guarantec, In case of the unsuccessiul
tenderer, the Earnest Money Deposit (EMD) as submitted will be returned

immediately after completion of tender process.

In case of defunct (non-functioning) shop, the shop may be shifted [ settled upto
3.00 KM radius from the pre-existing location. In casc of functioning shop at
Urban Local Bodies, the shop may be shifted/scttled upto 500 meters radius
from the existing location. In case of functioning shop located at other than
Urban Local Bodics, the shop may be shifted/settled upto 1.0 KM radius from
the existing location.

The successful tenderer shall have to deposit licence fee(s) and security/
performance guarantee deposit before issuc of licence as determined and asked
by the Collector of Excise  district.

The licensee shall be required to obtain neccessary liquor permit from the
Collector of Kxcise district after fulfilling the requirements prescribed in
the Tripura Kxcise Act, 1987 and Rules made thereunder,

The Collector of Kxcise, __ district reserves the right to accepl or cancel

any bid including the highest one without assigning any reason thereof.

11
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LIST OF SHOP(S)

SL
No

Name of the Foreign
Liquor /Country

_liquor shop(s)

" Present Status of the

Shop{functioning /defunct(non-

functioning)}

Proposed MRF for

12



CHECKLIST FOR EVALUATION OF TECHNICAL BID FOR

‘Whether
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‘Whether the bidder has submitted Sclf Photograph?

Whether the bidder has submitted age proof documents?

“the bidder has subm1tted " residence

documents?

proof

Whether the bldder ‘has suhmltlcd gonf of identity?

A.D.

Annexure-3.

............. FL/CL SHOP:-

Yes/No.

Yes/No.

Whether the h1ddcr has submit ted “copy of PAN card ?

10.

_the bidder mentioning the Account Number?

Income Tax Return?

| Whether bidder has submitted copy of Aadhaar card? T

Whether the bidder has submitted a statement of immovable
property alongwith supporting document(s) which prove

| his/her financial ability to carry on the business.

Whether the bidder has submitted a certificate from the
concerned Bank Manager about the present bank balance of

Whether the bidder has submitted duly authenticated

Whether the bidder
Clearance Certificate?

has submitted Professional Tax

11.

12.

13.

14,

| breach of conditions of license.?

Whether the bidder has submitted a declaration regarding
that he/she has never been convicted by a criminal court for
committing any non-bailable offence?

Whether the bidder has submitted a declaration regarding
that he/she shall comply with the provisions of Tripura
Excise Act, 1987 and Rules, Order, Notification, Executive

| Instruction etc. issucd thereunder?

Whether the bidder has submitied a declaration that he/she
is licensee but not in any arrears to the Government and
his/her conduct has not been found to be unsatisfactory
and that he/she has never been found guilty of any serious

Whether the bidder has submitted a declaration regarding
that he/she shall be bound to obey the direction of the
Collector of Excise of the concerned district in the arising
circumstances of the disposal under Rule 153{2) of the
Tripura Excise Rules, 1990.

Yes/No.

Yes/No.

13
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Whether the bidder has submitted Tender Fee @Rs. 10,000/ -
(ten thousand) only for foreign liquor shop and Rs.1000/-
(Rupees one thousand) only for country liquor shop which is

Whether the bidder has submitted Earnest Money Deposit
(EMD) of 5% of the MRF of the respective shop (which is
refundable) along with the application to the Collector of

Printed at the Tripura Government Press, Agartala.
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PART-- I--Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(EXCISE & TAXATION)

No.F.11-2(11)-EX/2021 Dated, Agartala, the 6th August, 2021.
NOTIFICATION

In exercise of the powers conferred under sub-sectionn (1) of the Section 88
of the Tripura Excise Act, 1987 (Tripura Act No.12 of 1987}, the Governor of Tripura is
* hereby makes the following rules, further to amend the Tripura Excise Rules, 1960 :-

1. Sh‘cart title and dommeﬁcament HE

(i) This Rules may be called the “Tripura E=xcise (Twentieth Amendment)
Rules, 20217;

{ii) They shall come into force on and from the date of their publication in the
Tripura Gazette.

2. Amendment of Rule 26:-

{i) In the Tripura Excise Rules, 1990 (hereinafter referred to as the Principal
Rules), for the existing sub-rule (1) of Rule 26, the following shall be substituted,
namely- '

“(1) No retail vend of Foreign Liquor and Country Liquor shop shall be located
within 100(one hundred) meters from the following, namely:- '

(a)Recognized Educational Institutions;

(b)Religious places of fublic worship, bathing ghat;
(c).Hospitals;” :

(ii) In the Principal Rules, existing sub-rule (3) of Rule 26 shail be substituted
with the following:-

“(3) No licensed premises for the sale and storage of liquor shall be used for any
other business. Retail licenses for consumption ‘off’ the premises shall be permitted at
sites or premises, located in-a pucca/semi pucca building. The minimum floor area of
the liquor shop should be hundred square feet;” '

(iii} In the Principal Rules, existing sub-rule (4) of Rule 26 shall be substituted
with the following:-

“(4) The licensed premises of all kinds of licenses shall have adequate storage
facility having fully equipped fire safety measures. The licensee shall keep the
premises thoroughly clean and dry and shall comply with the orders issued by the
Collector of Excise for the removal of defects in building.” '

(iv) Explanation IV under sub-rule (1) of Rule 26 shall be deleted.
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3. Insertion of new Rule 193-A:-

In the Principal Rules, after Rule 193 the following new rule shall be inserted.

“193-A. No compensation of any kind or relief in licence fee on account of
natural calamity such as fire, floods, drought, earthquake or pandemic etc. or
account of riots or as a result of preventive closure ordered by the State Government
or as a results of any remission by a court order beyond the specific relief given or any
kind of unforeseen reasons, shall be admissible to the licensee except as provided
under any provision of the Tripura Excise Act & Rules.”

By order of the Governor,

Vid oD
61y
(Dr. Vishal Kumar, IAS)
Joint Secretary to the

Government of Tripura.

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(EXCISE & TAXATION)

No.F.II-1(2)-EX/2020-21 (V-IlI) Dated, Agartala, the 18th August, 2021.
NOTIFICATION

In exercise of the powers conferred under Sub-section (1) of the Section 88 of the
Tripura Excise Act, 1987 (Tripura Act No.l2 of 1987), the Governor hereby makes the

following rules, further to amend the Tripura Excise Rules, 1990 :-

1. Short title and commencement :-

(1) This Rules may be called the “Tripura Excise [Twenty First Amendment] Rules,
20217

(ii) They shall come into force on and from the date of their publication in the
Tripura Gazette.
2. Amendment of Rule 154 :-

In the Tripura Excise Rules, 1990, for the existing sub-rule (2) of Rule 154, the

following shall be substituted, namely-

“Rule 154(2 For settlement of shops on tender or auction, the Minimum
Reserve Fee (MRF) shall be notified by the Excise Commissioner with the approval of
the Government for a period not more than 3({three) vears. In case of non-settlement
of shops even after consecutive 3{three)] Notice Inviting Tenders, the E=xcise
Commissioner, in the interest of State, may from time to time revise the MRF of that

particular shop(s) with the approval of the Government.”

By order of the Governor,

e Efl
Y 1 vl sl
(Dr. Vishal Kumar, IAS)

Joint Secretary to the

Government of Tripura

Printed at the Tripura Government Press, Agartala.



